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LOK SABHA 

Monday. August 26, 1963/BhadTa 4, 
1885 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPF."KER in the ChaiT] 

• ORAL ANSWERS TO QUESTIONS 

Defence Equipment 

+ r Shri Shree Narayan Das: 
I Shri Subodh Hansda: 
I Dr. P. N. Khan: 

*270. , Shri P. C. Borooah: l· Shri Hem Raj: 
Shri P. R. Chakraverti: 
Shri D. C. Sharma: 

Will the Minister of Defelice be 
pleased to state: 

(a) whether any progress has been 
made in the production programme of 
defence equiment in collaboration with 
Australia; and 

(b) if so, to what extent? 

The Minister of Defence Production 
in the Ministry of Defence (Shri 
Raghuramaiah): (a) and (b). A team 
of specialists in Defence Production 
visited India in July, 1963. The areas 
in which technical assistance can pro-
fitably be obtained from Australia 
have been identified and the offer, 
when made, of assistance in these 
fields will be utilised. 

Shri Shree Narayan Das: May I 
know what will be the financial in-
volvement if the scheme is taken up 
with the collaboration of Australia? 
~35 (Ai) LSD-I. 
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Shri Raghuramaiah: The matter is 
under examination as to in what 
fields they can be of assistance to us. 
Discussions have gone on and some 
more discussions are expected to be 
continued in Australia by a team of 
our officers who are likely to visit that 
country soon. It is only when the 
whole matter is finalised that we will 
be in a position to assess the financial 
implications. 

Shri Shree Narayan Das: May I 
know when the negotiations that are 
being carried on are to be finalised? 

Shri Raghuramaiah: I have already 
said that a team of officers is expected 
to leave for Australia soon and only 
after that the matter can be finalised. 

Shri Subodh Bansda: May I know 
whether the· Government propose to 

expand the present defence produ~hon 
factori" or set up new factories in col-
laboration with Australia? 

Mr. Speaker: It is only connected 
with Australian collaboration. 

Shri P. C. Borooah: May I know in 
what branch of defence production and 
in what form Australia is going to 
help us? 

Shri Raghuramaiah: The discus-
sions cavered the whole range of de-
fence production. The question is in 
What particular aspects we can get ad-
vantage by taking their assistance. 

Shri S. M. Banerjee: I would like 
to know whether in addition to Aus-
tralia the Government of India have 
approached any other country and 
whether we are getting aid from them 
in the manufacture of defence equip. 
ments? 

Mr. Speaker: This question is only 
about Australia. 
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ProhibitiOD Study Team 

+ 
Shri Yashpal SiJlgh: 
Shri Karl Vishau Kamath: 
Shri D. C. Sharma: 
Shri Bhakt Darshaa 
Shri P. R. Chakraverti: 

I Shri P. C. Borooah: 
Shri Vishwanath Pude,.: 
Shri P. K. Deo: 
Shri Mohan Nayak: 

Will the Minister of PlaIuIiq be 
pleased to state: 

(a) whether a prohibition study 
team has been appointed by govern-
ment; 

(b) it so, its terms of reference; and 

(c) when the team will submit its 
report! 

The Deputy Minister t.. the MillistQ 
or Labour and Employment and for 
PIanniJIg (Shrt C. R. Pattabhl RamaD.) : 
Ca) Yes, Sir. 

Cb) A copy of the Planning Com-
mission Resolution dated the 29tb 
April, 1963 giving the tenns of refe-
rence is placed on the Table of the 
House. [Placed in Library. See No. 
LT-1550/631. 

Ce) The team is expected to submit 
its report by the end of December, 
11163. 

.n ~~:!FITit;;n;r~~ 
Ai ~ fit; ~ ~ ~ ~ itHR: 
'lfi ..ri1htl<iIlUj ~, 'liT ~ ;m;r m 
~IIfT~~~fuli~~~ 
,"", m fin< ~ ~ 'liT mro ~ 
~ 'IiT!FIT 'firIm gm ? ~ 

~ ft'n "" m mrrm: ~ 
(.n IRJ) : ~ fuli it ~ ~ 
~lIl\"tiT,~~<t'f~ 
~ it 5IlTif it "<m ~ lIfT j ~ iIR 

'liT ;;it ~ '""' ~ ~ ~ fin< ~ 
~tit~~~ I 

'" ~ fiqr : !FIT it ;;n;r ~ 
~ fit; \jfif ~ 'liT ~ ~ 
'liT ~~ t, ~ if~ ~ iITff 'R ~ Qt 
~ fit; if,! ~ ;r ~,~;;r;r 110 

tfto ~ TRf~it, ~~~~ 
~ '""' mro ~ ~ 'Ii< <iT ~ 
~, m fin< ~ ~ tit i\lr ;tt ~ 9-
~ 'fi11m ~? 

~ ~ ltti <t't ~ iITff 
~I 

Shri Karl Vishnu KaJDath: Is it a 
fact that some State Governments in 
the past, among which are Madhya 
Pradesll and Andhra, have appointed 
committees to investigate the working 
of prohibition and have recommended 
either relaxation or modification or 
scrapping of prohibition in those 
States; if so, may I know what are the 
terms of reference of the Committee 
now appointed by the Central Govern-
ment? 

Mr. Speaker: They are given in 
the statement. He should look into 
all those trems of reference and then 
come here. 

Shri Bari Vishnu Kamath: I have' 
looked into those tenns. Is it a fact 
that the Government has already 
queered the pitch foc the working of 
this Committee by stipulating that the 
Committee should recommend only! 
ways and methods for better and more 
effective implementation of prohibition 
and not scrapping it or modifying it? 

Shri C. R. Pattabhi Ra.maJr: The 
basic policy of' national prohibition is 
given in article 41 of the Constitution 
and in the Directive Principles of 
State Policy. The whole matter _ 
placed before the National Develop-
ment Council and it has got its appro-
val. 

Shri Bari Vishnu Kamath: It is Dot 
an answer to the question at all. I 
am sorry to say so. The Directive' 
Principles are there about other 
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things also, but they are Rot being im-
plemented. 

Mr. Speaker: It gives a direction 
that it is to be implemented and not 
acrapped. 

Shri Hari VlSbllll Kamath: l!f 
there is enough evidence before the 
Committee to justify it? 

Shri Nuda: We do not presume 
anything before the report of the 
Committee is received. Our determina-
tion is to make it successful, and there-
fore the Committee has -been asked to 
find out all the abuses and other things 
that are now coming in the way of 
the success of the policy. 

Shri Bari Vishnu Kamath: It has 
been a conspicuous failure. 

.n~. :~, 1fIlT~ 
~;;ft it; tlfA if~~ w-Hfit; 
w '!iitiT ..n- fu1t ~ ~ ~ ~ ~ 
~~~ ~ ~f.Nfl~ 
if ~ 'R: ror ~, ~~ 
~ m it; '1'1 f;r<'ff if;;it ~ w.mr 
'Ii<: Rl:fT ~ v:rr, ~ ~ 'R: Rl:fT ~ 
~ ? ~ ft;nf '!lIT ~ ~U ifiT ~ 
~ 1ft ~ ~ fit; ;;r;r iJiIi '!iitiT qq;ft 
fu1t ;:r~;qh:~~~ 
~ ~ f.fvilr ;:r f.tiIlT ;;nlf, cr.r iJiIi ~ 
~~ ~1fifiT~~ 
~ ~ ~ mwr, ~ lIT m-m ;:r f.tiIlT ;;nlf ? 

Shri P. C. Borooah: May I kno" 
whether the Government is aware of 
the tact that in certain areas which 
have been declared dry, production 
and consumption of illicit liquor is on 
the increase and it is for this pur-
pose that this Committee has been 
anpointed? 

Shri C. R. Pattabhl Raman: Illicit 
liqUor consumption and production Is 
itself one of the terms of reference. 

They are going to make an elaborate 
stUdy of it and state to what extent.it 
has spread and how it ean be checked. 

.n ~fu ~ : it ll"~ ;;n;r.rr ~aT 
~ fit; ~ ~w if ~-~ ~ m:<m: 
ifiT fit;cr;ft ~ ~ ~ m ~ 
~ ~ ifiT ~ f.tiIlT ;;nlf, aT m:<m: 
~ 'fIi ifiT ~ ~ ~ iRiIT ~ 
t 

Shri P. K. Deo: In paragraph (3) of 
the statement it is said: 

''The Government of India re-
cently reviewed the position in 
consultation with the State Gov-
ernments .... n 

May I know if the attention of the 
stUdy team has been drawn to a state-
ment: 

"I and Raja Bahadur of Khal-
likote are a company of persona 
who proclaim that prohibition 
should be scrapped. 1 have the 
courage and conviction to feel that 
the provision made in the Consti-
tution in this regard is wrong and 
outmoded." 

made on the fioor of the Orissa 
Assembly by the Chief Minister of 
that State who is stepping down to 
preach Congress gospels? 

Shri C. R. Pattabhi Raman: There 
are other opinions also expressed. 

8hri P. K.. Deo: 1 have not been 
able to follow. 

Mr. Speaker: It was asked whether 
the Committee's attention was drawn 
to a statement and that was not ob-
jected to. 

Shri P. Venkatasubbaiah: May J 
know whether this Committee would 
be entrusted with the task of suggest-
ing wayS and means tor rehabilitating 
many of these people who have been 
thrown out of employment? 
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Shri C. R. Pattabhi Raman: The 
tei'm~ of reference are very wide. 

Shri Maa Sinh P. Patel: May 
know whether it ha. come to the 
knowledge of' the Government that 
while the team was touring the diffe-
rent States the experience of the Mem-
bers of Parliament was not assessed by 
the study team; if so, how the expe-
riences of Members of Parliament are 
going to be assessed by the team? 

Shri C. R. Pattabhi Raman: A ques-
tionnaire was issued and the replies 
were taken into consideration. 

Shrimati Savitri Nigam: May 
know what would be the position of 
the recommendations of the Prohibi-
tion Enquiry Committee as well as the 
recommendations made bv the Cen-
tral Prohibition Council? May I know 
whether this Committee is going to 
consider those recommendations and 
benefit itself from them Or whether 
they will be considered as scrapped? 

Shri C. R. Pattabhi Raman: Sir, we 
have appointed a committee. Their 
recommendations are awaited with in-
terest. I dare say that due considera-
tion will be givn to its recommenda-
tions. 

Shri ADSar Bananl: Is the Govern-
ment aware that in spite of the prohi-
bition policy of the Government of 
India a licence has b<!en given 
to Messrs. Dyer Meakin Company 
Limited to start a huge distillerv in 
Ghaziabad; if so, may I know whether 
this Committee is going to take notice 
of it? 

Mr. Speaker: That is a different 
thing altogether. 

Shri Jashwant I\Iehta: In view of 
the fact that different laws are pre-
valent in different States and the 
Diretcive Principles of State Policy in 
the Constitution have not been imple-
method. may I know whether the Gov-
ernment is going to consider the ques-

tion of ha ving a uniform policy all 
over the country? 

Mr. Speaker: A team has been 
appointed. The supplementaries 
should relate to that team. 

Shri Jashwaat Mehta: My question 
is whether that team has got this as a 
special term of reference? 

Shri Kapur Singh: Sir, may I know 
for what cogent reasons the Govern-
ment have thought it fit specifically to 
exclude from the terms of reference 
the basically interesting question, 
namely, whether the prohibition 
policy has been anything like a suc-
cess so far, and, further, whether 
there is any likelihood of its succeed-
ing ever. 

Shri Nanda: The very first term of 
reference is to make an assessment. 

Mr. Speaker: Next Question. 

Shri Bari Vishnu Kamath: On a 
point of order, Sir. I find that-on an 
earlier occasion I invited your atten-
tion to thi8-5ometimes a sufficient 
number of copies of the statements to 
be laid on the table of the House are 
not available. This has happened with 
me today. There was no COpy of the 
statement available in the Notice 
Office. 

Mr. Speaker: I will see that there 
is a sufficient number of copies avail-
able. Next Question. 

Shri Surendra Pal SiBgh: Sir, I re-
quest that Question 296 may also be 
taken along with Question 272. 

Mr. Speaker: I have no objection. 
That might also be taken up along 
with this. 

Avro-748 

+ r Shri Bhagwat Jba And: 
I Shri Bhakt Darshaa: 

·272. i. Shri Barish Chandra: 
Mathur: 

L Shri Rama.chandra Ulaka: 
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r Shri Dhuleshwar Meena: J Shri Onkar Lal Berwa: 
"'I Shri D. C. Sharma: 
l Shri D. S. Naik: 

Will he Minister of Defence be 
pleased 10 state: 

("; whether the demonstration 
flights of A vro-7 48 (Series II) have 
been successful; and 

(b) if so, the programme of its pro-
duction? 

The Minister of Defelice Productio. 
in the Ministry of Defence (Shri 
Raghuramaiah): (a) Government are 
at present producing Avro-748 Series 
I Aircraft No Series II Aircraft has 
been produced yet. 

(b) According to the present pro-
duction programme, 3 Series I aircraft 
and 2 Series II aircraft are scheduled 
to be completely manufactured during 
1963; 7 Series II aircraft to be manu-
factured during 1964 and 12 Series II 
aircraft to be manufactured during 
1965. 

Tata Committee 011 Avro·'748 

r Shri Indrajit Gupta: 
Shri Tridib Kumar 

I Chaudhuri: 
I Shri C. K. Bhattacharyya: 
I Dr. L. M Singhvi: 
I Shri SureDdra Pal Singh: 

.296. ~ Shri Sidheshwar Prasad: 
I Shrl S. M. Ballerjee: 

\ 
Shri Sashva.t Mehta: 
Shri p. K. Deo: 

I Shri Maheswar Naik: 
l Shrl S. B. S. Bist: 

Will the Minister of DefelICe be 
pleased to state: 

(a) whether the Tata Committee 
has recommended discontinuance of 
the Avro-748 project at Kanpur; 

(b) if so, Government's reaction in 
the matter; and 

(c) the financial, technical and logis-
tical implications of launching a new 
project for another model of tran~pot't 
aircraft to replace the Avro-748? 

The Minister of Defence J'roduc-
tion in the Ministry of Defence (Shri 
Raghuramaiah): (a) The Tata Com-
mittee recommended that the manu-
facture of Avro-748 should be replac-
ed by the manufacture of Caribou in a 
phased manner. 

(b) After detailed considerations of 
financial, technical, logistical and legal 
aspects, the Government decided that 
the production programme of Avre-
748 should be proceeded with. The 
question of undertaking manufactnre 
of Caribou or any other aircraft wi!1 
be examined in the ligh t of further 
details to be obtained. 

(c) Does not arise. 

Shri Bhagwat Jha Azad: Sir, as I 
could understand, the Series II produc-
tion is likely to be completed by the 
end of 1963. May I know whether any 
assessment has been made as to what 
will be the demand or use either in 
the country or outside for this type of 
Avro-748? 

Shri Raghuramaiah: At the present 
moment, the Air Force requirements 
have been indicated and the produc-
tion programme is going on accor-
dingly. If I may say so, we are also 
hoping that the Ministry of Commu-
nications would be able to place an 
order for these aircraft. 

Shrl Bhagwat Sha Azad: Is it cor-
rect to say that in the course of the 
production of this series the cost of 
the unit compares favourably with 
such production either in the counu'Y 
or outside? 

Shrl Raparamaiah: If I may hum--
bly say so, it is very difficult to com-
pare the cost price of one aircraft with 
another because each has its own spe-
cial characteristics and it would be 
difficult to make any comparison. 

Shrl Bhakt Darshaa: Is it a fact 
. that the production of this Avro 74B 
has been much behind the schedule as 
originally envisaged and, if so, have 
any concrete steps been taken to itep 
up its production in future? 
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8hri Raghurama.iah: It is true that 
there was some delay because of 
things that happened in U.K.-there 
was a fire there and so on. :aIt we 
are trying to do our best to step up 
production. 

8hri Indrajit Gupta: According to 
the production programme of Avro-748 
stated just now by the Minister, are 
we to take it that there is no project 
or scheme under consideration at the 
moment whereby within a f,,~e3eeable 
futUre we will be able to meet OUl' 
own r°'l"irements of transport air-
craft ani stop imports of Caribou, 
ANT and Fairchild Packet aircraft? 

8hri Raghuramaiah: The whole 
object is to have that situation where-
in we w'll be ~elf-sufficient. But that 
is a matt"r of time. 

Dr. L. M. SiJlghvi: Has a critical 
assessment been ll'adc of Avro-748 in 
comparison with other aircraft parti-
cular!y from the point of view of ope-
ration,l cost and carrying capacity? 
If so. Whqt are the aircraft that have 
been con·idered in comparison to Avro 
'748? 

Shri Rapuramaiah: Here again, I 
may say, it is very difficult to compare 
it b2'·"'"'' a comparison can only hold 
good wi'h an identical aircraft. This 
is a good aircraft with a carrying capa-
city of 38 passengers and it has a 
speed of about 260 miles. 

Shri Ranga: In view of the fact that 
quite a 'arge number of these highly-
rated exuerts from friendly countries 
have b~:n coming to India, have any 
of t"em been consulted as to the uti-
lity. ~"uertness and also reliability of 
thi"· air~raft so that our Transport 
Min;'~,-y can be confidently expected 
to place its orders for these? 

Shri Raghuramaiah: Some of the 
foreign experts did go there, not very 
particulraly to examine this, because 
this is ·in collaboration with the Bri-
tish. The British are also manufactur-
ing it. Our own aircraft has flown to 
a good many countries in S.E. Asia and 
it has been very much praised and 
appreciated. On the whole, the tech-
nical opinion is that it is a good and 
reliable aircraft. 

Shri RaDga: Why is it that our own 
Transport Ministry is not placin, 
orders for this? 

Shri Raghuramaiah: I have already 
said that we are hoping that they 
would place orders. 

I may add that the Minister of Com-
munications said at a meeting that 
they would be requiring some of this 
aircra:ft. 

Shri S. M. Banerjee: Is it a fact 
that the Tata Committee has stated 
that this Avro-748 is not fit for high-
altitude flight? If so, what is the 
truth in it? Or is it only propa-
ganda? 

Shri Raghuramalah: As I stated, 
every aircraft has its own special 
characteristics. For instance, the 
Caribou is good in certain areas and 
for the type of purpose my han. friend 
has in mind. It has a short-take-off, 
rear loading and so on. Similarly, the 
Avro has its own special characteriE-
tics and we hope to use it for naviga-
tional purposes, for trainina purposes 
and for internal transport purposes. 
Each aircraft has its own role to play. 
We have already got some Caribous. 

Shri Surendra Pal Singh: Was this 
matter of the relative merits of the 
two planes, i.e. the Caribou and the 
Avro-748, on whiCh the Tata Com-
mittee has given its findings, referred 
to the team of experts on defence pro-
duction which came from Australia? 
If so, what was their opinion? 

Shri Raghuramaiah: The team of 
experts from Australia was mainly 
concerned with ordnance factories, 
production of arms and ammunition 
and the like. 

Shri Surendra Pal Singh: One of 
the members of the team was an ex-
pert on aircraft manufacture, who 
should have been consulted? 

Shri Raghumaraia.h: They have not 
been consulted. 

Shri Tyagi What would be the 
overall estimated co.t of the two units 
of this Avro 748 which are scheduled 
to be produced here? 

Shri Raghuramaiah: 
notice. 

require 
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6hri Tyaci: I am surprised. Have 
they put it on production wi~hout 
estimating the cost? 

Mr. Speaker: In spite of the !JUr-
prise, we will have to give him time. 

Shri Bari Vishnu Kamath: Shrl 
Tyagi should go over to that side now. 

AD Bon. Member: He will not be 
allowed. 

Shri IDdrajlt Gupta: Since e'lch of 
these planes has its own well-:ll'Ilned 
characteristics, what was the specific 
ground on which the 'fata Ccmmittee 
recommended that the production of 
Avro sbould be discontinued? 

Shri Raghuramaiah: One of the 
reasons they have given is that it is 
not suitable for present operational 
requirements in high altitude be-
cause the type of planes requir-
ed is that with a short take ·off and so 
on. For that purpose, we have al-
ready secured some Caribous. As the 
House was informed a tew days ago, 
we have also entered into an agree-
ment with the Caribou people for pur-
chase of some more Caribous. But the 
other internal requirements will be 
met by the other one. 

Shri .Joachim alva: In planning 
and building this aircraft, was ~o-ope
ration between HAL and the Kanpur 
factory always kept in mind or are 
they kept in two separate compart-
ments? 

Shri Raghuramaiah: At the present 
moment, the Kanpur institUtiO'.l is an 
independent one. 

Shri Kashi Ram Gupta: What is the 
present production and by how much 
is it short of the target? 

Shri Raghuramaiah: I have already 
indicated it in my answer. 

lift ~~: 1fI'~Tlr~lIT'fT 
ij 3i;fl' ~ <Ji;ft ~ rn ..,..r 'q1'!flfT'lf 
~'I'T<'1'i!>1"~~'Ii!:~~~? 

lift '('(~ : ~"'r ~ ~T 
'1I;:n' ~ I 

Weltare OrganisatiOllll 

:+. r Shri Warior: 
I Shri Vasudevan Nair: 0271.1 S~ DineD Bhattachuya: 

Shrl :\1. N. Swamy: 
Shri D. C. Sharma: 

Will the Minister of PlaDllblc be 
pleased to state: 

(a) whether Government have made 
any assessment of the type of person-
nel required to man the various wel-
fare programmes included in the Third 
Plan; 

(b) if so, the results thereof; and 

(e) the steps taken to give proper 
training to those personnel? 

The Deputy Minister In the Minis-
try of Labour and Employment and 
for Planning (Shri C. R. Pattabhi 
Raman): (a) Yes. A preliminary 
attempt was made at the beginning of 
the Third Plan. 

(b) A statement of estimates of 
welfare personnel required is placed 
on the Table ot the House. [Placed 
in Library. See No. LT-1551/63]. 
These estimates stand i!l1 need of re-
vision in view of the programmes ac-
tually operating in the Third Plan. 

(c) As for the Central schemes, the 
Central Social Welfare Board arrang-
ed the training of required personnel 
through Kasturba Gandhi National 
Memorial Trust and other appropriate 
voluntary organisations. 

Shri Warior: May I know how 
this personnel, coming to about 93,000, 
15 actually recruited? Are they re-
cruited from different places or one 
centre only? 
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Shri C. R. Pattabhl Raman: From 
various centres. There are various 
~ lasses and various types, and they are 
Il'Cruited from various centres. 

Shri Warior: Ma) I know whether 
this training is given to the personnel 
at a large number of centres or only 
vr:ry few centres? 

Shri C. R. Pattabbi Raman: There 
are two or three types. The first typc 
is supervisory personnel, secondly 
institution!'.l personnel, thirdly the 
field staff which is the largest in num-
ber. The first is in the neighbourhood 
<of 4,500, the second 34,936, and the 
third over 95,000. 

Shri Swell: In training the person-
nel for the different welfare organisa·· 
tions, may 1 know whether the Gov-
ernment has considered the feasibility 
cf drawing heavily on the personnel 
of the different religious missions 
working in the tribal areas, particulrly 
the Christian Missions and the Rama-
krishna Mission? 

Shri C. R. Pattabhi Raman: Yes, 
Sir. We are taking note of it, and 
actually, VOluntary organisations are 
helping us so far as the tribal areas 
are concerned. 

Shri Sham La! Sam: May I know 
whether the training of the personnel 
who work in these organisations will 
l-e left to the resourcefulness of the 
organisations themselves, Or the Gov-
EInment will get it done throu~ its 
own agenc'y"? 

The Miaister of Planning aruf 
Labour and Employment (Shrf 
Nanda): If Government entrust an 
organisation with the task of training. 
they make the resources available 
and other arrangements are made. 

Dr. Colaco: In view of the fact that 
tr;e mathematical or virtual figure of 
the income per capita! in the country 
does not coincide with the real figure 
of the income per capita of a large 
SEction of the population due obvious-
ly to very unequal di~tribution of 
wealth in the country, may 1 know 
whether it would not be advisable ;,;: 

tackle first this fundamental problem 
before any detailed welfare plans are 
e~tablished? 

Shri Nanda: Both the things will 
have to be done simultaneously. 

Dr. Sarojini Mahisbi: Has it come to 
the notice of the Government that the 
training 9t.aff of the Gram Sevlka 
Training centres started under the 
Ford Foundation scheme are without 
any regular work during the year? 

Shri C. R. Pattabh! Raman: Most of 
the Gram Sevikas are made use of in 
the Panclhayat and rural areas, and to 
our knowledge they are performing II 
very useful function. 

Shri D. J. Naik: May I know whe-
ther any classes arc being< conducted 
for training Adivasi women to work in 
the tribal development blocks? 

Shri C. R. Pattabbi Raman: Some 
voluntary organisations are co-operat-
ing with us so far as tribal areas are 
roncerned, and we are trying to have 
categories there also. 

.,.0 ~m : ~ ~ ~ 
",1\"" I f(lli 'tiT m~, ;m ~ if 
~ ~ ifRf iifiT ~ <'f1TTlIT ~ fif; 

~ sr-m: '" iifi11if '" f~ mr.r iifill-
"'I1fuif '1ft 'I1<iQ4"'dl~, '4R ~ if 
~~~ m~~.rr;;rrW 
~,~ ;m fiI;m '4R ~ ~ \It ~ 
d':~ '1ft ~ ~ iifiT form: f.t;lrr ;;rr 
W~ ? 

'" ;pqf : i!~ ~ ~ ~ ~ fl:<f 
~ ~ I ~ if q;;t 4'3 6.'t W ~ fif; ~ 
q;r ~ ~ f.t;lrr ;;rr ~T ~ I ~ 
~~~~~d':~"'~~ I 

~it ~iifiT1f~W~<i"~~ID" 
mFTiifiT6.'tw~ ~~t~ 
If~~ ~ tf4T 'IT I ~ 'lilT tf4T ~, 
~ ~6.'tW~1 ~f.t~~ 
~ 'tiT m ~, 4' Q ifRf ~ ~ f.t; 
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\It iifiT1I' fflllT ;;rr (ijT ~ I 
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Indians In Ceylon 

+ r Dr. L. M. Singbvi: 
I Sbri Bbagwat Jba Azad: 
I Sbri Bhakt Daroau: 
I Sbri Hem Barua: 
I Sbri Ragbunatb Slincb: 
I Sbri Indrajit Gupta: 
I Sbri Moban Swarup: 
I Sbri P. C. Borooah: 

'274. ~ Sbri Yasbpal Singb: 
I Sbri GUlshan: 
I Sbri Buta Singb: 
I Sbri Bibbuti Mishra: 
1\ Sbri Kolla Venkaiab: 

Sbri P. K. Deo: 
Shri Ram. Ratau Gupta: 

I Sbri Vishwanatb Pandey: 
l Sbri Kajrolkar: 

Will the Prime Minister be pleased 
to state: 

(a) the present position of the pro-
blem of Indian~ in Ceylon; 

(b) whether it is proposed to re-
sume negotiations with the Govern-
ment of Ceylon on the problem; and 

(c) if so, when, under what condi-
tions and at what level? 

The Minister of State in the Minis· 
try of External Affairs (Shrimati 
Laksbmi Menon): (a) to (c). The sub. 
ject was discussed, briefly, by the 
Prime Minister of Ceylon with the 
Prime Minister of India when the 
latter visited Ceylon in October, 1962. 
There have also been discussions at 
the official level, both, in Colombo and 
in Delhi, thereafter. The Government 
of India's vie" s on the subject were 
officially communicated to the Ceylon 
Government in an Aide Memoire pre-
sented by our High Commissioner to 
the Ceylon Foreign Office, in June, 
1963. The Ceylon Prime Minister has 
written a letter to the Prime Minister 
of India on the subject about a fort-
night ago. This letter is under exami-
Ation and a considered reply will be 
Tent to the Ceylon Government, in 
due course. 

Or. L. M. SiBJhvi: During his visit 
vii Ceylon, the Prime Minister had 

mentioned in a statement that the 
time was too short for him to discuss 
this matter in detail and it would have 
to be discussed by officials later on. 
Later, on the 24th of May 1963 the 
Prime Mmister of Ceylon made a 
statement: we would start negotia-
tions as soon as the Government of 
India is ready to do so. I do not think 
that there could pOSSibly be a dis-
inclination on our part to start nego-
tiations. I would like to know if an 
effort has been made, instead of send-
ing these notes making our position 
clear, to state the issues as they are 
and to discuss them either between 
officials or between the two Govern-
ments at a high level in order to get 
an early settlement of the problem? 

Shrimati Laksbmi Menon: From 1954 
onwards various efforts have been 
made to implement the agreement of 
1954 and t. solve this problem. Un-
fortunately it has not been solved. We 
are still making efforts as stated in 
the original answer in order to get 
the problem solved. 

Dr. L. 1\1. Singbvi: I would like to 
know the exact and detailed effect of 
the new legislation enacted in Ceylon, 
particularly the system of work per-
mits introduced there? What is the 
impact of it on Ceylonese or Indian 
Origin? 

Sbrimati Laksbmi Menon: The tem-
porary permit system deals only with 
Indian nationals who are employed in 
Ceylon. When the permit t~rminates 

they have to come back_ 

Dr. M. S. Ane,,: Has the attention 
of the Government been drawn to the 
resolution passed by the Ceylonese 
Indian Congress under the president-
llhip of Aziz held recently, particularly 
to the suggestion that the Govern-
ment of Ceylon should set out their 
proposals, their concessions, induce-
ments, etc. with a view to lure Indians 
in Ceylon to accept Indian nationality 
and that those who do not want those 
inducements and do not opt within 
some limLted time Indian nation-
ality, should be conside>:ed as natura-



Oral Amwer6 AUGUST 26, 1963 Oral ARoSIDen 

.lilled Ceylonese? Have any steps been 
taken on those lines? 

Shrimati Lakshmi Mellon: I could 
not really follow the question. 

Mr. Speaker: He refers to a certain 
.resolution and asks whether Govern-
.ment intends to act on that resolution. 

Shrimati Lakslmii MeDon: This 
particular resolution, and in fact all 
the other resolutions passed by Indians 
"in Ceylcn are brought to the attention 
of the High Commissioner and of the 
Government and we take them into 
consideration when we negotiate thia 
.problem. 

Dr. M. S. Aney: Am I right in 
·understanding that the Government 
will press that proposition also when 
·they send the proposals? 

Mr. Speaker: Shri Azad. 

Dr. P. S. DeshmDkh: Sir, it should 
·be answered. 

Mr. Speaker: Obviously, the Minis-
ter is not ready with the answer. 

Shri Bhagwat lba Azad: May I 
know whe1!her there has "neen. any pro-
·grESS in the implementation of any 
part of the agreement of 1954, ,r, all 

·part of it are still left t::::mplemented? 

Shrimati Lakshmi Menon: There 
has been very little progress as far as 
the 1954 agreement ic concerned, and 
that is why we are having all these 
nEgotiations and talk.;; at official level 

~ ~ ~ : ~. o;r;fT ~ 
~ R; >;jT <'i'fiT <tI" lImif lff;roft ;;IT if 
~lfT't ~ lImif If'lI'T oft '1ft ~ @" 
if w .r.ra- if ~ if<".JT '!Of ~ ~ I It 
;;n;r;rr ~ ~ R; m ~'f ~ if1i mrl!f 
~ Rzr ~ ~, m.: ~ if; .r~!i if 'Iiif 
~ m~ f.loilf iii<: f<'lm" ;;rrm ? 

sPrr.f -m, ~ .. "' q'li\' ;m 
.~~ q'li\' (~GI"'t\<"I"~) : 
q~~;;fiof'ln" if; lImif 1t.iT::;IT if ~ ~ 
.... ~~~tm.:;il" ;m~iflt 
~",~~A;~ wt! ~ 

~~ ~ iOO" ito'T ~ R; f~.rrm 
~ ~"'~ vi" R; qQ ~~ ~ ~ ~ 
~;r@~.~~<tI"~ 
~ m.: f~ if; ;rrqfu; ~ I 

~'" <mr m.:lt ~~ Ai ~m.: 
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~ 'f>TlfoT ~ ~ "l ~ q"/f vi" 
m.:~ of'ln" it;~~~ 

ito'T '"" I 
Shri Hem Baraa: May I know if it 

is a fact that talks are proposed to be 
held between the two countries on the 
basis of the Nehru-Kotelawala pact of 
1954 and the talks are to be- centred 
round the scheme to indUce persons 
of Indian origin in Ceylon to opt for 
Indian citizenship on a guarantee that 
they will be allowed to live and work 
thE~e till they reach the age of 55? 

Shri .Jawaharlal Nehru: 1 did not 
q:1ite follow, but I think, if I am right 
in understanding the hon. Member'S 
question, one of the points at issue h:llt 
been lately that Indians therE' whc. are 
E'mployed by the Ceylon Governrnen' 
~)1.ould be allowed to work there till 
they reach the age of fifty-five. That 
is the matter at issu~. 

Shri Hem Baraa: My question has 
not been replied to, Sir. May 1 re!,leat 
it? May I know whether talks are 
proposed to be held between the two 
countries on the basis of the Nehru-
Kotelawala pact of 1954 and the talks 
are to centre round thll scheme to 
induce persons of Indian origin in 
Ceylon to opt for Indian citizenship 
on a guarantee that they will be .al-
lowed to live and work there till they 
reach the age of fifty-ftve? 

Shri .Jawaharlal Nehru: If and 
w hen talks are held again they will 
not be lirni ted to a.'lY particu-lar state-
ment previously made or any p.art!-
cular thing. They will cover· the 
whole ground. All this question ha, 
arisen in our correspondence and that 
is why 1 mentioned it: about people 
being more or lesa assured. that they 
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will be allowed to remain there and 
be employed till fifty-five. 

Shri Indra,jit Gupta: Has the ques-
tion also arisen of providing these 
Stateless people who opt for Indian 
citizenship with any sort of financial 
inducement to return to India and did 
the Ceylon Government at any stage 
propose that India Should make a loan 
to finance such inducement? 

Shri Sawaharlal Nehru: No, Sir; nO 
such question arose. 

Shri P. K. Deo: In view of the con-
tention of the Prime Minister of Cey-
lon that Indian citizenship may be 
granted by the Government of India 
to the Stateless persons in Ceylon, may 
I know if the Government has been 
considering to grant sUllh citizenship 
to those persons and at the same time 
issue passports to be renewed every 
three' years SO that they can stay 
there? 

Shrimati Lakshmi Menon: The 
stand of the Indian Government hat 
always been that all those who are in 
possession of Indian passports belong 
to India and all those wbo are e1igibl~ 
for Indian citizensnip under the Indiar. 
Citizenship Act, 1954, are also Indians. 

Shri P. K. »eo: My question ws 
regarding the Stateless persons--
Indians-in Ceylon, and whether the 
Government has been considering the 
issue of passports in their favour. 

Shri Sawaharlal Nehru: Our posi-
tion !has been that those who are 
entitled under our Constitution they 
will be accepted and registered a9 
Indian citizens and there is no objec-
tion to it provided they are not com-
pelled, no coerciVe methods or force 
ie employed and they decide it volun-
\arily. Originally, in 1954 or there 
abouts, the agreement stated that both 
the Governments of Ceylon and India 
will proceed to register these people, 
either as Ceylon nationals or as 
Indian na tiona Is. It \VIIS hoped 
then that the great majority of these 
ll£ople would be dealt with in that 
way and a small number might hi' 
left over which, we said, We will 

consider later. As a matter of fact, 
tl1at process has not gone very rar. 
Some have become Ceylon national~ 
and some Indian nationals, but a 
very large number still remains and 
it is about them that the difficulty has 
arisen now. 

.n ~ ~ :'!lIT1t;;n;r~ 
~ fit; ;;(if fit; oqrer ~ ~ ~ 
~ ifiT~~,~'!lIT ~<'l'\1iT 
'liT ~ f.rf'ffir armr ~;;rr ~ 
~mf\1g C!1fifit;~~~f 

q~~~~? 
Shrt Dinesh Singh: The question is 

not clear. 
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Fresh Chinese Iatrusion in Incllia 
ffi ~::H r Shri P. C. Borooah: 

Shri Harish Chandra I Mathur: 
Shri Surendra Pal Sinch: 
Shrl Yashpal Singh: 

. lilshanchander Seth: 
• fl. C. Sharma: 

Shri S. N. Chat.mTedl: 
Silri P. K. Ghosh: 
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Shr'i Kapur Singh: 
Shri Y. N. Singha: 
Shri Buta Singh: 
Shri Hem Barua: 
Dr. L. M. Singhvi: 
Shri Raghunath Singh: 
Shri Bibhuti Mishra: 

I Shri D. D. Mantri: 
-{ Shri Ram Ratan Gupta: 

I Shr'i Bhakt Darshan: 
Shri Subodh Hansda: 
Shrimati Savitri Nigam: 

I Shri Hem Raj: 
I Shri Sarjoo PlUldey: 

Shri D. D. Puri: 
Shri Prakash Vir Shastri: 
Shri Sivamurthi Swam,.: 
Shr'i S. M. Banerjee: 
Shri P. K. Deo: 
Shri Ram Sewak Yadav: 
Shri Maheshwar Naik: 
Shri Balkrishna Wasnik: 

I Shri Ramachandra Ulaka: l ShrimatiRenuka Barkataki: 
Shri Dhuleshwar Meena: 

Will the Minister of Defence be 
pleased to state: 

(a) whether Chinese have made any 
intrusion in our territory during the 
last four months; and 

(b) if so, the action taken by Gov-
ernment? 

The Deputy Minister in the Minis-
try- of Defence (Shri D. R. Chavan): 
<a) Since the 1st of April, 1963, the 
Chinese have made 10 intrusions and 
they have committed an equal num-
ber of violations of Our air space. 

(b) Protests have been lodged with 
the Chinese Government in respect of 
all these violations. 

Shri P. C. Borooah: May I know 
whether instances involving violation 
of the cease-fire proposals of the 
Colombo Powers have been brought to 
the notice of those powers and, if so, 
their reaction to that? 

Shri D. R. Chavan: Yes, Sir. 

Shri P. C. Borooah: May I know 
whether instances involving violation 
of the cease-firv proposal of the 

Colombo Powers have been intimated 
to the Colombo Powers for taking 
action and, if so, their reaction? 

Mr. Speaker: What is their reaction? 

Shri D. R. Chavan: I have no infor-
mation regarding the reaction of the 
Colombo Powers. 

Shri Surendra Pal Singh: Is there 
any truth in the press reports that the 
Chinese are laying, or have already 
laid a pipeline from Sinkiang to 
Western Tibet, a part of which asses 
through Ladakh which is under 
Chinese occupation? 

Shri D. R. Chavan: That is a diffe-
rent question altogether. We know 
nothing about it. 

15fT ~'mTt'I' f~: 'flIT ~ lftl: 
iRr.!T ~ fit; "fir fit; fcrmI ffi 'fiT 
'ti'i{ ~ ;ft;f ~ If': ~ ~ ~ 
ciT~fcrmIffi'fiT~'Ii1: if, 'fiTi 
om ~ 'f1if ~ ~ ;;mIT nrmr 
<r:~'l'~? 

15ft' 9I'n~~ ~: pr;o.r 'fiT 
fcrmI~~~$~~1!T~ 

if;fcrmIq'Jf~~mr~~ I~~~ 
f.!;m;r it ~ ~, qr<f ~ m ~ I lf~ 
;m~~~I~'l'~ciT 
'fi,T ;;rpm fit; ~ <mf 'fiT oft ~, ~ 
~ ~ I ;o.r if; mr ~ fcrmI q'Jf ~ 
~~. ;o.r'fiT ~ w~~ I 
~'i{;;r;rr~t I $'flIT~it 
~ ~ ~ ~ lfQ" ciT;ffi rn;fr 
<mf~ I ~~q,'\;;ft~~if;~ 
$'30m~I~if;~F.~~o<m 
~~@q,'\;;ft~-:aoRif;mit 
~'Ii1:m~fit;i!iiI'<R:$'flIT 

<R:I 

Shri S. N. Chatu"edi: Have the 
Chinese only reoccupied the demlli-
tarised zone or !>ave thev Jlt!netrated 
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beyond the line of actual control of 
November 1959 as given by them in 
their interpretation of the Colombo 
proposals? 

Shri Jawaharlal Nehru: Which 
demilitarised zone is the han. Member 
referring to? Is he referring to the 
one in Ladakh? 

Shri S. N. Chaturvedi: Both in 
NEF A and Ladakh. 

Shri .Jawaharlal Nehru: In Ladakh 
certain civil posts have been estab-
lished, quite a number of them. I am 
not aware that they have sent their 
military in the demilitarised zone 
either in Ladakh or in NEFA. But 
civil posts have been established by 
them. 

Shri D. C. Sharma: May I know if 
the massive build-up of the Chinese 
on our frontiers to which the han. 
Prime Minister referred in his state-
ment has been brought to the notice 
of all the Colombo powers and whe-
ther they have sent their reactions to 
this? 

Shri D. R. Chavan: This does not 
arise out of this question. This refers 
only to intrusions and air violations. 

Shri Hari Vishnu Kamath: The 
reply is more inaudible· ..... 

Shrt D. R. Chavan: My han. friend 
is referring to the Chinese concentra-
tion on the other side of our inter-
na tional border. 

Shri Ranga: May I know whether, 
in view of the fact that the Chinese 
have themselves gone back upon their 
word in regard to this matter and 
have established their own civil posts, 
we have made any attempt and 
succeeded in re-establishing our own 
posts in those places where we used 
to have our posts? 

Shri Jawaharlal Nehru: Civil posts? 

Shri Ranga: Yes, just as they have 
done. They have done it in their 
own place as they claim. We also 
had our own military posts earlier. 
But at least are we trying to have 
our civil posts there? 

Shri Jawaharlal Nehru: We have 
got civil POits in NEFA. 

Shri Ranga: In places in which we 
.were having them? 

Shri Jawaharlal Nehru: We have 
got several posts in NEFA but not in 
the demilitarised zone in Ladakh. 

Shri Kapur Singh: What is the 
approximate total area of our terri-
tory access to which is now denied to 
us through the Chinese action? 

Shri Jawaharlal Nehru: I could not 
give the exact figure but usually it 
has been said that it is about 12,000 
square miles. 

Shri P. K. Deo: 14,000 square miles. 

Shri Jawaharlal Nehrn: I could not 
give the exact answer now. 

Shri S. M. Banerjee: I want to know 
whether the attention of the han. 
Prime Minister and of the han. Defence 
Minister has been drawn to the state-
ment of Mr. Chester Bowles and 
recently that of Sardar Pratap Singh 
Kairon to the effect tha t the Chinese 
are likely to attack on October 1963. 
What is the truth in it and what is 
the source of their information? 

Mr. Speaker: That is a different 
thing altogether. Shri Hem Barua. 

Shri Hem Barna: In view of the 
fact that the most crucial months for 
\lS are September and October next 
when the Chinese might attack us· ... 

Shri S. M. Banerjee: I asked the 
same question. 

Mr. Speaker: Let me first hear the 
qUEStiOn. 

Shri Hem Barna: ...... what steps 
have Government taken to step up 
our defence commensurate with the 
urgency of the situation; or, de we 
continue to depend upon the magic 
wand of the Colombo PO-Jl'ers to solve 
this problem? 

Mr. Speaker: That is different ques-
tion. Shri Kamath. 

Shri Hem Barua: Mv question 
was .... (Interruption) . Miy I put an-
other question? 
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Mr. Speaker: That I will see, if I 
can give him an opportunity. 

Shrl Bari Vishnu Kamath: What 
exactly was the total area of Indian 
territory under Chinese occupation on 
the 7th September, 1962, what is the 
area under occupation today and what 
more area is being claimed by the 
Chinese besides this? 

Shri Jawaharlal Nehru: The hon. 
Member may remember that this ques-
tion was discussed during the debate 
in this House some time ago. There 
is RO part practically in NEVA which 
Is occupied-no additional part; no 
part indeed-by the Chinese. In 
Ladakh, in the demilitarized zone, 
there used to be Chinese posts, mili-
tary pOsts--quite a number. There 
also we had a number of Indian mili-
tary or civil posts, in that demili-
tarised zone previously. They criss-
croSiled. It is very difficult to say 
who occupied and how much of that 
territory where posts criss-crossed. In 
that declared demilitarised area, there 
are nO Indian posts at the present 
moment and there are a number of 
eivil posts held by the Chinese. Apart 
from these, there is no additional area 
which has been occupied beyond what 
was occupied by 21st Noo/ember, 1962. 

Shrl Barl Vlislmll Kamath: I wanted 
to know the total area in sq. miles 
occupied then and now-before 8th 
September and now. 

Shrl Jawaharlal Nehru: The main 
change that has occurred since then 
is the 20 miles dernilitarised strip 
where the Chinese have got a num-
ber of civil posts and India has got 
no civil or other posts here. 

.n~~:~~itw 
~"iF'l,qi}I~"i" ;;ft;r it ~ ~ 
~m=rm~m<ro<fT~ ? 
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~~mr ~<mit~~ 
~~I ~11il: ~~~flI; 

~ ~ m: ~ ~ 'I'ITt !; 
~ ~ ~ ~J1lfn) 'iIR ~ ~ ij1ti ~ 
~I 

ShrimaU Savitri Nicam: May 1 
know whether it is correct that these 
civil posts-ao called civil posts-that 
the Chinese have built are actually 
military posts, and may I know how 
far away these posts are from our 
.ide? 

Shrl Jawaharlal !Nehru: The de-
militarised area is 20 k.m. in width, 
that is, 12i miles in width. I forget 
how long it is, but that is the width 
of it. As for the first part of the ques-
tion as to how far the civil posts are 
with armed personnel, it is quite possi-
ble that the civil posts are with people 
In arms--mot Army-because it is 
difficult to distinguish between volun-
teers there and the army people. There 
may be volunteers with some kind of 
arms, but they are described as civil 
posts. 

As for the distance from those posts, 
the whole place is 12l miles broad. 
It may be a few miles-it cannot be 
very far; it cannot be more than 121 
miles at the most-probably 5 or 6 
miles away. 
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Hostile Nagae 

+ r Shri Raghunath Singh: I Shrl D. C. Sharma: 
Shri p, R. Chakraverti: 

0%'7' J Shri P. C. Borooah: 
• '\ Shrimati Savitri Nigam: 

\ 
Shri p, K. Deo~ 
Shri Maheswar Naik: 

L Shri Swell: 

Will the Prime Minister be pleased! 
to state: 

(a) whether the Nagaland Interim 
Body unanimously passed a resolu-
tion to the effect that those hostile' 
Nagas who would surrender betweem 
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1st July, and 31st August, 1963 will 
·be given benefit of general amnesty; 

(b) the main features of the resolu-
tion; and 

(c) the reaction of. Government 
thereto? 

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh 
Singh): (a) Yes, Sir. 

(b) (i) Every village in Nagaland 
should be given a chance to make a 
decision, village-wise, to restore peace 
and normalcy within their jurisdic-
tion by bringing underground persons 
back to their respective villages within 
a specified period. 

(ii) A general amnesty should be 
declared from 1st July 1963 to 31st 
August, 1963. 

(iii) Those underground people who 
will avail themselves of the oppor-
tunity offered by the general amnesty, 
should be given effective rehabilita~ 

tion and resettlement by the Nagaland 
Government. 

(iv) If the situation did not improve, 
the villages should be remodelled into 
fairly big centres to protect the vil-
lagers from harassment by the hos-
tiles. 

(c) The amnesty proposal was 
approved by the Government of India. 

lilT ~;:n~ ~:~. ~ ;;fR<fr 
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iii\' R;t~ ~ 'W'[r <f'Ii ~\¥ 
fcRftiIr 'fl1TTm if ~.r 'Ii1 ~i~, f'fi1[r 
~I 
Shri Swell: With relation to this 

amnesty and the manner ot dealing 
with hostile Nagas who, according to 
the Nagaland Executive· Councillor 
have now established contact with 
Peking, may I knOVl whether it is a 
!fact that one Loknath Pahwa from 

here, who claims himself to be a 
special emissary of the Prime Minis-
ter, was sent to Nagaland with special 
permission, and this man after tramp-
ing up and down Nagaland has come 
here with a number of Nagas and has 
met the Foreign Secretary and is 
reported to have met the Prime Minis-
ter with a charge-sheet against the 
Shilu Ao's Government and whether 
this indicates lack of confidence on the 
part of the Prime Minister in the 
Shilu Ao's Government? 

Shri Tyagi: Sir, I rise to a point of 
order. The question is full of insinua-
tions against a State Government. 

Shri Swell: I am asking tor infor-
mation. Shri Tyagi has always a 
habit of crossing the tribal people 
whenever they ask any question. 

Mr. Speaker: The factual part of 
the question may be answered. 

The Prime Minister and Minister 
of External Affairs and Minister 
of AtoDdc Energy (Shri Jawaharlal 
Nehru): It is not correct to say that 
anyone was sent on a special mission. 
This gentleman had been asking us to 
be allowed to go there for a long time 
past, and ultimately we referred it to 
the Governor, I think, and the 
Governor agreed. So we allowed him 
to go there. When he went there he 
did not function, according to our 
thinking, as he should have done, and 
he carried on some kind of a propa-
ganda against the present government 
of Nagaland-Mr. Shilu Ao's Govern-
ment. There is no question of our 
sending him there to do it. In fact, 
when we knew of this we told the 
Governflr to send him back and tell 
him that he cannot go there again. 

Sllri D. C. Sharma: It is said that 
the hard core of the hostile Nagas 
remained as steadfast as before. May 
I know what is the numerical strength 
of this hard core and whether any 
further efforts are being made to break 
up this hard core? 

Shri Dinesh Singh: The reference to 
hard core meant the basic leadership 
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among the hostiles. This amnesty was 
one way of breaking it up. We are 
making other efforts in the sense of 
strengthening the security forces to 
break it up. 

Shri P. C. Borooah: May I know 
whether the latest reports indicate 
that the response has not been very 
encouraging and that the hostiles have 
already been able to establish success-
ful contact with the Chinese and 
Pakistanis to carry out their hOstile 
activities? 

Shri Dinesh SiDch: It is true that 
it has not bean as successfu1 H we 
had eXJlected that it would be. 

Shrl P. C. Borooah: What about 
their contact with Chinese and 
Pakistanis? 

Shrl Dinesh Singh: It has been 
answered in this House several times 
that some Nagas crossed over to 
Pakistan and they have come back. 
One of the Councillors has also men-
tioned that they are in contact with 
the Chinese. 

Shrimati Savitrl Nigam: May I kno'IV 
the number of hostile Nagas who have 
surrendered and who have been par-
tially or fully rehabilitated, because 
their rehabilitation would create con-
fidence in others too? 

Shri Dinesh Singh: Out of the 164 . 
who have surrendered, al\ of them 
have been rehabilitated. 

Shri Basamatari: What is the num-
ber of Naga hostiles who have sur-
rendered? 

Mr. Speaker: That has been given. 
The number is 164. 

Shri Bssumatari: May I also know 
how many more are likely to sur-
render? 

Mr. Speaker: How can he say that? 

Shri P. I. Deo: May I know if the 
law and order situation has improved 
or deteriorated since the inaueuration 
of N agaland? 

935 (Ai) LSD-2. 

Shri Dinesh Singh: I would Bay that 
it has improved. 

Shri Hem Barua: May I know if the 
attention of Government has been 
drawn to a statement made by Im-
long, the Naga Executive Councillor, 
to the effect that Dr. Hutton, a former 
Political Officer of N aga tribal area 
during the pre-independence days, has 
written to Dr. Verrier Elwin from 
London that the Chinese are willine 
to drop arms for the N aga hostiles 
and in fact a hostile leader, who is 
in London now, visited and stayed in 
Peking for six months; if so, whether 
Government suspect or have an,. 
information with them about any pos-
sible collusion of the Naga hostile. 
.... ith Peking via London? 

Mr. Speaker: By the time we reach 
the end of the question, we forget the 
beginning of it-I am referring to my 
own failing. 

Shri Bem Baraa: The Prime Minis-
ter has a very strong memory. 

Shri Jawaharlal Nehru: Some-
times that difficulty is faced by UI 
100. 

We have seen a report of the lonli: 
reference made by the hon. Member 
about what Mr. Imlong said, and we 
are enquiring further as to what 
background there is and thp evidence 
in his possession. 'We have no direct 
evidence about it. 

WRITl'EN ANSWERS TO 
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Ordnallce Factorlea 

r Shri P. VeDkatasubbalaJa: 
Shrimati Vimla Den: 

I Shri Dinen Bhattaebarya: 

J Shri D. C. Sharma: 
Dr. L. M. Slqhvi: 

'1 Shri P. C. Borooah: I Shri S. M. BaDerjee: 
Shri Onkar Lal Berwa: l Shrj Maheswar Naik: 
Shri Daljit Sin&'h: 

Will the Minister of Defelloc be 
pleased to state: 

(a) whether Government propose to 
start new defence ordnance factories 
in the country; 

(b) if so, whether any places have 
been selected; and 

(c) when they will be started? 

The Minister of Defence Production 
in the Ministry of Defence (Shri 
Ra:huramaiah): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The programme has been drawn 
up on the basis that one factory will 
go into production during 1964 and 
the others during 1965. 

Ofllcers Trainin: School, Poona 
~J'79 {Shri A. V. Raghavan: 

" Shri Pottekkatt: 

Will the Minister of Defeace be 
pleased to state: 

(a) whether it is a fact that more 
than a hundred officer cadets tendered 
their resignations from the Officers 
Training School, Poona; 

(b) whether their resignations have 
been accepted; and 

(c) the reasons given by the officer 
cadets for their resignations? 

The Minister of Defence (Shri 
Y. B. Cbavan): (a) 106 cadets resign-
ed from the Officers Training School. 
Poona, as detailed below: 

From the January Course-2. 
From the April Course-52 
From the July Cowrse-52 

(b) Yes, Sir. 

(c) The reasons generally given by 
__ e Officer cadets were: 

(i) inability to stand up to the 
training; and 

(ii) domestic difficulties. 

Srinagar-Leb Road 

r 'IIr; Surendra Pal Singh: 
*280. i Shri Raghunath Singh: 

l Sbri P. C. Oorooah: 

Will the Minister of Defence be 
pleased to state: 

(a) whether the three mountain 
road and air-field experts from the 
United States have detailed the 
requirements of the Srinagar-Leh 
Chusul road; 

(b) if so, whether Government have 
asked the U.S. Government to pro-
vide the necessary equipment; and 

(c) the reaction of 'the U.S. Govern-
ment thereto? 

The Minister of Defence (Sbrf 
Y. B. Chavan): (a) Yes, Sir. 

(b) and (c). The extent of assist-
ance and other related matters are 
under consideration. 
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Acelde.t at .JUDaWani MaDpu_ 
Mine!! 

·Z81. Shrl Indrajit Gupta: Will the 
Minister of Labour aDd Employment 
be pleased to state: 

(a) whether an accident involving 
death of five workers took place at 
the Junawani manganese mines near 
Nagpur on the 1st June, 1963; 

(b) whether responsibility for the 
mishap has been ascertained by 
inquiry; and 

(c) if so, the action taken by Gov-
ernment in the matter? 

The Deputy Minister in the Minis-
try . of Labour aud Employment (Shri 
R. K. Malviya): Ca) and (b). Yes. In 
this connection I invite attention to 
the detailed report of the accident 
placed on the Table of the Lok Sabha 
on the 19th August, 1963. 

Cc) Prosecution is being launched 
against the owner, contractor, agent, 
manager and supervisory staff for con-
travention of the provisions of the 
Metalliferous Mines Regulations, 1961 
which resulted in the accident. 

Raid by Pak. Riflemen 

r Shri P. C. Borooah: 
I Shri Ra"hnll&th Sba«h: 

0Ze2 J Shri Buta Sin&"h: . I Shri Gulshan: 
I Shri Naraslmha Red.,,: 
L Shri Ram Ratan Gupta: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that nearly 
600 Pakistanis aided by East Pakistan 
Riflemen, raided Gongra village in 
Nadia district of West Bengal on or 
about the 11th June, 1963; 

(b) if so, the loss of life/livestock/ 
property inflicted by the raiders on 
the villagers; and 

(c) Government's reaction thereto? 

The Minister of State III the MiIIIs-
try 01 External Aftairs (Shrlmatl 

Lakshml Mellon): (a) to (c). On 
June 11, 1963, about 500 Pakistani 
nationals, accompanied by 30/40 East 
Pakistan Riflemen, assembled on the 
border of Indian village Gongra, P. S. 
Chapra, District Nadia. Later, some 
of the Pakistani nationals trespassed 
mto Indian territory with their cattle 
and damaged standing crops belong-
Ing to Indian nationals. There was 
no loss of life or livestock but crops 
worth about Rs. 250 were destroyed. 

Protests have been lodged by the 
Government of West Bengal and our 
Deputy High Commissioner at Dacca 
with the Government of East Pakis-
tan. The State Government have 
also taken adequate steps to prevent 
recurrence of such incidents. 

Hi«h Cost ot Living in Calcutta 

'283. Sbrimati ReIIu Chakravartty: 
Will the Minister ot Labou~ and Em-
plojment be pleased to state: 
r 

(a) whether the working class cost 
"f living tn and around Calcutta has 
gone up by 12 per cent as compared 
with last year; and 

Cb) whether Government propose 
to compensate the working class for 
the high cost of living? 

The Depnty MiDiste.. in the Minis-
try ot Labour and Employment aud 
tor Planning (Shrl C. R. Pattabhi 
Raman): (a) The working class con-
sumer price Index numbers for 
Calcutta and Howrah were 112 and 
110 respectively in the month of June 
1965-with base 1960; 100 (the latest 
month for whiCh figures are available) 
as against 105 fOr both these places 
during the month of June 1962. The 
rise is, therefore, about 5-7 per cent. 

Cb) In some sectors of Employment, 
the D.A. is linked to the cost of liv-
ing index and provides for automatic 
compensation. In the case of em-
ployment where there is no such pro-
vision it is a matter for negotiations 
between the parties concerned. 
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Bihar State Electricity Board 

·2114. Shri Tridib Kumar Chaudhuri: 
Will the Minister of Labour and Em-
ployment be pleased to state: 

(a) whether it is a fact that the 
provisions of the Indian Provident 
Fund Act and Rules made thereunder 
have not been introduced by the 
Bihar State Electricity Board up till 
now; 

(b) whether the Central Provident 
Fund Commissioner and Government 
have received any representations in 
the matter from the trade unions of 
tAe employees of the Bihar State Elec-
tricity Board; and 

(C) if so, the action proposed to be 
taken in the matter? 

The Deputy Minister in tbe MinIs-
try of Labour aDd Employment and 
for Planning (Shri C. R. Pattabhi 
Raman): (a) The Board is complying 
with the provisions of the Employees· 
Provident Funds Act, 1952 and Scheme 
in respect of its Power Houses. 

(b) Yes. 

(c) Necessary action was taken on 
the representations and the matter 
was discussed by the provident fund 
autborities with the representatives 
of the Board and the workers' Union. 
The question of the application of the 
Act to the establishments other than 
the power houses and the field stafi' 
is being further examined in the light 
of these discussions. 

World Congress of Women at Moscow 

·285. Shri D. D. Mantri: Will the 
Prime Minister be pleased to state: 

(a) whether the Government of 
India permitted any delegatIOn of 
Indian Women to participate in World 
Congress of Women at Moscow; and 

(b) if so, whether the delegation has 
submitted any report to Government? 

The Minister of state in the Minis-
try of External Mairs (Shrimati 
Lakshmi Menon): (a) Yes. 

(b) Yes. 

Chinese Embassy in New Delhi 

r Shri Ram Ratan Gupta: 
Shri Rem Raj: 

·286 ~ Shri Baie: 
1 Shri lashvant Mehta: 
l Shri G. Mohanty: 

Will the Prime Minister be pleased 
to state: 

(a) whether the Chinese Embassy 
in Ne"" Delhi has circulated contro-
versial Pe5ing letters on ideological 
differences with Moscow; and 

(b) If so, the action taken in the 
matter? 

The Minister of State in the Minis-
try of External Affairs (,shrimati 
Lakshml Menon): (a) Yes, Sir. It 
had come to the notice of the Gov-
ernment of India that the Chinese 
Embassy in New Delhi has circulated 
the letter of the Central Committee of 
the Communist Party of China, dated 
June 14, 1963 addressed to the Cen-
tral Committee of the Communist 
Party of the Soviet Union. 

(b)' The Government has conveyed 
its disapproval of the Chinese Em-
bassy's action in carrying out a cam-
paign of criticism agatnst a country 
friendly to India. The Chinese Em-
bassy has been told to suspend circu-
lation immediately. 

COde of Discipline 

·ZIn. Shri S. M. Banerjee: Will the 
Minister of Labour and Employment 
be pleased to state: 

\ a) whether it is a fact that Code 
of Discipline has not yet been imple-
mented in many public undertakings: 

(b) if so, the names of those under-
takings; 

(c) the reasons for the same; and 
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(d) the steps being taken by Gov-
ernment in the matter? 

The Deputy Minister in the Millis-
try of Labour aDd Emplo;nneat (Shri 
R. K. Malviya): (a) and (b). The 
Code is being implemented by all 
companies, corporations and depart-
mental undertakings in the public 
sector except the Life Insurance Cor-
poration, State Bank of India, Re-
serve Bank of India, POrt Trusts, 
Railways and the Defence under-
takings. 

(C) and (d). The State Bank of 
India, Life Insurance Corporation and 
Port Trusts have accepted the Code 
with certain clarifications but the 
organisations of their employees have 
not yet aone so. They are being 
persuaded to accept the Code wlth 
these clarifications. The Reserve 
Bank has accepted the Code in princi-
ple and would adopt it after the Code 
has been made applicable to commer-
cial banks and the State Bank. 

The Ministry of Railways drafted 
" Code to suit their requirements but 
it has not been accepted by their em-
ployees' organisations. The matter 
is being considered further. 

The Defence undertakings have 
also framed draft Codes to suit theIr 
special needs; these are under con-
sideration of the Defence Ministry. 

KidnaJlped Indiaa Doctor 

r Shri D. C. Sharma: 
·Z88. -{ hri p. C. Borooall.: 

l Shrl J[acbhavalya: 

Will the Prime Minister be pleaseo 
to state: 

(a) whether the question of prefer-
ring an appeal in the case of an Indian 
doctor who was kidnapped early thIS 
year by some members of the East 
Pakistan Rifles and later sentenced to 
four years' rigorous imprisonment by 
the Pakistan Government has been 
considered; and 

(b) if so, the action taken in the 
matter? 

The Deputy Minister in the Minis-
try of Edernal Affairs (Shrl Dinesh 
Singh): (a) Yes, Sir. 

(b) Instructions have been issued 
to OUr Deputy High Commissioner at 
Dacca and he is taking necessary steps 
to see that the Appeal, already filed 
by Shri Majumdar, is admitted. Our 
Deputy High Commissioner has aiso 
been authorised to engage a suitable 
counsel for this purpose. 

DeleptiOD' to V.N.O. 

r Shri Barl Vislma Kamath: 
••• -< §hri Bam Sewak Yadav: 

L Shri D. C. Sharma: 

Will the Prime MiDister be pleased 
to state: 

(a) whether the personnel and 
leadership of the Indian delegation to 
thE' next session of the United 
Nations General Assembly have been 
flnaiJzed; 

(b) if so, the names of the perscn. 
nel; r.rid 

(c) the issues that hdVe been or 
are ~.""posed to be inscribed On the 
agenda of th!! said session? 

The MiDJster of State Ia the MiDIs. 
try of· Edernal Affairs (ShrlmatJ 
Lakshml MeDoD): (a) and (b). The 
delegation will be led by Shrimati 
Vijaya Lakshmi Pandit. The na:mes 
of the other members of the delega-
tion have not yet been finalised. 

(C) A COpy of the provisional agenda 
circulated by the United Nations Sec-
retariat is placed on the Table of the 
House. [Placed in Library, See 
No. LT-1553j63]. 
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Militar,- Training for Studut. 

*290. 

r Shri p. C. Borooah: 
Shri Yashpal Siugh: 

I Sl!ri Bishanchander Seth: 
J Shri D. C. Sharma: 
'"\ Shri P. R. Chakraverti: 
I Shri Prakash Vir Shastri: 
I Shri Onkar Lal Berwa: 
l Shri Maheswar Naik: 

Will the Minister of Defence be 
pleased to state: 

(a) whether military training has 
been made compulsory for university 
students; 

(b) if so, arrangements made for en-
forcing the scheme; . and 

(c) how the shortage of rifles fo: 
the purpose is to be met? 

The Millister of Defence. (Shri Y. B. 
Chavan): (a) The Universities have 
adopted a scheme of compulsory 
N.C.C. training for male students at 
the University and College stage. 

(b) The scheme is being enforced 
through academic channels. Thf 
Universities have included N.C.C 
training as a compulsory subject in 
the curriculum for boys. Trainine 
and administrative arrangements hav~ 
been made by the Directorate Gene-
ral, N.C.C. 

(c) Shortage of rifles is being r:let 
in the following manner: 

(i) by supplementing thE' present 
holding with-

(I) 26,000 dummy rifles, which are 
similar to real rifles in weight 
and balance, and 

(2) 50,000 rifles .303 No. J or 4 
(serviceable or repairable 
being procured from abroad i. 

(ii) by re-distributing the exist-
ing holdings of rifles on an 
equitable basis in all Units of 
the National Cadet Corps; 

(iii) by staggering the training 
periods and pooling the re-
sources on station basis; and 

(iv) by <;onstruction of short 
ranges in selected college and 

university campuses to en-
able a large number of cadets 
to do firing practices, using 
the minimum number of Ser-
vice Rifles. 

BIhar 

·291. Shri Shree Narayaa Das: Will 
the Minister of Planning be pleased 
to state: 

(a) whether any team of the Plan-
ning Commission had any discussioni 
with the Government of Bihar regard-
ing the State's resources for the Third 
Five Year Plan; and 

(b) whether the Planning Commis-
sion has advised the State Govern-
ment to proceed with the proposal of 
increasing land revenue? 

The Deputy Minister in the Minis-
try of Labour and Employment aud 
for Planning (Shri C. R. Pattahhi 
Raman): (a) and (b). A Central 
Team On Agriculture consisting of 
Member (Administration and Trans-
port), Planning Commission, Deputy 
Minister, Ministry of Community 
Development and officers from Minis-
try of Food & Agriculture, Ministry 
of Community Development and 
Planning Commission, visited Bihar 
in May last to discuss with the State 
Government agricultural programmes 
included in the 1963-64 plan. In the 
course of discussion the question of 
resources inclUding those to be {'aised 
by additional taxation was also 
examined. 

Production of Defuce Stores 

r Shri Bari Vishnu Kamath: I Shri Kapur Singh: 
Shri Kesar Lal: 

I Shri Buta Singh: 
*29Z J Shri Solaaki: 

" Shrl D. D. Purl: 

\ 
Shri S. M. Baaerjee: 
Shri Vasudevan Nair: 
Shrl Warior: 
Shri M. N. Swam,.: 

Will the Minister of Defenee be 
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pleased to refer to the reply given to 
Starred Question No. 554 On the 25th 
March, 1963 and state: 

(a) the names of private companies 
or firms to whom the production of 
certain military stores and defence 
equipment has been assigned; 

(b) the description and quantum of 
the item assigned in each case; and 

(c) whether the production by pri-
vate sector so far is satisfactory? 

The Minister of Defence Production 
in the Millistry .f Defeace (Shri 
Baghuramaiah): (a) and (b). The 
Information required is not readily 
available and will take a long time 
and much effort to compile which will 
not be commensurate with the result 
to be obtained. 

(c) Yes, Sir, generally satisfactory. 
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Emergency Production Committees 

"294 J Dr. L. M. Singhvi: 
. L Shri A. N. Vidyalankar: 

Will the Minister of Labour aad 
Employment be pleased to state: 

(a) whether Emergency Produc-
tion Committees have been constitut-
ed in departmental afid public sector 
undertakings to augment production; 

(b) if so, the units in which these 
Committees have started function-
ing; and 

(c) the broad pattern of functions 
and composition of these Committees? 

The Deputy Minister in the Minis-
try of Labour and Employmeut (Shri 
R. K. Malviya): (a) Yes. 

(b) A list of Enterprises at which 
Emergency Production Committees 
have been formed is laid on the 
Table of the House. [Placed in 
Library. See No. LT-1554j63.] 

(c) The Emergency Production 
Committee, at the Enterprise Level, 
Is expected to deal, through Labour-
Management collaboration, with vari-
ous matters in the area of production, 
such as, increasing production and 
productivHy, reduction of absentee-
ism, maintenance of plant and equip-
ment., etc. The Emergency Produc-
tion Committee is an ad hoc body, 
consisting of representatives of both 
Labour and Management. 

Trucks and Jeeps 

*295. Shri A. V. Rag-havan: Will 
the Minister of Defence be pleasEd 
to state: 

(a) whether production of tracked 
vehicles in the ordnance factories 
went up by 43 per cent in 1962-83; 
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(b) the number of trucks and 
jeeps manufactured in the ordnance 
factories in 1962-63; and 

(c) how the price of military 
trucks compares with sImilar trucks 
manufactured in the private sector? 

The Miuter: Of Defence Produc-
tion in the Ministry of Defeace (Silri 
Raghuramaiah): (a) The increase in 
production of vehicles in 1962-63 
from the period in the previous year 
has been 41 per cent. 

(b) The total number of trucks 
and jeeps manufactured during 1962-
63 i. 2,697. 

(c) The prices ~mpare favourably. 

IndiaBs in Aden 

*291 ! Shr;. SureDllra Pal Singh: 
l.. Shri Ragbmaath Singh: 

Will the Prime MiDlster be pleased 
to state: 

(a) whether the Government of 
India are aware of the fact that the 
small Indian community in Aden is 
being discriminated against on racial 
grounds by practically all the local 
political parties; and'" 

(b) if so, whether the Government of 
India propose to take any steps direct 
Or indirect to alleviate the hardships 
of those people? 

The Deputy Mluister In the Minis-
try of E:l:temaI Affairs (Shri Dinesh 
SiD&'h): (a) a·nd (!». Government i •. 
not aware of any racial discrimination 
being practised against the Indian 
community in Aden. In the context of 
the recent constitutional developments 
in Aden there is a proposal to frame 
a new e'lectoral law and to decide on 
the questi!)n of Adeni nationality. A 
Franchise Commission has been set up 
for this pu"!>ose, and We hope that the 
people of Indian origin settled in Aden 
will not suffer any hardship or 
disability. 

*289. 

MIllS CommDDieatlvn 

r Shri D. C. SIl~rma: 
Sbri U. M. Trivedi: 

{ Shri Bade: r Shri Sldheshwar Prasad: 
L Sbri P. C. Borooah: 

Will the Mimster of Information ano 
Broadcasting be pleased to state: 

(a) whether the Ford FoundatioD 
Team has recommended setting up 
of a centre for advanced study in mass 
communication in India; and 

(b) if so, the reaction of Goyern-
ment thereto? 

The Minister of information and 
Broadcasting (Dr. B. Gopal. Heddi): 
(a) Yes. 

(b) The recommendation is being 
examined. 

Rural Industrial Projects 

1123. Shri Ramachandra Ulaka: Will 
the Minister of Planning be pleased to 
state: 

(a) the number of Rural Industrial 
Projects functioning in Orissa during 
the first year of the Third Plan period 
to date; and 

(b) the total amount gi vell by the 
Centre to the State Government for 
the purpose during the same period? 

The Deputy Minister In the Minis-
try of Labour and Employment anel fOr 
PlaDDing (Shri C. R. Pattabhl Raman): 
(a) Two out of the 45 RUl'81 Industries 
Projects under the first series have 
been allotted to the Orissa State in 
1962-63. 

(b) An amount of Rs. 50,000 was 
released to the State Government for 
the programme during 1962-63. For 
1963-64 a sum of Rs. 6'0 )akhs has 
been allotted. 
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Bharat Electronics Ltd. 

1M. Sbrl RamacbaDdra Ulaka: Will 
the Minister of Defence be pleased to 
state: 

(a) whether Bharat Electronics 
Limited made any profit during 1962-
63; and 

(b) if 'so. the percentage return on 
the capital invested? 

The Minister Of Defeuce Production 
10 the MIDisiry of Defeoce {Shri 
Rap.uramaiah): °Ca) Yel. Sir. 

(b) 7.96 per cent. 

Review Of Second PIaD 

825. Shri RamacbaDdra mab: Will 
the Minister of PlalllliDg be pleased to 
refer to the reply given to Unstarred 
Question No. 36 on the 8th November. 
1962 and state the latest progress with 
regard to the re-view of the Second 
FiVe Year Plan? 

The Deputy Minister in the Ministry 
of Labour and Employment and fOr 
Plaruling (Sbri C. R. Pattabbi 1tamaD): 
The Review of the Second Five Year 
Plan is ullder preparation and it is 
e:><pected to be ready by the end of 
October. 1963. 

Minimum Waces Act 

8%6. Shri RamachaDdra Ulalla: Will 
the Minister of Labour and Employ-
meut be ple~ed to refer to the reply 
given to Unstarreci" Quest:on No. 283 
on the 12th November, 1962 and state: 

(a) whether Government have since 
examined the proposals to amend the 
Minimum Wages Act; and 

(b) if Sl'). the resurfthereof? 

The Deputy Minister in the Ministry 
Of Labour and Employment (Smi 
R. K. Malviya): (a) and (b). The 
amendment of the Minimum Wages 
Act is under consideration both in re-
gard to protecting the higher rates of 
wages and safeguarding the employees 
against victimisa tion. 

Workel'l Education Centre. 

"7 J Shri Dhuleshwar Meena: 
. L Shri RamachaDdra Ulab: 

Will the Minister' of Labour aDd Em-
ployment be pleased to state: 

(a) whether any Workers' Education 
Centres have been started in Rajasthan 
lince 1958; 

(b) if so, the details thereof; and 

(c) the tYPe of education imparted 
to workers in these ,centres? 

The Deputy Minister in the Ministry 
Of Labour and EmPloyment and for 
PlaDDing (Sbri C. R. Pattabbi Raman): 
(a) A Sub-Regional Workers' Educa-
tion Centre is functioning since 
14-10-1962 at Bhilwara in Rajasthan. 

(b) It has so far trained 76 Worker-
Teachers who in their turn have edu-
cated 375 workers. 

(c) Through group discussions. role 
plays, audio visual aids and lectures 
workers are taught their duties and 
responsibilities so that they become 
better worker and more responsible 
citizens. 

Unemployment iD Rajasthan 

U8 J Shrj Dhuleshwar Meena: 
. L Shri RamachaDdra Ulaka: 

Will the Minister of LabOur anti 
Employment be pleased to state: 

(a) the number of educated unem-
plOyed in Rajasthan during 1962-63; 
and 

(b) the number of Scheduled Castes 
and Scheduled Tribes amongst them? 

The Deputy Minister ID the Ministry 
of Labour and Employment and for 
Planning (Shri C. R. Pattabhi Raman): 
(a) The number -Of educated appli-
cants on the Live Registers of the Em-
ployment Exchanges in the State was. 
22,434 as on 31st December. 1962. 
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(b) Scheduled Castes 
Scheduled Tribes 

Radio Sets 

9011 
138 

J Shri DhuIeshwar Meena: 
829, L Shri Ramachandra Ulaka: 

Will the Minister of Information aII4I 
Broadcasting be pleased to state: 

(a) the target fixed by the Central 
Government for providing radio sets 
in the rural areas of Raj asthan during 
the Third Plan period; and 

(b) the number oiseis SO far given 
to the State? 

The Deputy Minister in the MInistry 
of Information alld Broadcasting (Shrl 
Sham Nath): (a) The Rajasthan Gov-
ernment have not been participating 
in the Central Scheme for supply of 
Community Listenmg sets after 1960-
61. Therefore, there is no target for 
supplying them any sets during the 
Third Plan period. 

(b) 4,300. 

All' BosteReB 

r Shrl P. C. Deo Bhanj: 
Shri Indrajit Gupta: 

1130. ~ Shri P. K. Dco: l· Shri Mohammad Elias: 
Shrj Warior: 

Will the Minister of Labour and 
EmPloyment be pleased'iostate: 

(a) whether Government have adop-
ted the ILO resolution which allowa 
Air Hostesses in service to marry; 

.and 

(b) if not, whether Government 
propose to adopt the above resolution 
in the near future with regard to Air 
Hostesses of the Indian Airlinel Cor-
poration and of Air India Internation-
al? 

The Deputy Minister in the MIniStry 
of Labour and Employment and for 
Planning (Smi C. R. Pattabhl Ramo): 
{a) and (b). There is no ILO Resolu· 

tion allowing "air hostesses in. service 
to marry". However, a Recommenda-
tion concerning Termination of Em-
ployment was adopted at the 47th 
Session Of the International Labour 
Conference held in June 1963. One of 
its clauses provides that maritral sta-
tus should not be regarded as a valid 
reason for termination of employment. 
The Recommendation is comprehen· 
live in scope but does not contain any 
specific reference to air hostesses. The 
Recommendation will be examinetl 
as a whole and a statement ind:cating 
the action proposetl to be taken by 
Government on its various provisions 
will as usual be placed before Par-
Iia~ent in du'e course. 

Aid for Nepalese ProJeew 

r Shri P. C. Deo Bhanj: 
831. -{ Shri P. C. BOrooah: 

l Shrt D C. Sharma: 

Will the Prime Minister be pleue4 
to atate: 

(a) whether India has recently 
signed an agreement with Nepal to 
finance SOme Nepalese projects; and 

(b) if so, the details thereof? 

The Prime Minister, Minister ., 
External Aftairs and Minister or 
Atomic Energy (Shri .Jawaharlal 
Nehru): Ca) Yes; three Agreements 
were signed on 10th July, 1963. 

(b) Under the first AgreC'm~nt, a 
provision of Rs. 3'5 lakhs has been 
made for the construction of a new 
school building, teachers quarters, 
sanitary installations and dispensary 
and the introduction Of agriculture as 

-a craft in the curriculum of the Tri-
bhuwan Adarsh Vidyalaya at Pharing. 
The second Agreement provides for 
the construction of a Hangar at Gau-
cher Airport at a cost of Rs. 4,63,7001-. 
The third Agreement provides alum 
of &S. 33.5 lakhs for the improvement 
and maintenance of the Kathmandu-
Trisuli road. 
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FiOOdsinOrlaa 

833. Shri Kama Chaadra MaUlck: 
Will the Minister of Defence be pleas-
ed to state: 

(a) whether an)' request was re-
ceived from the GOvernment of OrissA 
for assisting the Civil Authorities dur-
ing ftoods in 1960-61, 1961-62 and 
1962-63; and 

(b) if so, the nature of assistance 
rendered? 

The Minister of Defence (Shrl Y. B . 
Chavan): -ra) Requests were received 
from the Government of -Orissa for 
military ass:stance for ftood relief 
work during July and September 
1961. No such request was received 
tram that Government during 1960-61 
or 1962-63. 

(b) A statement is laid on the Table 
of the House. Attention is also "invited 
to reply given to Lok Sabha Question 
No. 216 on 9-8-1961 in which details 
of the assistance linn for flood r~ 
in Orissa during the period July-
August 1961 had been turn:shed. 

STATEMENT 

Assistance for Flood Relief Work in 
Orissa. 

At the request of the Government of 
Orissa, the Army assisted the civil 
authorities duri:g the period from 
11-7-1961 to 4-8-1961 and gain from 
7-9-1961 to 8-10--1961, by wya of pro-
viding engineering, signal, medical and 
other personnel equipment, e.g. boat., 
wireless sets etc. was made available. 
The Army personnel helped in thP. 
distribution of food, clothing, medi-
cines, kerosene oil etc. from the main 
relief centre to subsidiary relief sta-
tions and adjoining villages, in the 
provision of special communications to 
flood affected areas and for establish-
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ing wireless communications with the 
relief centres. The medical teams 
inoculated flood. affected persons 
againt typhoid and cholera, treated 
other cases and chlorinated wells. The 
Army alSO provided and distributed 
blankets, trousersJ shorts and shirts 
to flood victims. 

The Eng:neer party with the help 
Of boats covered most of the flood 
affected areas. They hefpeirthe civil 
authorities to carry civilian medical 
teams to marooned villages, rations to 
flood affected areas, civiEan 'Jfficers 
etc. to various places to assess the da-
mages done by the floods and evacu-
ate the marooned villagers. 

2. The Air Force 'provided aircraft 
for air dropping of supplies, aerial re-
~sance of flood a1fected areo 
and airlifting Of equipment. 

Repter"" unemployed In ADdhra 
Pradesh 

r Sbri Dhuleshwar Meeua: 
IIH. l... Shri Bamachandra Vlaka: 

Will the Minister of Labour and Em-
ployment be pleased to state the 
number of persons (both skilled 
and unsKiled)· registered with various 
employment exchanges in Andlua Pra-
desh as on the 31st July, 1963? 

The Deputy Minister in the Ministry 
., LabOur and Employment and for 
PIaIWDc (Sbri C. B. Pattabbl Raman): 
1,36,295. 

State PlaDDlD" Boar,. 
r Shri Shree Narayan Das: 

\ 
Shri Subodh BaDSda: 
Shri S. C. Samanta: 

I Shri Barish Chandra Mathur: 
I Shri Bal'hunath Sinl'h: 
J Shri Tashpal Singh: 

835., Shri Inder ~. Malhotra: 
I Shri Morarka: 
I Shri BaviDdra Varma: 
I Shri Sidheshwar Prasad: 
I Sbri Warior: 
l Shri Vasudevan Nair: 

Will the Minister of PlaDninr b£ 

pleased to state: 

(a) the present lIQsition with regard 
to the formation of State Planning 
Boards by various State Governments; 

(b) whether it is a fact that the 
high powered teams set up by the 
Central Government which recently 
visited the various States have attri-
buted the shortfall in production to the 
absence of such bodies at State level; 
and 

(e) if so, the steps taken to remedy 
the situation? 

The Minister Of Planninr and Labour 
8Dd Employment (Shrl Nanda): (a) 
In response to Planning Commission's 
recommendation, organisations des-
cribed as State Planning Boards have 
been set up in Orissa, Rajasthan and 
Punjab. None of these are, however, 
Boards Of the kind envisaged by the 
Planning Commission. The Orissa 
Board comprises Of the Chief Minister 
and eight officials. The Rajasthan 
Board is composed of the entire Cabi-
net, 3 officials, 18 Members of Parlia-
mentiMe'mbers of the Legislative As-
sembly and 20 others. The organisa-· 
tiOn in the Punjab is in effect a Com-
m;ttee of the Cabinet. The Govern-
ment of Maharashtra have established 
a Sub-Committee of the Cabinet for 
Planning. 

(b) and (c). The question of State 
Planning Board vis-a-vis shortfalls in 
agricultural production was not dis-
cussed by the Central Teams as ~uch. 
The teams, however, looked into the 
question Of setting up of Carom; ttees 
at the Cabinet and Official levels for 
watching the implementation of Agri-
cultural ProductiOn Programmes. 

Indians in Portuguese Territories 

r Shri Shree Narayan Das: 
J Shri Sidheshwar Prasad: 1136., Shrl P. R. Chakraverti: 
l Shrl Bam Barkh Yadav: 

Will the Prime Minister be pleased 
to state: 
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(a) whether all the Indian Nationals 
interned by the Portuguese authorities 
in their territories abroad have since 
come over to India; 

(b) if not the number of those still 
remaining ~utside India; and 

(c) whether there bas been any res-
ponse from Poi"tugal to the protest 
sent by the Government of India re-
garding the facilities to be accorded to 
Indian nationals? 

The Prime MiBister, MiDister of b· 
ternal Mairs and Minister Of Atomic 
Enerl'J' (Shri .Jawaharlal Nehru): (a) 
and (b). According to the information 
available with Government about 2330 
Indian nationals trom Mozambique 
and other Portuguese Colonies have 
arrived in India and approximately 
100 Indians are still there. 

(c) No, Sir. 

Bengali Broadcasts 

837. Shri Yashpal SllII'h: Will the 
Minister of 1Df0rmation and Broad-
eastiDg be pleased to state: 

(a) whether it is a fact that broad-
casts in Bengali language from the 
Calcutta Station 01 All India Radio 
are not picked up easily by people ]:v-
ing outSide West Bengal; 

(b) if so, whether any representa· 
tion has been received suggesting for 
the installation of a powerful trans-
mitter at Calcutta; and 

(c) the action proposed to be taken 
on the representation? 

The Deputy MiDlster in the M1Dlstry 
of InformatiOn aDd Broadcasting (,Shrl 
Sham NatiJ): (a) No, Sir. The short-
wave transmitter at Calcutta is ex-
pected to be heard within a radius of 
800 kilometers around Calcutta. Under 
:favourable circumstances recep'ion at 
longer distances is also possible. 

(b) Representations have been 
received for the installation of a more 
powerful tranlllJlitter at Calcutta. 

(c) A nation-wide serviCe trom any 
Of the State Capitals in the language 

of the State has not been planned .0 
tar. 

National Defence Fnnd 

{ Shri Harl Vishnu Kamath: 
8S8. Shri P. C. Borooah: 

Will the Prime Minister be plesed to 
refer to the reply given to Unstarred 
Question No. 1903 on the 15th April, 
1963 and state: 

(a) whether alternative ways of uti-
lizing the amount collected by Cey-
lonese citizens and Indian residents in 
Ceylon for India's National Defence 
Fund have been considered; and 

(b) if so, the result thereof? 

The Prime Minister, Minister of 
External Mairs and Minister of 
Atomic Energy (Shri .Jawaharlal 
Nehru): (a) Yes. 

(b) The amount of Rs. 5,89,969 is 
being paid into the National Defence 
Fund. 

Newsprint fer 'Patriot' 

r 8hrl Barl Vishnn Kamath: 
831. ~ Shrl Yashpal SInch: 

L Sbri Prakash Vir Shastri: 

Will the Minister of Information aDd 
Broadeastiag be pleased to refer to the 
reply given to Starred Question No. 
669-A on the 1st April, 1963 and state: 

(a) whether the decision allotting 
a special quota of newsprint to the 
Raisina Pv.blications Private Ltd. in 
connectiOn with th,e 'Patriot' has been 
modified or revised at the end of three 
months; and 

(b) it lIO, the details thereof? 

The Minister Of 1Df0rmation ud 
Broadcasting (Dr. B. Gopala Reddy): 
(a) No, Sir. 

(b) Does not arise. 
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Air Technical Team 

r Shri Hari Vishnu Kamath: 
840. -< Shri Vbhwanath Pandey: 

L Shri Harish Chandra Mathur: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 669 on the 1st 
April, 1963 and state: 

(al whether a copy each of the 
report submitted by the Joint U.S. 
Commonwealth Air Technical Team to 
their respective Governments has been 
received; 

(bl if so, wheth~r they have been 
considered; and 

Ccl the result thereof? 

The Minister of DefenCe (Shri Y. B. 
Chavan): Cal The Joint U.s.ICom-
monwealth Air Defence Team has 
.'!ubmitted a combined report of which 
copies haVe been received. 

Cbl Yes, Sir. 

Ccl The suggestions made by the 
Team haVe been examined and wher-
ever acceptable, they will be imple-
mented. Stoeps have be3ll taken to 
strengthen India's air defence. The 
attention Of the Hon'ble Member Is 
also invited to the Press Note issued 

by the Ministry of External Mairs on 
22nd July, 1963 regarding Joint 
Training Exercises and the supply of 
radar installations and connected com-
munications equipment from friendly 
foreign countries. 

E.S.I.C. Hospitals in Kerala 

r Shri Vasudevan Nair: 
SU. -< Shri Warior: . 

L Shri M. N. Swamy: 

Will the Minister of Labour and 
Employment be pleased to state: 

(al the number Of hospitals built in 
Kerala so far under the Employees' 
State Insurance .Scheme; and 

(b) tlle total elr!lenditure incurred 
in this connection? 

The Deputy Minister in the Minis-
try of Labour & Employment and 
for PIaDniac (Shri C. R. Pattabhi 
Raman): (al and (bl. No haspital 
has so far been built in Kerala under 
the Employees' Sta te Insurance 
Scheme. A 24-bedded annexe has, 
however, been constructed in the T.B. 
Hospital, Pulayanarcotta Trivandrum, 
at an estimated cost of Rs. 45.000. It 
is also proposed to construct 5 ho~pi
tals at other places under the Scheme 
as per details given below: 

No. of Bstimated 
Sl. 
No. 

Name of the Hospital beds cost of 
canst1"UC-

tion 

I ~S.I.Hospital.Mulankur.r.athu- n6 T.B. RS.13·98 
kavu. beds lakhs 

2 B. S. 1. Cottage Hospital,Alkppcy 35 
General 
beds. 

3 B.S.I. Cottage Hospital,Asramam 50 
General 
beds 

4 B.5.I.CottageHo,pital,Chcruna- 50 
nnUr. General 

beds 
B.S.I. H'lspital.U1yogmandal. I20 

G!neral 
b,ds. 

Rs. 8 '45 
lakh. 

Rs. 8'43 
lakhs 

RS·1O·47 
lakh. 

B,timates 
not yet 
received 
from the 
Stare 
Govern-
ment. 

Present stage 

Possession of land ..... t,k<D 
by the State Goverrment on 
24-01-63. 

Site has been selected and 
acquisition procerdir-gs 21e in 
progress. 

Possession 01 land was taken by 
the State .Government on 
25-1-63. 

Site has been selected and 
acquisition proceedings are in 
pr,)gress. 

Site has been selected and aCGui-
sition proceedings are in pro-
gress. 
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NEFA 

{ Shri Vasudevan Nair: 
14.1. Shrl Warior: .'. 

" 
Will the Minister of PlaJminr b. 

pleased to state: 

(a) the revised allocation to NEFA 
for the Third F;ve Year Plan; and 

(b) how it compares with the allo-
eation in the Second Plan? 

The Deput,. Miuister in the MinIstr7 
of Labour and Emplo:rment and .or 
Planning (Shri C. B. Pattabhl Raman): 
(a) There has been no revision of the 
Third Five Year Plan outlay of 
N.E.F.A. 

(b) A statement is laid on the Table 
Of the House indicating the outlays 
under the Second and Third Five Year 
Plans. [Placed in Library. See No. 
LT-1555/631. 

Dmenite 

843 f Shri A. K. Gopal .. : 
L Shri Himatslugka: 

W III the Prime Minister be pleased 
to i'efer to the reply given to Starred 
Question No. 232 on the 4th March, 
1963 and state the progress made in 
the efforts to find out new markets for 
export of ilmenite from Kerala? 

The Prime Minister, aDd Miulster of 
External Aftain and MInister of 
Atomic Energy (Shri Jawaharlal 
Nehrn): In addition to commitments 
already entered into, approximately 
13,000 metric tons of Quilon Grade 
ilmenite were exported to the United 
States of America by Travancore 
Minerals Limited during March and 
April 1963 (Shipping Season ended on 
15th April 1963). 

Negotiations are in progress with 
different business interests for the sal. 
of further amounts Of Quilon Grade 
Ilmenite. 

lIhoodan 

1144. Shri A. K. Gopalan: Will the 
Minister of PlanulDC be pleased to 
.tate: 

(a) the total land collected under 
Bhoodan Movement so far; and 

(b) how much of it has been dilitri-
buted so far? 

The Deputy Minister in the Ministry-
of Labour and Empio:rment and for 
Planninc (Shrl C. B. Pattabhl Raman): 
(a) and (b). According to information 
rece:ved from All India Serva Seva 
Sangh, upto 31st March 1963, 41,85,057 
acres were receiVed in Bhoodan out 
of which 10,15,741 acres have been 
distributed. About 14 lakh acres are 
considered to be unfit for cultivation. 

Labour's Participation in Manacement 

845. Shri S. N. Chaturvedi: Will the 
Minister of Labour and Emplo:rment 
b" pleased to state: 

(a) whether Government have made 
any assessment of the effect on pro-
ductivity of labours' participation. in 
management; and 

(b) if so, the result thereof? 

The Deputy Minister ID the Ministry 
of Labour and Emplo:rment (Shri 
B. K. Malaviya): (a) Yes. 

(b) In a large majority of cases 
productivity has improved since the 
setting up of the Joint Management. 
Councils. 

Play 'Kohinoor ka Lutera' 

1146. 8hrl SubOdh Hanada: Will the 
Minister of Information and Broad-
castlD, be pleased to state: 

(a) whether the play 'Kohinoor Ka 
Lutera' was staged in all parts of the 
country; 

(b) in how many places and the 
number of days this was staged; 

(c) whether it was shOWn free tl> 
the public or whether some gate 
money was collected; and 
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(d) the amount Of gate money, if 
any, collected and hOW it was utilised 
or is being utilised? 

The Deputy MIDister m the MiDistrJ 
of Information aDd BroadeastiDg (Shri 
Sham Nath): (a) and (b). The play 
'Kohinoor Ka Lutera' has sO far been 
staged at 12 different places on 51 
days in the States of Punjab, Uttar 
Pradesh and Andhra Pradesh and the 
Union Territory of Delhi. 

(c) It was shown free to the public. 

(d) Does not arille. 

Speeial AUol' Steel Plaut 

{ 
Ihri Subodh 1IaJIsda: 

8&7. Dr. P. N. 1DwI: 
ihri S. M. BaaerJee: 

Will the Minister of Defeuce be 
'pleased to state: 

(a) whether it is a fact that the 
·Special Alloy Steel Plant proposed to 
be set up at Kanpur will now be set 
:up in some other area; and 

(b) if so, the reasons therefor! 

The Minilter of Defence Production 
m the MiDistry of Defeac:!! (Smi 
Ra&"huramaiah): (a) and (b). The 
proposal to set up a Special Ailoy 
Steel Plant in the Defence Sector is 
still under consideration and has not 
yet been approved. The claims of 
Kanpur will be considered along with 
other suitable sites at the appropriate 
.time. _ ,iSlJ 

UraaluJD 

r S1IrI l!Iubodh DaHlIa: 
MI. ~ Shri Bhagwat .Jba Azad .. 

lllllrl Balkrislma Wasnik: 

Will the Prime Hialster be pleased 
'10 state: 

(a) whether it is a fact that a Ura-
nium mill for treating Uranium Ore 
from the Jaduguda Mines will be 
set up; 

(b) if so, its location and the esti-
mated cost of this project; and 

(c) whether any foreign exchange 
will be necessary for this project and 
if so, the amount thereof? 

The Prime Minister, Minister ot 
External Mairs and Minister of 
Atomic Energy (Shri .Jawaharlal 
Nehru): (a) to (c). Yes. An Uranium 
Mill with a capacity of 1,000 metric 
tons of throughput of ore per day id 
being set up close to the Uranium 
Mines in Jaduguda in Bihar State at 
an estiJIlated cost Of Rs. 4'34 crores. 
Foreign exchange requirements of 
the Project will be approximately 
Rs. 120 lakhs. 

Nap Rebel Problems 

849. Shri Barish Chandra Mathur: 
Will the Prime MIJlister be pleased 
to state: 

(a) whether Mr. Scott and Phize 
are still continuing correspondence 
with the Government of India for 
settlement of Naga Robel problems: 
and 

(b) the nature of Government's 
latest reaction conveyed to them? 

The Prime Minister, Minister 01 
Extemal Mairs and Minister 01 
Atomic Ellerey (Shrl ~awaharlal 
Nehru): (a) Government Of India 
have received no further correspon-
dence from Mr. Scott and Mr. Phizo. 

(b) The question of Government's 
reaction does not therefore arise. 

Indians m Slappore 

850. Sml Raghunath Singh: Will 
the Prime Minister be pleased to state 
whether it is a fact that on account 
of Singapore Immigration Law 
[ndian traders as well as people ot 
Indian origin who are trading in 
South East ASia are facing hardship.; 
and their trade is being adversely 
affected? 

The Prime Minister, MInister o' 
External Mairs and Minister 01 
Atomic Enerry (Shrl ~awaharlaJ 
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Nehru): No Sir; Indian traders do not 
suffer from any special disabi'ities or 
discriminatory treatment. 

Indians ia South Africa 

851. f Shr~ RaghlllllLth Sinl"h: 
L Shrl P. C. Borooah: 

Will the Prime ~I1nister be pleased 
to state whether it is a fact that about 
5,000 Indians have been ordered to 
quit white zone from a suburb of 
Johannesburg in South Africa? 

The Prime Minister, Minister of 
External Affairs and Mini~ter of 
Atomic Energy (Shri Jawaharlal 
Nehru): Yes-according to reports in 
the Press 5,000 persons of IndJan 
origin living in the 'while-zone' sub-
urb of Johannesburg have been order-
ed to vacate their re3idences t.nrler 
South Africa's Apartheid Laws. 
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National HiDe Safety Council 

854. J Shri Eswara Reddy: 
L Shri Yashpal Singh: 

Will the Minister of Labour and 
Employment be pleased to <tate: 

(a) the reasons for the delay ir. 
setting up National Mine Safety 
CounciJ; 

(b) when the same IS likelv to be 
constituted; and 

(c) the subjects likely to be discus-
sed at the first meeting of the 
Council? 

The Deputy Minister in the Minis-
try of Labour & Employment (SUi 
R. K. Malviya): (a) to (c). The 
National Council for Sa~ety in Mines 
has already been set up under Gov-
ernment Resolution dated 2nd 
February, 1963. It was registered as 
a society under the Societies Regis-
tration Act on the 11th July, 1963. At 
the first meeting of the Council held 
on 14-8-1963, its budget estimates for 
the year 1963-64 were approved. The 
Government Body of the Council has 
also been constituted under the Rul= 

Multipurpose Institute at Kothagudium 

855. Shri Eswara Reddy: Will the 
Minister of Labour and Employment 
be pleased to refer to the reply given 
to Starred Question No. 1615 on the 
8th April, 1963 and statE': 

(a) when the construction of mu;ti-
purpose institute at Kothagudium 
will commence; 

(b) the amount likely to be spent; 
and 

(c) when it is likely to be com-
pleted? 

The Deputy Minister in the MiDis-
try of Labour & En.ployment (Shri 
R. K. MaIviya): (a) Tenders ha\'e 
been called for and the constructicL 
work will begin shortly. 

(b) Rs. 54,030/- per Institute in-
cluding staff quarters. 

(c) within six months from the 
date of commencement of the work.. 

Quarters Cor Collieries 

856. Shri Eswara Reddy: Will the 
M'nister of Labour and EmploYJllell! 
be pleased to state: 

(a) whether the Coal Mines Wel-
fare Organisation propose to CDDS· 
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stroct quarters in the regions worked 
by Mis. Singareni Collieries Company 
during 1963-64; 

(b) if so, the number of quarters 
likely to be constructed; and 

(c) the estimated cost of these 
quarters? 

The Deputy Miuister ia the Minis-
try of Labour &; Employment (Sbri 
R. K. Malviya): {a) and (b). Allot-
ment of houses under the New Hous-
ing and Low Cost Housing Sche!Iles 
of the Coal Mines Labour Welfare 
Fund is not made yearly, 2100 
houses already allotted to t'>e Singa-
reni Collieries under the Low Cnst 
Housing Scheme are under construc-
tion. The Collieries are also cons-
tructing 3950 additional houses to 
be adjusted against their future quula 
under the New Housing Scheme. 

(e) The estimated co't of th" 
houses is as follows:-

2100 houses TIs. 27.30,000 
3950 houses Rs. l,22,45,OGO 
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BuUdiDg for Indian EmbllSSJ In Kabul 

860. fOr .. L. M. SiIIghvi: 
L Shr. P. K. Deo: 

Will the Prime Minister be pleased 
to state: 

(a) whether the Government of 
India propose to ~onstruct a new 
building for the Indian Embassy and 
Chancery at Kabul; 

(b) if so, the estimated outlay on 
the construction and fW'l1isbings and 
the duration in which the project i. 
to be completed; and 

(c) the details of architectural 
design? 

The Prime Miaister, Millister of 
External Affairs and !\linister of 
Atomic Energy (Shri Jawaharlal 
Nehru): (a) Yes; The Government 
has purchased one of the best plot. 
in the Diplomatic Enclave at Kabu!, 
measuring 10 Jaribs (approximately 
five acres) on a 9'9 yean' lease at a 
cost of Rs. 1,89,125/-. 

(b) and (c). Estimutes and plans 
have not yet been prepared. A Gov-

ernment architect is being deputed 
shortly to Kabul to prepare C1em. 

''Designing Sections" for DefllDce 
Production 

861. Shri Sham Lal Saraf: Will the 
Minister of Defence be pleased to 
state: 

(a) the steps taken to ,et up ad-
vance 'De~igning Sections' for De-
fence Production; 

(b) whether any such section< have 
already been established; and 

(e) if so, their number and where 
they are located? 

The Minister of Defence Produ:>tiOD 
In the Ministry of Defenre (Shrl 
Raghuramaiah): (a) and (b). Design-
ing work is already being done in the 
Establishments of the nesc:;.rch ana 
Development Organisation; Drawing 
Offices of the Ordnance Factories and 
in Public Sector concerns under De-
fence. 

(c) In Ordnance factories and in 
two Public Sector concerns viz., 
Bharat Electronics Ltd., and H!ndu-
stan Aircraft Ltd. 

Ex-Servicemen 

862. {Shri A. V. Rac'baYan: 
Sbri Pottekkatt: 

Will the Minister of DefelICe be 
pleased to state: 

(a) the number of ex-servicemen 
settled under the WYNAD CO!OIllsa· 
tion scheme so far; 

(b) the number 0; ex-servicemen to 
whom grants had been given SI) far 
and, the number of 9.pplications 8tH: 

. pendiRg; and 

(c) whether there is a large Ilum· 
ber of encroachments in this colony 
and the step; taken to ccnr~r owner-
ship rights to the ex-.ervlcemenT 

The Minister of Defence (Shri Y. B. 
ChanD): (a) 1998. 
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(b) 1917. The rest have not been 
given grants far want of funds. 

(c) There are about 2,000 en-
croachments in the colony and the 
question of conferring ownership 
rights to the ex-servicemen is being 
considered by the Government of 
Kerala. 

Family Pell9lons 

1163. Shri Hem Raj: Will the Minis-
ter of DefeDOe be pleased to state: 

(a) whether it is a fact that widows 
and children of those Army men who 
I'ot emergency commissions from VCOs 
and other Ranks durin.,: the las! great 
war under A.I.(I) 14 of 1942 but who 
died on pension list, are denied the 
benefits of family pension> and chil-
dren allowances; and 

(b) if so, the rea.ons th~refor? 

The Minister of Defence (Shri Y. B. 
Chavan): (a) Yes, Sir. 

(b) The pension rules lor Indian 
Commissioned Officers laid down in 
the Old Pension CadI' were based on 
rules applicable to the British Officers. 
Orders issued in 1942 extended the 
rules to serving VCOS (now JCOs) 
and Other Ranks who we"e granted 
Emergency Commission during the 
last war. As the wifiow of a British 
Emergency Commissioned Officer 
was not entitled to the grant of ordi-
nary family pension as for widows of 
regular officers, no provIsion was 
made in the orders for the grant of 
ordinary family pension to widows of 
Indian lOCOs (promoted JCOs/ORs). 
Until 1953, families of Other Ranks 
and VCOs of the Indian Armv were 
not eligible for ordinary family pen-
sion. However, disability and special 
family pensions as for regular ICOs, 
were admissible to all E.C.Os. 

Roandar)' Dispute between Assam 
and Naraland 

r S~ C. K. Bhattaeharyya: 
Shn p. C. Borooah: 

8M. ~ Shri Hem Dana: 

I Sh~ A. K. Gopalan: 
Shri P. K. Deo: 

l Shrimati Renuka Barkataki: 

Will the Prime Minister be pleased 
to state: 

(a) whether a dispute has arisen 
between Nagaland and' Assam over 
the demarcation of border; and 

(b) if so, wheth<!r the Centr.al 
Government have taken any lteps 
for settling the boundary dispute? 

The Prime Minister, Minister of 
External Affain and Minister of 
Atomic Energy (Shri .Jawaharlal 
Nehru): (a) Certain doubts regarding 
the exact boundary demarcation in 
some areas between Nagaland and 
Assam had been expressed by the 
Naga leaders in earlier discussions. In 
these areas timber operations have 
caused resentment amongst the Naga:; 
of the border villag<!s. 

(b) Nagaland authoritie3 havp been 
advised to have demarcated on the 
ground, by the Deputy Commissioners 
on either side, a workable b:>undary 
line in accordance with the 1925 Noti-
fication. 
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Trespassing by Pakistanis 

8'10. Shri Shree Narayan Das: Will 
the Prime Minister be plea5ed to 
state: 

(a) whether it is a fac: that some 
Pakistanis removed Indo-Paki~tani 
border demarcation posts at th" bor-
der village Hemkumari under Haldi-
bari Police Station of Coo~h Bihar 
District on the 17th May, 1963 and 
posted them inside the Inrlian terri-
tory; 

(b) if so, the circumstances in 
which this happened; and 

(c) the steps taken to repast the 
demarcation posts at the right place 
and also to find out the culprits? 

The Prime Minister, Minister of 
External Affairs and Minister of 
AtOmic Energy (Shri Jawaharlal 
Nehru): (a) to (e). During the month 
of May this year, a Pakistani national 
had encroached on d plct or agricul-
tural land, about 64 sq .. yards ;r, area, 
belonging to an Indian national and 
situated on the Indo-East Pakistan 
border, within Indian territGry, in 
village Hemkumari, P. S. Haldibari, 
Distriet Cooch Bihar (W<'st Bengal); 
The encroachment was elfecteJ by 
demolishing the existing 'ail' (raised 
earthen boundary) which separated 
the plot of land on the Indian side 
of the border from a plot of land 
belonging to the Pakistani national 
on the other side of the border; the 
'ail' was shifted deeu inside Indian 
territory. -

Protests were lodged under the 
Ground Rules Agreement betVl<een the 
Governments of India and Pakistan, 
by the Government of West Bengal 
and our Deputy High Commissioner 
at Dacca, with the Govanment of 
East Pakistan demanding an imme-
diate enquiry into the matter and re-
storation of the border 'ail'. 

Techno-Eeonomic Survey (If Assam 

871. Shrimati Jyotsna Chanda: Will 
the Minister of Planning b~ pleased 
to state: 

(a) whether a Techllu-Economic 
Survey of Assam ha3 been oonducted 
by the National Counc:! 0: Applied 
Economic Research: ""ct 
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(b) if so, whether the Planning 
Commission propose to start se.me 
more projects, industnal and other-
wise, in the State of Assam in tne 
light of this survey? 

The Deputy Minister in the Minis-
try of Labour and Employment and 
for Planning (Shrl C. R. Pattabhl 
Raman): (a) Yes, Sir. 

(b) There are no proposals from 
the State Government. 

Soldiers, Sailors' and Airmen's Boards 

. 8'72. Shrimati Jyotslla ClwIda: Will 
the Minister of Defence be pleased to 
state: 

(a) whether Soldiers', Sailors' an(j 
Airmen's Boards are functioning in all 
the States: 

(b) if not, whether Government 
propose to start such Boards in all the 
States; and 

(e) what role these Boards are play-
ina: in the rehabilitation of the armed 
personnel injured during our recent 
border clash with Ohina? 

The Minister of Defence (Shri Y. B. 
Chavan): (a) Yes. Sir. 

(b) Does not arise. 

(C) The Boards assist in obtaining 
the various concessions sanctioned by 
the State Governments for wounded 
service personnel and their families I 
dependents within the jurisdiction of 
the State in which they are residing. 
Broadly, tibese concessions cover allot-
ment of land, educational facilities, 
financial and emplo~ent assistance 
and vocational and technical training.' 

Dock Labour Housing Scheme 

873. Shri P. Kunhan: Will the 
Minister of Labour and Employment 
be pleas<ld. to state: 

(a) whether it is a fact that tqe 
money allotted for Dock Labour 
HOlISing Scheme in the first two years 

of the Third Plan has not been full,. 
spent; 

(b) if so, the reaso"s t'1crdar: 

(cl the number of 
under the Scheme in 
years of the Plan; and 

houses built 
the first tWI) 

(d) the steps taken by Government 
to ensure speedy implementation of 
the scheme"? 

The Deputy Minister in the Minis-
try of Labour and Employment (Shri 
It. K. Malviya): (a) Yes. 

(b) and (d). The loan finance 
scheme for housing of dock workers 
did not find favour with the Dock 
Labour Boards, and they desired that 
there should be provision for sub,idy 
at least to the extent provided for in 
the Subsidised Housing Scheme for 
Industrial Workers. This was not 
found feasible, and it was decided that 
they could be given subsidy upto 20 
per cent. A scheme is accordingly 
being prepared 'in conSUltation with 
the various Boards and it will be im-
plemented as early as possible. 

(c) No houses have yet been built 
under '.hi! Scheme. However, 571 
houses have been constructed by the 
Bombay Dock Labour Board with 
their own resources and 120 houses 
are now being built by the Madras 
Dock Labour Board. 

MoE.S., Barrackpur 

874. Shrimati Renu Chak.ravartty; 
Will the Minister of Defence be 
pleased to state: 

(a) whether the question of grant-
mg city compensatory allowance and 
house rent allowance to M.E.S. Per-
sonnel living in South Barrackpur and 
Barrackpur Cantonment has been dis-
cussed and decided upon; and 

(b) if not. the reasons therefor? 

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan): 

(a) and (b). Employees residing in 
South Barrackpur and Barrackpur 
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Cantonment are entitled to these 
allowances only if their place of work 
is located in a classified area mention-
ed in the general orders issued in this 
regard. South Barrackpur and Bar-
rackpur Cantonment are not classified 
areas in terms of these orders. In 
addition, according to certain special 
orders issued in respect of North Bar-
rackpur Municipality, employees (in-
cluding civilia'l personnel of the 
M.E.S.) living in South Barrackpur 
.md Barrackpur Cantonment are 
entitled to Compensatory (City) and 
House Rent Allowances at the rates 
prescribed for North Barrackpur pro-
vided they ~erve in Government 
establishments in North Barrackpur. 
Representations for the extension ot 
the special orders applicable to North 
Barrackpur, to South Barrackpur and 
Barrackpur Cantonment have been 
considered but could not be acceded 
to. 

Border Operations Relief Fund 

875. Shrimati Sharda Mukerjee: 
Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that a fund 
known as the "Border Operations 
Relief Fund" has been set up; 

(b) the approximate amount of this 
Fund; and 

(C) the purpose for which this Fund 
is to be utilised'? 

The Minister of Defence (Shri 
Y. B. Chavan): (a) The Border 
Operations Relief Fund was set up in 
October 1962 but is no longer in exist-
ence, having been merged with the 
National Defence Fund in December 
1962. 

(b) A balance of Rs. 2,ll,l96'2() was 
lying at the credit of the fund at the 
time of its merger with the National 
Defence Fund. 

(c) The Fund was started for pro-
viding amenities for service personnel 
engaged in operations against Chinese 
aggression and to relieve distress ot 

Service personnel disabled in the 
operations and of the dependents at· 
the Service personnel who sacrificed 
tneir lives. in the operations Or were, 
reported missing or taken prisoners. 
Similar amenities are now being pro-
vided from grants from the National' 
Detence Fund. 

Surplns M.E.S. Workers 

876. Shri S. M. Banerjee: Will the· 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that some 
M.E.S. workers have been' declared 
surplus to r~uirement in Western 
Command; and 

(b) if so. the reasons therefor? 

'I'he Minister of Defence (Shri Y. B. 
Chavan) : (a) and (b). 12 carpenters 
....ere employed in Engineer Park, 
Jullundur for a specific job on the 
express condition agreed to by them 
in writing that their services would 
be dispensed with on completion of 
the work. AlI ot them have been 
offered alternative employment. 

IDdiaDs In Mosamltlqae 

r Silri P. C. Bor~: 
Shrt S. M. Baaerjee: 

877. J Shri P. K.. Deo: 
I Shri lIIaheswar Naik: l Shri D. D. Mantri: 

Dr. L. M. SiDghvi: 

Will the Prime Minister be pleased 
to state: 

(al whether the Portuguese Govem- . 
lIIeI1& have granted permission to 
U.A.R. Government Representative to 
visit MozambiqUe to protect the Inter-
ests of Indian Nationals there; 

(b) if so, whether the Representa-
tive has since visited Mozambique: 

(e) observations made by the Re-
presentative after the visit; and 

(d) the steps taken to protect 
Inrra's lI'!4-e!"'C'sts the-rp'" 
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The Prime Minister, Minister of 
External Affairs aJUl MfDlster 01 
.Atomic EnerlY (Shrl Jawabarlal 
Nehru): (a) and (b). The First 

:Secretary of the U.A.R. Embassy in 
.Lisbon visited Mozambique in July-
August 1962 and, after protracted 
negotiations with the Portuiuese 
authorities, again in June 1963. The 
first visit was mainly exploratory in 
.character. 

(c) From the report oof the U.A.R. 
.representative's second visit, it appears 
that the Portuguese are determined to 
continue their policy of expropriating 
·the immovable assets of Indians in 
Mozambique. No assurance is forth-
coming that the sale proceeds of the 
assets of Indian Nationals would be 
remitted and that the evaluation of 
their properties by the Portuguese 
Liquidation Committee and their sale 
have been done in a fair manner. 
Indian nationals are debarred froon 
·transferring their immovable assets to 
their sons who are Portuguese 
nationals and no preference is to be 
:given to the heirs in the purchase of 
their par'::1t,' p::c::-::·t·:. The Protu-

·guese haVe also given no guarantee 
that Indian nationals still in Mozambi-
Que will be allowed to stay on. 

(d) The Government of India will 
·.continue to pursue nonnal diplomatic 
'IlroceSSe<l for protecting Indian inter-
,ests in Portuguese colonies. 

Low Cost Room Cooler 

r Shri p. C. Borooah: 
878 ) Shri Himatsingka: 

• ~ 8hri Sidhesllwar Prasad: t Shri P. K. Deo: 

Will the Minister of Defence be 
pleased to state: 

(a) whether a low-cost room cooler 
has been developed by the Defence 

'Science Laboratory in Delhi; 

(b) if so, its estimated cost of pro-
duction and the salient features of 
the cooler; and 

(C) the steps taken to manufacture 
·.the same on a commercial scale? 

The Minister of Defence Productioo 
la the Ministry of Defence (Shri 
Raghuramaiah): (a) Yes, Sir. 

(b) The ordinary model has been 
estimated to cost about Rs. 70 ex-
clusive of fan. The Deluxe model 
with 1)4 rp m:tor and materials of 
superior Quality will cost about Rs. 
250. The air cooler has been designdd 
to take advantage of the capillary 
action of water and does not circulate 
the water over the cooling medium as 
in other desert coolers. This is ex-
pected to increase the life of the fan, 
and lower the running cost. 

(e) The cooler has been patented 
and the patent is released to the 
National Research' and Development 
Corporation for commercial exploita-
tion. 

Experiment in International Living 

819. Shri Inder J. Malhotra: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that more 
than hundred Indian boys and girls 
have left fOr U.S.A. under the scheme 
of 'Experiment in International 
Living'; 

(b) their names along with their 
parentage and the families to whiC'h 
they belong; 

(C) the total expenditure inVOlved 
along with foreign exchange sanc-
tioned in their favour; and 

(d) the procedure of selection and 
the names of Judges? 

The Prime Minister, Minister of 
External Affairs aJUl Minister of 
Atomic EBerlY (Shri Jawaharlal 
Nehru): (a) .Yes, Sir. One hundred 
and sixteen Indian boys and girls 
left fOr U.S.A. under this scheme. 

(b) A list containing the informa-
tion is laid on the Table of the House. 
[Placed in Library, See No. LT-1557/ 
63]. 

(c) Th",re was no expenditure by 
Government and no foreign exchange 
was involved. 



.2583 Written ~81Ders BHADRA 4, 1885 (SAKA) Written Answers 2584 

(d) The selection was made through 
regional and national selection boards 
appointed by the organisers. The 
members of the national selection 
board were as follows: 

1. Shri C. M. Trivedi, Member Plan-
ning Commission (Chairman). 

2. Justice P. B. Gajendargadkar, 
Judge of the..-Supreme Court. 

3. Shri Jaisukh Lal Hathi, Minister 
of Supply in the Ministry of 
Economic and Defence Co-
ordination. 

4. Shri Ahmed Mohiyuddin, Deputy 
Minister, Transport and Com-
munication. 

Occupational Wage Survey 

r Shri Sham Lal Saral: 
880. ~. Shri Siddananjappa: 

l Shri Ram Harkh Yadav: 

Will the Minister of Labour and 
Employment be pleased to state the 
action being taken on the Occupational 
Wage Survey General Report (1958-
59)? 

The Deputy Minister in the Ministry 
of Labour aDd Employment and for 
Planning (Shri C. R. Pattabhiraman): 
The purpose of conducting the Wage 
Survey was to remove the existing 
deficiencies in Wage statistics, parti-
cularly in respect of Occupational 
Wage data. The information contained 
in the Report would be useful to Wage 
Boards and other wage fixing authori-
ties. 

881. 

Non-Plan Expenditure 

f Shri Ramachandra Ulaka: 
l Shri Dhuleshwar Meena: 

Will the Minister of PlaDDiDg be 
pleased to state: 

(a) the total non-plan expenditure 
of the Centre and States during 1962-
63; 

(b) whether there is rise in non-
plan expenditure in the Centre as weI! 

as in the States as compared to pre-
vious years; and 

(c) if so, to what ext~",t? 

The Deputy Minister in th~ Ministry 
01 Labour and Employmen. and for 
Planning (Shri C. R. Pattabhiraman): 
(a) to (c). In 1962-63 the a~gregate 
non-plan expenditurE' of the Centre 
and the States met out of current 
revenues was around Rs. 2024 crores. 
A statement indicating the correspond-
Ing estimates for 1960-61 and 1961-62 
is laid on the Table of the House. 
[Placed in Library, See No. LT-1558! 
63]. 

Sitnation in Laos 

r Shri Bart Vishnu KamatIa: 
Shri p. C. Borooah: 
Shri R. G. Dubey: 

I Shri Shree Narayan Das: 
I Shrimati Vimla Devi: 

882. Shri Dinen Bhattacharya: I Dr. U. Misra: 
Shri Warior: 

I Shri Vasudevan Nair: 
I Shri M. N. Swamy: 
l Sliri Vishram Prasad: 

Will the Prime Minister be pleased 
to state: 

(a) whether India as the Chairman 
of the International Commission on 
Laos has been taking any effective 
steps to ease the continuing unrest in 
Laos; and 

(b) if so, on what lines? 

The Prime Minister, Minister of 
External Affairs and Minister of 
Atomie Energy (Shri Jawaharlal 
Nehru): (a) and (b). India's res-
ponsibilities as Chairman of the Com-
mission for Supervision and Control 
in Laos have been defined and cir-
cumscribed by the Protocol of the 1962 
Geneva Conference on the settlement 
of the Laotian question. It is regret-
table that the task of the Coalition 
Government, headed by Prince 
Souvanna Phouma, has been rendered 
difficult after the murder of the 
neutralist Cabinet Minister, Mr. Qunin 
Pholsena on 1st April, 1963. Their 
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circumscribed responsibilities do not 
permit the Commission to intervene in 
the internal affairs of Laos. But they 
have continued to function, as effec-
tively as possible, under the chairman-
ship of the Indian C<>mmissioner, 
whenever they have been asked by the 
Government of Laos to render assist-
ance. The principal question, today, 
is to get the three parties or factions 
in Laos together again. and in this 
the Commission, under' the chairman-
ship of the Indian Commissioner, as 
also the diplomatic representatives of 
the Soviet Union and Great Britain, 
as Co-Chairman of the Conference, 
have continued to render constant 
assistance. 

Telephone Lines in Leh 

883. Shri Hem Raj: Will the Prime 
Minister be pleased to state: 

(a) whether it is a fact that caSel! 
of cutting off of telephone lines con-
necting important installations have 
occurred in the Leh area recently; 

(b) if so, whether any miscreants 
have been arrested; and 

(c) if so, their nationality? 

The Prime Minister, Minister I)f 
ExtemaJ. Mairs and MinIster of 
Atomic Energy (Shri .1awaharlaJ 
Nehru): (a) Yes, Sir; on the night of 
June 20;21, 1963, one telephone line 
connecting the military exchange to 
one of the Officers' messes at Leh was 
cut off. The case was investigated 
by the Army authorities. No act of 
sabotage was suspected. 

(b) No, Sir. 

(c) Does not arise. 

Recruitment to Defence Services 

r Shri Hem Raj: 
11M. L Shri Daljit Singh: 

Will the Minister of Del!eDce be 
pleased to state: 

(a) the number of recruits who have 
joined the three wings of the Defence 

Services from the date of the declara-
tion of the state of emergency to the 
end of July, 1963, Statewise; and 

(b) whether the response is accord-
ing to the expectations? 

The Minister of DefenCe (Shri Y. B. 
Chavan): (a) It will not be in the 
public interest to disclose this infor-
mation on the floor of the House. 

(b) the response has been satisfac-
tory and according to expectations. 
except that there have been some 
shortfalls in the technical categories 
of Airmen. 

c;c;».. sit.. : if1n ~ ~ 
~~'lftl!>'lT~~f'Ii : 

(lfi) ~ if ~ ~ 91f-
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~m<:t~~ ? 
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~ ~ ~ (sit ... tlg«"l''''~) ~ 
(lfi) m<: (V). m "Cffi ~ ~
~S1f~~;;ft~'fiT~ 
~ m<: q>: ~ .. ~ '1ft firniTfur 
~1~».":(~~T~~~ 
"i1i<:~ifl:;l: T~ I ~'fiT~~ 
~ srfu ~ ~ ~ 'F ftot1!: ~ ~T 
~~ I ~wit~S1f~ 
'fiT ~~, ~ 9;I1m 'WlI' ~ 
~ ~ I ~ 

Television Programmes 

886. Shri D. C. Sharma: Will th~ 
Minister of Information and Broad-
casting be pleased to state: 

(al whether it is a fact that several 
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hundred television set owners in Delhi 
are stllr\'ed for television pro· 
grammes; and 

(b) if so. the steps proposed to be 
taken in the matter? 

The Deputy :\linister in the Ministry 
of Information and Broadcasting (Shri 
Sham Nath): (a) There are only 522 
television sets in Delhi and 450 out 
of them are with schOOls and teleclubs. 
For schools the programmes are of 80 
minut.es duration on six days and for 
teleclubs two programmes a week. 

(b) When more accommodation 
becomes available the school and tele-
clubs programmes will be extended. 

Recruitment in Punjab 

887. Shri Daljit Singh: Will the 
Minister of Defence be pleasEld to 
state: 

(a) whether it is a fact that recruit-
ment fairs were arranged in Punjab 
and people came forward for recruit-
ment in large number in Hoshiarpur 
in May. 1963; 

(b) whether it is also a fact that 
recruitment staff being insufficient. 
Jawans had te> go back disappointed; 
and 

(c) if so, the reasons for not posting 
sufficient recruitment staff? 

The Minister of Defence (Shri Y. B. 
Chavan): (a) Yes. Sir. 

(b) No. Sir; sufficient recruiting staft 
had been posted. Those who had to 
go back di.qappointed were the reject-
ed candidates who did not come up to 
the prescribed standards. 

(c) Does not arise. 

Backward Areas of Punja 1) 

888 f Shri Daljit Singh: 
. L Shri Hem Raj: 

Will the Minister of PlallDiDr loe 
pleased to state: 

(a) the amounts allotted to Punjab 

Government fOr the development of 
the Backward hilly areas of Punjab 
during the Second and Third Five 
Year Plans separately; and 

(b) the main heads on which it is 
IIpent or being spent? 

The Deputy Minister in the Ministry 
of Labour and Employment and for 
Planning (Shri C. R. Pattabhi Raman): 
(a) and (b). A statement is laid on 
the Table of the House. [Placed in 
Library. See No. LT-1559/63] 

Film on Removal of Untouchability 

889. Shri Daljit Singh: Will the 
Minister of Information and Broad-
casting be pleased to refer to the 
reply given to Starred Question No. 
1073 on the 29th April. 1963 and 
state the progress so far made in the 
production of a film on the removal of 
untouchability? 

The Deputy Minister in the Ministry 
of Information and Broadcasting (Shrl 
Sham Nath): The producer has ex-
pressed certain difficulties in the pre-
para lion of the revised script from the 
point of view of approach to the sub-
i ect and has suggested a personal dis-
cussion. He has been asked to come to 
Deihl. 

lfIIT srfimtt ;fifi If~ ~ '1ft ~ 
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Emergency COmmssioDs 

r Shri P. K. Deo: 
893. i Shrl Buta Singh: 

l Shri Narasimha Reddy: 
Will the Minister of Defence be 

pleased to state: 
(a) the number of Officers who 

have been awarded Commissions in 
the first batch of emergency recruit-
ment; 

(b) the date on which the passing 
out parade was held for the purpooe; 
and 

(c) whether the Officers were 
officially commissioned the same day 
or not? 

The Minister of Defence (Shri Y. B. 
Chavan): (a) 1022 Cadets. 

(b) 29th June, 1963. 

(c) The cadets were Officially com-
missioned with effect from 30th June, 
1963. The passing out parade is con-
sidered as the last day Of the training 
of the cadets a'nd they are entitled to 
the commission only after mid-night 
of the passing out parade day when 
they are deemed to have successfully 
completed their training. 

Some cadets who had failed to sub-
mit their educational or birth certifi-
cates were not granted commissions 
on 30th June, 1963 initially. On pro-

.duction of these certificates such-
cadets were also granted commissions 
retrospectively with effect from 30th 
June, 1963. 

C.H;S. Scheme for DefeDce Employees 

89f. Shrj S. M. Banerjee: Will the 
Minister of DefeDce be pleased to re-
fer to the reply given to Unstarrecl 
Question No. 554 On the 19th Novem-
ber. 1962 and state: 

(a) whether any decision has since 
been taken to exte.~d Contributory 
Health Service Scheme to the Defence 
employees residing in Delhi Cant!.; 
and 

(b) if not the interim aranments 
made to pro';Tide medical help to the 
families of the employees? 

The Deputy Minister in the Minis-
trv of Defence (Shri D. R. Chavan): 
(a') A Contributory Health Service 
Sc.heme Dispensary is already func-
tioning in Delhi Cantt. catering for 
those who are working in DelhiiNew 
Delhi and reBiding in Delhi Cantt. 
t...nd has been earmarked for the ex-
tension of the Contributory Health 
Service Scheme to those who are 
working ana residing in Delhi Cantt. 
As the construction is likely' to take 
some time, provisiori of sUitable ac-
commodation as an interim measure 
is under consideration. 

(b) The families of the employees 
not coVered by the C.RS. Scheme as 
yet are entitled to free cut-patientiin-
patient treatment in civil hospitals 
(which includes the Cantonment Gene_ 
raj Hospitil at Delhi Cantt,) under the 
Central Services (Medical Attendance) 
Rules; the expenditure if any incur-
red in thi~ connection is re-imburse-
able as provided tor under these-
Rules, 

IDdastrial Disputes Act, 1947 

895. Shri S. M. Banerjee: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment have classified 'Hospital' a~ 
an 'Industry' to be covered under Irr-
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dustrial Disputes Act, 1947 in ac-
cordance with the decision of the 

Supreme C(l~'rt of India; 

(b) whether it is also a Iact 'Hos-
pitals' under the control of the Minis· 
try of Defence have been excluded 
from this provision under the Indus-
trial Disputes Act, 1947; and 

(C) if so, the reasons for this dis· 
crimination between the Public and 
Private Hospitals in respect of appli-
catian of Labour laws? 

The Deputy Minister in the Minis· 
try of Labour aDd Employment and 
for Planning (8hri C. R. l'attabbi 
Raman): (a) The Supreme Court has 
held that civil hospita13 would fall 
within the definition of "industry" is 
defined in the Industrial Disputes Act, 
1947. 

(b) As regards hospitals under the 
control of the Ministry of Defence. 
catering to the needs of the Defence 
Service personnel, Government are 
advised that the maintenance of such 
bospitals will be a sovereign function 
and tlierefore, do not partake of the 
-character of industry as defined in th~ 
Act. 

(c) Since Civil Hospitals wbether 
-run by Government or by private 
agencies are governed by the provi. 
lIions of this Act, tbe question of dis-
crimination between public and prJ-
·vate Hospitals does not arise. 

KidnaPPed IDdiaDs 

896. Sbri P. C. Borooah: Will the 
l"rIme Minister be pleased to state: 

(a) whether the Pakistan Border 
Force kidnapped three -Indians fr:ml 
village Roripurm Tripura On the 30th 
.Tune, 1963; and 

(b) if so, the action taken to secure 
their release? 

The Prime Minister IlDd MiniSter of 
€:demal Mairs and Minister of Ato-

mic hera (Sbrj Jawaharlal Nebra): 
(a) Yes, Sir 

(b) Protests have been lodged with 
the East Pakistan authorities by the 
Government of Tripura and our De-
puty High Commissioner at Dacca, de-
manding immediate release of the kirl-
na"p.~d Indian nationa's and action 
against the Pakistani miscreant.. 

War BoD1IIII 

---897. Shri s. M. 8anerjee: Will the 
Minister of Defence be pleased t:> 
state: 

(a) whether it is a fact that war 
bonUs paid to the civilian deffence em· 
ploees In 1946 IS being recovered from 
them; 

(b) whether it is ilso a Iact that nO 
undtrtaking was taken from the em· 
ployees to ffie effect that this money 
would ever be recovered; 

(c) if so, the circumstances war-
ranting this recovery; and 

(d) the steps taken by Governmeii"t 
to repay the amounts already recov-
ered? 

Tbe Deputy Minister in the Millis-
try of DefeDce (Shri D. R. ChavaD): 
(a) and (c). The recovery is being 
made i.n monthly instalments of R.q: 10 
from civilian Defence employees who 
had been paid war bonus :md had no 
combatant war seevice to their credit 
but who have since been confirmed. 
The· war bonus which was paid to 
temporary non-gazetted civilian em-
ployees was of the nature of a ter-
minal benefit. Recovery Of the war 
bonus is being made for the reason 
that on confirmatiOn these employees 
are entitled to the normal terminal 
benefit., e.g .• pension and death-cum-
retirement gratuity after putting in 
the qualifying service; two terminpl 
benefits can'not be granted for the 
same service. 

(b) No, Sir. 

(d) Does noCarise. 
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Accident at Kargali 

r Shri Priya Gupta: 
Shri p. C. Borooah: 

898. i 8hri Indrajit Gupta: 
I Shri Raghunath Singh: 
L Shri Ram Katan Gupta: 

Will the Minister Of Labour and 
Employment be pleased to state: 

(a) whether it is a fact that an 
accident took p~ace at No.3 Extension 
Quarry at Kargali under the National 
Coal Devel:>pment Corporation on lhe 
4th June, 1963; 

(b) if S:>, the nature ci the at'Ci-
dent; and 

(c) the steps taken to m'cid such 
accidents in future? 

The Deputy Minister in the Minis-
try of Labour and Employment (Shri 
R. K. Ma\viya): (a) to (e). Att.ention 
is invited to the detailed :'cpcrt of 
the Mines Inspectorate on the acci-
dent placed on the Tab:" Of the 
Sabha on the 19th August 1963. The 
accident has been c1assLfied as a case 
of misadventure. 

Labour Laws in PoDdicherry 

899. Shri Priya Gupta: Will the 
Prime Minister be pleas~ ~c state: 

(a) whether it is a fact that no 
Labour Laws exist in Pondicherry; 

(b) if so, whether' Government pro-
pose to apply all the Central Labour 
Laws to labour in Pondicherry; and 

(c) from when? 

The Prime Minister, Minister of 
External Affairs and Minister of 
Atomic Energy (Shrl JawaharlaJ 
Nehru): (a) to (c). '1 hough the French 
Labour Code (oversea. Territories) 
1952 is in force in the Union Terri-
tory of Pondicberry, t:le Pondkherry 
(Laws) Regulation, 1963 was promul-
gated on the 18th of July, 1963 ex-
tending 21 essential Centra: Labour 
Laws. These will be enf:>,.c~d from 
the 1st of October, 1963. T!;ere are 
nearly 12 other Central Latour Laws 
435 (Ai) LSD-4. 

relating to subject< like minmg, war 
injuries, etc., which ha ve not been 
extended to Pondicherry a~ they are 
not considered essential. 

Rifle Factory near Tiruchirappalli 

900. 8hri Sezhiyan: Will the Minis·, 
ter of Defence be pleased to state: 

(a) the progress made so far in 
establishing a Rifle Manufacturing 
Factory near Tiruchirappalli; and 

(b) when the factory is expected to 
be commissioned? 

The Minister of Defence ProductioD 
Ia the Ministry of Defence (Shri 
Raghuramaiah): (a) The q'Jestion of 
setting up a new ~ifle manufacturing 
factory is under active consideration 
0; the Government. 

(b) It is not possible to say any 
until the decision is taken. 
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Delhi Employment Exchanges 

9OZ. Sbri G. S. Mu!oalir: Will the 
Minister of Labour and Employmeat 
be pleased to state: 

(a) the number of candidates, males 
and females, who have got themselve~ 
registered as Punjabi Language tea-
chers with the Employment Exchanges 
in Delhi during 1962-63; anli 

(b) how many of t"ern got employ-
ment during the same period? 

Tbe Deputy Minister in the Minis-
try of Labour and Employment aad 
for Planninl:' (Shri C. R. Pattabhi 
Raman): 

(a) Male 16 
Female 

) 

(b) Male 
Female 

17 
1 
2 

Employment S;tuation in Assam 
!HIS f Shrimati Renuka Barkatllkl: 

. l Shri Bisbanehaader Seth: 
Will the Minister 0, Labour and 

Ilmployment be please:] to state. 
(a) the present position in regard 

to the employment oituation in As,mm; 
and 

(b) whether there is a fall in the 
receipt of bulk demand from the Cen-
tral Government e.;tablishments as 
reported in the Assam Tribune of the 
21st June, 1963? 

The Deputy Minister in the ..... 
try of Labour and EnlploymeJli ... 
(or Plann.bag (Shri C. R. P.uaMi 
Raman): (a) Assessment of L'le __ 
ployment situation is made at qlUl'-
terly intervals under the Emp~ 
Market information Programme_ TIle 
latest information a vailable relates tD 
the situation at the end of IIan:II. 
1963 which indicates a slight fall III 
0,2 per cent in emplrJyment in the 
reporting establishments, viz. £Slab.. 
Iishments in the public. sector aad 
establishments in the private sec:a. 
employing 25 or mori! workers, as 
compared to the situation at tbe end 
of December, 1962 and was due to 
seasonal factors. 

(b) Yes. 
Pensions for Army Officers 

904, Shri D. D. ~Iantri: Will the 
Minister of Defence UP. pleased tD 
state: 

(a) whether GO'Jern!11cnt have re-
cently decided to Enhanc" the pen-
sion rate3 of army officers; and 

(b) if so, the detaIls thereof? 
The Minister 01 Der~nce (Slin 

Y. B. Chavan): (a) Yes, Sir . 
(b) The Governmc:,t of India have 

decided to enhance tho existing roles 
of retiring pension of permanent _ 
missioned officers upto and inclucn..: 
the rank of Brigadier and equivalelK 
ranks in the Navy and the Air Fofte. 
Formal Government orders in .. 
regard will issue shortly. 

The rates of retiring pension of 
officers have been illcreased as iuIIi-
cated below:-
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675 
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The revised rates of pension have 
been given retrospective effect from 
the 1st October, 1961, i.e., lltey will 
apply to officers who retired on or 
after that date. 

Mountain Dh'isions 

. 905. Shri SUl'cndra i'al Singh: Will 
the Minister of Defence be please:! 
to state: 

(a) whether it is a fact that Go~
ernment are considering a ProPOSal 
to raise three more Mountain Di vI-
sions for the de:ence cf our northern 
borders; and 

(b) if so, whether this" ill be don~ 
with the aid of ,orne friendly foreign 
countries or this new force will be 
completely equ;pp~d by 0'''' own 
efforts? 

The Minister of D~fence (Shri y, 
B. Chavan): (a) Three existing Divl' 
Slons are proposed to be r~orgaJlised 

as Mountain Divi.:dol1:O:. 

(b) Both from Our r"s"~ves and 
with aS5istan~e received. 

Chines~ ~Llitary Officers at Pak. 
Border 

r Shri Raghunath Singh: 
I Shri Hari Vishnu Kamath: 

906. i Shri Nath Pai: 
Shri .JasIlvant Mehta: 

L Shri Vishram Prasad: 

Will the Prime Minister be pleased 
to state whether it is a fact that 
Chinese Military Officers are touring 
Pakistan Border areas? 

The Prime Minister, Minister of 
External Affairs aDd ~inister of 
Atomic Energy (Shri .Jawaharlal 
Nehru): Reports were received that 
Chinese Officers were touring Pakistan 
border areas; however, Pakistan 
Foreign Office has issued a denial. 

II lmI. 

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE-contd. 

HOISTING OF PAKISTANI FLAG IN LATI-
rILLA, ASSAM AN) PAKISTANI FIRING 

Mr. Speaker: We shall now take up 
the call attention notice by Shri S. M. 
Banerjee. Shrimati Jyotsna Chanda, 
Silri Hari Vishnu Kamath, Shri Swell 
and Shri DajL 

Shri K:lpur Singh (Ludhiana): Be-
fore the Hous~ proceeds with further 
business, I crave your indulgence to 
make a reference to a certain privilege 
mation of which I had given notice. I 
have been told that it has been dis-
allowed and nnw I rise to a point of 
order. The rules .ay that whenever 
a notice ..... . 

Mr. Speaker:'1 have said that it does 
not constitute a privilege motion. I 
have a]so said so many times that un-
less the Member concerned can con-
vince me first in such cases, I will not 
allow it to be raised here in the House. 

Shri Kapur Singh: I am not raising 
the questiDn of the privilege motion. 
I am raising a point of order. 

Mr. Speaker: A point of order on 
what? We have finished one business 
and we are going to take up the 
second. It is not connected with any 
business that is before the House. 
Therefore there cannot be any point 
of order at this stage. 

Shri Ranga (Chltt.oor): Even though 
you are within your right to disallow 
a motion of whiCih notice has been 
given, you are entitled to state to 
the House that such and such motion, 
notiCe of whlch has been given, has 
been disallowed. I suppose my: han. 
friend had that in mind. Is it beyond 
my privilege to request you to make 
that statement, that such and such 
motion has been given notice of to 
you rand you have disallowed it? 
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Shri Kapur Singh: And the reasons Energy (Shri Jawaharlal Nelina): 
therefor. Shall I read it out? It is 310 pages 

long. 
Shri Ranga: Reasons need not be 

given. Mr. Speaker: It might be laid on 

Mr. Speaker: I would put it to Shri 
Ranga himself. If notice is given ot 
30 or 40 motions in the morning, would 
it be possible fOr me to reter to all 
those notices and say that I have dis-
allowed t'hem"? Then a voice came 
along that the reasons also should be 
stated. Is it possible for me to do 
that? If I do that, ~an we proceed 
with the business of the House? 

Shri Ranga: In this case, two res-
ponsible people in two political groups 
have given notice of it. Surely it 
should be possible for you to make 
a distinction. Shri Kapur Singh is 
the Secretary of our Party and Shri 
Yadav is the leader of the Socialist 
Party. 

Mr. Speaker: Therefore, I will re-
quest them to see me for a couple of 
minutes and if I cannot convince 
them, and they insist, I will make a 
mention. 

Shri Kapur Singh: I would make a 
very short submission vrovided yOU 
have no objection. 

Mr. Speaker: Objection I have: 
would only request him. If he will 
abide by my request ..... . 

Shri Kapur Singh: At your plea-
sure. 

Mr. Speaker: THen they wiN see 
me. 

Shri Hari Vishnu Kamath (Hoshan-
gabad): The cali attention tlOtice has 
not been read out. 

Mr. Speaker: It had been partly ans-
wered. It is in continuation of that 
that the hon. Prime Minister will 
make a statement. 

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic 

the Table. 

Some Hon. Members Tose-

Mr. Speaker: I cannot allow 3. 
pages to be read. It may be laid on 
the Table. 

Shri Jawaharlal Nehru: I beg to 
JBy the statement on the Table [Placed 
in LibraTti. See No. LT-1547/63]. 

Shri S. M. Banerjee (Kanpur) 
Tose-

Mr. Speaker: He would not allow 
me to speak at any moment. He 
stands up when I have 1>Ot finished. 

I will get it circulated to the Mem-
bers and I will allow Members who 
hav~ given notice an opportunity to 
put a question. 

Shri Hari Vishnu Kamath: Tomor-
row? 

Mr. Speaker: Any time, earliest. 

Shri Hari Vishnu Kamath: Earliest 
means when"? 

Mr. Speaker: Tomorrow I will take 
it up then. 

12.06 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFIC"TION6 UNDER EMPLOYEl"S' 
PROVIDCNT FUNDS ACT 

The Deputy Minister in the Minis-
try of Labour aDd Employment and 
for PJ.anning (Shri C. R. Pattabhi 
RamaD): Sir, I beg to lay on the 
Table a copy each of the following 
Notifications under sub-section (2) of 
section 7 of the Employees' Provident 
Funds Act. 1952:-

(i) The Employees' Providen! 
Funds (Ninth Amendment) 
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Scheme, 1963 published in 
Notification No. G.S.R. 726 
dated the 27th April, 1963. 

(ii) The Employees' Provident 
Funds (Eleventh Amendment) 
Sc!heme, 1963 published ii.n 
Notification No. G.s.a 812 
dated the l1th May, 1963. 

(iii) The Employees' Provident 
Funds (Twelfth Amendment) 
Scheme, 1963 published in 
Notification No. G.S.R. 852 
dated the 18th May, 1963. 

(iv) The Employees' Provident 
Funds (Thirteenth Amend-
ment) Scheme, 1963 published 
in Notification No. G.s.a 85a 
dated the 18th May, 1963. 

(v) The Employees' Provident 
Funds (Fourteenth Amend-
ment) Scheme, 1963 published 
in Notification No. G.S.R. 879 
dated the 25th May, 1963. 
[ptaced in Libra11l, See No. 
LT-l544/63]. 

MtxIMUM WAGES (CEN'l'RALQ (TmJm 
AMENDMENT) RULES 

The Deputy-MbUster in the Minis-
try of Labour aDd Employment (Shrl 
lL K. Halviya): Sir, I beg to lay on 
the Table a copy each of the following 
papen:-

(i) The Minimum Wages (Cen-
tral) (Third Amendment) 
Rules, 1963 published in Noti-
fication No. G.s.a 1324 dated 
the 10th August, 1963, under 
section 30A of the Minimum 
Wages Act, 1948. 
[Ptaced in LibraTl/, See No. 
LT_1545/63]. 

(ii) Annual Report of the Central 
Coal Mines RescUe Stations 
Committee, Dhanbad for the 
year 1962-63. [ptaced in .Li-
braTl/. See No. LT-1548/63). 

12.01 Ms. 

~AGES FROM RAJYA SABRA 

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha:-

(i) 'In accordance with the pro-
visions of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to:nclose a 
copy of the Employees' Pro-
vident Funds (Amendment) 
Bill, 1963, w'hich has been 
passed by the Rajya Sabha at 
its sitting held on the 21st 
August, 1963.' 

(ii) 'In accordance with the pro-
visions of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to enclose a 
copy of the Code of Civil Pro-
cedure (Amendment) Bill, 
1963, which has been passed 
by the Rajya Sabha at its 
sitting held on the 22nd 
August, 1963.' 

12.01! Ms. 

IDLLS, AS PASSED BY RAJYA 
SABRA, LAID ON THE TABLE 

Secretary: I beg to lay on the Table 
of the House the following Bills as 
passed by Rajya Sabha:-

(1) The Emp !oyees' Provident 
Funds (Amendment) Bill, 1963. 

(2) The Code of Civil Procedur2 
(Amendment) Bill, 1963. 

lZ.0'7t brs. 

PETITION RE: INDIAN POST 
OFFICE RULES, 1933 

Shri C. Dass (Tirupathi): I beg to 
present a petition signed by a peti-
tioner relating to the Indian Post 
Office Rules, 1933. 
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RE: ACQUiSITION OF LAND OF 
F~ FROM GHAZIlABAD 
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STATISTICS OF CONSUMER 
EXPENDITURE 

•. Speaker: The Minister of 
Labour and Employment. 
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~r ir,1I'fr (f~): ;;r~T it; 
"ITa- ~ .... 

~ ~: q;r m'f ~ 'iTf~ 
~ ~I r-nf"ftJ' fm~1 

The Miaister of k'11UllliJlg ind Lab-
our aDd Employment (Shri NiUlda/: 
In the course of the debate on the 'No-
confidence Motion', Dr. Lohia stated 
that 60 per cent of the households in 
the country subsist on Rs. 25 a month 
in other words, 27 crores of peoPl~ 
are living on only 3 annas a day. 

The only data available on the sub-
ject for the country as a whole is the 
information collected by the National 
Sample Survey on consumer expendi-
ture in rural and urban areas. The 
17th Round of the N.S.S. relating. to 
the period September 1961 to July 
1962, provides the latest available data 
on the subject. These data indicate 
tha t the poorest 10 per cen t of the 
population have a monthly per capita 
average expenditure of Rs. 8 in rural 
areas and Rs. 10 in urban areas or a 
daily per capita expenditure of 4.3 
annas in rural areas and 5.3 annas in 
urban areas. The figure of 3 annas 
per head per day given by Dr. Lohia 
Is not even true of 5 per cent of the 
population or 2.2 cr.:>res of people as 
against 27 crores to which Dr. L~hia 
re~erred. The 60 per cent of the popu_ 
lation to which Dr. Lohia has referred 
have an estimated average per capi.ta 
expenditure of 7.5 annas per day. It 
may ~e further po:nted out that with-
m thiS 60 per cent group itself, there 

is a wide range of variation bptween 
the consumpt:on of th" tirs~ 10 per 
cent and that of the sixth 10 per cent. 
The average expenditure of the sixth 
10 per cent in the rural areas is 10 
annas and in urban areas 14 annas 
per head per day." For the popula-
tion as a whole, urban and ruarl, in-
cluding ali expend:ture categories, the 
average consumer expenditure for 
1961-62 has been estimated at 12 annas 
per head per day. 

Details of expenditure data by decile 
groups, i.e., for the population arrang-
ed it 10 equal groups of 11) p~r cent. 
.:~ch ;n ascending order of per capita 
expenditure, in both urban and rural 
areas, is contained in the statement 
that :s now placed on the Table of the 
House. [Placed in Library. See No. 
LT-I549/63]. 

Shri S. M. Banerjee (Kanpur): Let 
there be a discussion. 

~" q~: 51' 0 'Tlf 1f;ft~ , 
~ it sft f;:pg, ~ ~ ~ it; 3i'n: f~

'A' i!) I nr ~ ~ 'fiT ~ ~ I 
q;r f;l'R sft ~ ~ J«I1<'I'iIT ir) "(. Ttl 

it ~1IT ~ ~ ~ .... 

Shrl S. M. Banerjee: I have sup-
ported it; many names are there. 

Mr. Speaker: Simultaneously when 
I am speaking, hon. Member wants 
also tG speak. I am agree:ng wilt. 
him that an opportunity should be 
provided and We shall have a discus-
sion. 

lihrl Priya Gupta (Katihar): On a 
point of clarification, Sir. (InteTTUp-
tion) . 

BhrllD4rajlt Gupta (Calcutta South 
West): May I request you to arrange 
for the circulation of the statement~ 

Mr. Speaker: All right. 

~o ~ q;i\'~"( ~ : tt ~ ri 
m'f ~ ~. 'ftlm Jlif)~lr. tiefr 1fit~ 
;f ;;r') IA<f ;rlfTifT q"~ ~r 'ff ~q~ ~ 
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Mr. Speaker: Order, order. 

ilTo ~ ~;ft~ ,"f~ : il ~ 
~ f ... ~~ <;fiVfT ~ R' f<;fi "'ifRf CR"'n 
... )tiT it r~ <;fi VIfl<'f 'liorm -.rr ~T ~ ~~ 
il ~1 'Ii't{ '1?~ <;fiffl 'IT OT ~ I 
I:fm~l if; Vii "1"1 itt mr m ~ I 

at 'flfT ~1 'Ii't{ m'Ii iif"IfT;:r !1fT ~ ~ 

fm iflRT I -mrr ~~ 'lfr ~ 
00 flf<'l" -.rriIT ~ ~ if"lrr-ft ~ 
<;fiT I 

~1Il ~{!R1f : olo ~ ~ ~ I 
~ ~ fH "I"T <;fii'[r 1!fr 'Q"R m..- "1"1 
~OT ~ f'l' WI\: <;fiT{ iif"IfT;:r ~ fw iT"IfT 
at ~ 'Ff1m ~ ~ fir. ~ ~ 
1f~ forv ~ f<;fi lfc.l iif"IfT;:r ~ ... ~ ... ;fr-;fi 
~ ~ ~ I W<'l"lfiJ If"<l: ~ I il"'3"if <;fiT 
~iif 1f1 ~ 1m I WI\: il l!:.;:rITR 
~m a1 ~AT 'fiT ~zik ~ 'fiT 
Hr;;rcr~{ml~~~<;fiT 

~~, ~tilT~it~~{T~fw 
f<;fi~<;fiT~"I"1~m I ~ If"{f~

WI" iIt'iT iiI mft '1"1; m'Ii iIt ~1 I 

!!fTlf ~ij" ~ '.T~ 'R"h: iflfT ~ m ~ ? 

~o ~ 1f~ "')f~Q1: ~ wf.t 
{I":1" it !!fT'f <;fiT i'l{oriJ1f ~r 'q"1<: 
'R"1mr ~ <;fiT q;i iffl<'Tl"IfT ~ f,;Rt 
\far ... qr fil"¥ '1<\1 ;;rr;rn ~, ij"~ir 

iI"~ ~ ~1 orr-rn- ~ I 

Mr. Speaker: Order, order, 1U)W. 

Shri Priya Gupta: I seek a clari-
fication; I will take just a minute. 
The Minister of Planning and Labour 
and Employment has mentioned tlhe 
satimes of per capita consumer ex-
penditure whereas point at issue was 
per capita income of a particular 
group. A man may earn eight annas 
but he may purchase things worth 12 
annas by borrowing another four 

annas. So, the answer is quite con-
tradictory and has no relevance to the-
question raised in the House. 

Mr. Speaker: That would be seen 
in the discussion. 

Shri Ranga (Chittoor): May I seek 
a bit of information? May I know 
on what basis these percentages have' 
been worked out-the lowest percen-
tage and the next 10 per cent and 
then the next 15 per cent and so on 
like that? Who) are the authorities 
that h~ve conducted thOSe surveys and 
in W'hat areas or parts of India? We 
would like to have that additional 
information also. 

Mr. Speaker: That is contained in 
the statement. 

Shri Nanda: I'. is contained in the 
statement ladd on the Table. 
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['>1"1f~ ~] 
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'Shri Tyaci (Debra Dun):' We will 
do it. (Interruption). 

Shri Priya Gllpta: I am a junior 
lIIember and he is a senior Member. 
'Why should he interrupt me? 

:Mr. Speaker: Order, order. 
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~ m ~ ~ ofT -a<r ~ am ~w if ~ 
~) J;fTIf "1;' ~-'T~" .;pf~ I ~"* <r1~ 
-wm f,p,.. 'fo. "10,, .. 

varet ~)CIf : WIT qg mr m"i iR 
'ffir ,f;;f ii', ;jt "I'1!'di ~ ~I ~ 
,~ ~m I .~ 'l'f ~~ l!:,m a'1 
-qtTT m{ ""~ '1fT ;ft ~ gt ill ll'l!: 
~r ~1fT I 

"12.10 hrs. 

APPROPRIATION (RAILWAYS) 
NO. '5 'BILL·, 1963 

The Minister or Rallways (Sarc1ar 
'Swaran Singh): I beg to ,move for 
'leave to introduce a Bill to authorise 
'payment and appropriation of certain 
further sums from and out of the 

:Consolidated Fund of India for the 

I, 

service of the financial year 1963-64 
for the purposes of Railways. 

Mr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill to authorise pay-
ment n;, i e):,"opriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the serv.ice <>£ the financial year' 
1963-64 for the purposes of the 
Railways." 

The motion was adopted. 

Sardar Swaran Sinch: I introiucet 
the Bill. 

12.20 hrs. 

CUSTOMS AND CENTRAL EXCISES 
(AMENDMENT) BILL- contd. 

Mr. Speaker: The House will nOW 
take up further consideration of the 
following motion moved by Shri B. R. 
Bhagat on the 23rd August, 1963, 
namely:-

"That the Bill to amend the 
Customs Act, 1962 and further to 
amend the Central Excises and 
Salt Act, 1944 be taken into consi-
deration." 

Out of the one hOUT allotted for this 
Bill, 5 minutes haVe 'been taken and 
55 miutes are still there. Shri Kashi 
Ram Gupta. 

,"~T~~ (~):~ 
~, it w for<; 'fiT ro'I'<f ~ ~ 
IfIiffiI; !f3 iA''I>'T ",,;ftftf ~ 1!;~ 
""~Q;'I'ilga~~~ I~ 
'!i ~ iffif 'fiT ~i!: ~ f.!; ~ for<; it 
~) 'i/IiG' "~.. <:VI 'TIlT ~ ~1'f 

~ ~ ~ ~ f.!; .. <fT f.!; {lJit 

·Published in the Gazette of India Extraordinary Part II-Sections 2, 
,dated 26-8-63. 

tJ.troduc~d with the recommend at ion 1)f the Presiden.!. 
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~ ~ m ~~~r.r) ~ ~ I ~ ~"I if it 1:('fi" ~Q"'T W 'ifT~ 
;;r "t O<fi it ~ t. If: ~ "mite" t I ~ lf~ If . ~ fit; ;;r .T O<fi JrU 0TTif-
~ ~ ~~ ri ij;q.r ~ ~ 'IiliT~, f~ 1ft ~ rrf~ if m 
~Wfim~~'SIbij'~",rt~ihrfR!fom ~ ~ ~ ~ ~ ~ endt 
~;rr;ft;;rr~ I ~~it~ ~ ~~, ~ 'i;~ m if 
l/'!IrT ~ ~ f.:r«;r <tiW t fit; lfil: ~ orm ~ ~ I H'f.T if ~ Ifir 
itit ~ij' ;rnr ,.;r ~ tI:ITif ~ fit; ~ ~ ~ Wfim ~ fit; 11mi' ~ lIiT 
"~"~t~~m;;rr'!>l:~ ~ m if ~ ~r. • ~ 
it ~ if ~ IIIR If{t m ~ IIIR ~ ~ 1ft iFitIf ~ t ..m 
~ ~ it ~ i!fIt ~ if ~ ;;rrif I it q;;t ~ Wfim t I If~ ~ ~ 
~ ifu m m f.:r«;r ~ fit; q't ~ ~ ~ ron-~ ~ fit; ~ ~ 
~ ~ij' "~" ~ <tiT ~ ~fit;;;it'!>l:f;nr~,.;r~;ftftr 
~, IIIR ~ij' mor it ~ fft;rr ~ t ~ t m it m ~ 'liT ~ 
fit; "~" 'liT ~ ~ ~ 'fin' t, IIIR .r 'Ii~ O<fi ~:t ij'QIitIr ~ 
m~u.n~~~1 ~ tfort:!;~~1 
~ ~ ~ ~ ;;rrf~'{ ~ fit; u.n 
'liT ~ij'if ~ ~ I 

~;rnr~~'Ii~~fit;'l<f'liT<'r 
it If W!'fcr ~ rrn ~ fit; smr ~ 
~if orrcfi it ~ ~ ~'iffi ;;~ 
~ ~ ~, ~ ~m <m:Vr ~ ~tit 
IfQ ~ ~ eft Ifi!: mor <'fTifT ~ I 
~1ft IfQ~~fit;~~'SI~ 
ij' <:'IiT~ ~ lIiFf.if ,.;r iII'~ m 'liT 
.!/'lWf ~ I ~moro: ifu ~ ~ fit; ~ 
~ij' ;rnr 'liT ~ ~ fit; 'lfq15lf 
if ~ m ~~ ~ 'Iillf m ;;rr ~ 
~.cr{m~~ ~~~I 
~tO<fi m ~ 'liT ~ ~ 
~~~'IiTIi~~~ 
f~~~~~$~ 

~ ~ ~ ~ ilifTlfi ~ I 
~(fiI; If~ ~ ~Tm fit; m ~ 
<tiT Ifi ~ ron- ~ f'li ~ ~ 
~iII'1ft;;r;;r~HllT;;ITcr~it 

~ ~ 'ffi'ifu' m.:: if 
f~ ~ ififT '!>l: ~!fr -il11;, 
~ O<fi .r m:'IiI~ iR'rzr '!>l:;frfu if 
omrr ~ ~ ~ $ ~ iR'rzr 
~""'iII'flfif omrrill'f~~ I 

it ;;JTiIOT t fit; iII'1ft ill'lT' ~ ~ 
~ !!!'tit f.TlI' if qfu-~if ~ ~ ~ 
~1ft~lnif~~lfR~ 
m~t~ "'~meft~~ 
it 1ft ~ lnif WIT I 

~11Tfr ~ ,.". ;;IT ;frfu ~ ~ 
omm: If<: ~ if m ~ 1ft 
~ wi ~ m R'if If<: R'if 
\Vfif~~~~~ 
~~~eftf~~~;frfu 
f'ifaffur ~ ~~ ~ ~ m 
~ 1ft ~ ~ If; 00 ~ I 
~) m t ~ ifu ~ ~ fit; f-;m-
~ iFitIf ~ ~ mmr ~ 
~tmif~~,~~ 
~~~~m~ 

1IiT~<tiT1ft" I ;;it~~ 
fmft ~ *rr-ft ~ W: ~ ~ ;;ft 
~ij' ~ ~ ~ ~ ~ mm;: If<: 
~) f-;m- mm;: If<: '!TTW: 'fi;qfil<i'i iii 
~~~m ~'Ii't if~ I W: '!:I'R 
it~~~~if 
'll'lOlI'fidl ~ ~ ~ 'lit eft ~ 
~ CI<'Iir ~ ~ I 
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['If; lr.T~fn:Ilf~] 
~it~~f~ ~~f'l> 
m~ l!>T~ ~I~~ 
~ f.!; 'ill ~ mft";r ~ aiTi 
mR~~<rolf>=t~~ ~. 
m.: 'iIror m:<rn '1ft '-R;ftfu if 1ft 
;mrr~ ~<iT~ I ~~ 
~ ~ ~ m.: ~ ;;rrf~ 
~~f'l>~itc1~;mrr 
~~I~~~~f¢ 'Ift(R1fi 
~i'tOf'T~~eft~~~ 
;;mIT ~ I 

~~~~m~~'mr 

~ ifft it m.: ~ ~ '1ft \tIQQ:""c1i 
~ ~ tTlit ~ I ~ w.=rr ~ ~ f.!; 
If~ mr it<r.r '1i1¥ ~ '-R ~ if ~g 
~ ~ 'R wr;r 1ft ~ ~, m.: 
~ it; ft:r1:t ~fq m:<rn l!>T f.Nl1T 
~ ~{ m.: crq: ~ iI'rcr 'R if ~~ f.!; 
m~~;;IT ~ ~~ cr~ 
.,~~, ~ ~ fiotr'T '1>1" WfifT 
(R1fi ~~mN~ 'Ift~ 
~ '-Ri't l!>T SIlfCif ~ ~ I 

f1rnr.r it; rn: 'R if ifffi'I'r.IT ~ 
~f.!;~ it~ m:<rn~ 
~ ~ wri't F'1 if ~ ;;rr ~ ~~I 
~ If [, f'ffi<:: 'IT f.!; ~ f~ 
~~lf>=t~rn:'R~, 
~ ifTG it ~ a- f.t;7n 'flIT f'l> ~ 
;rifT '-R ~ ~ ~ I IlR cr{ 
~ ~ ~ ~ ;;mIT ~ eft cr~ 
~~if~1 ~~~ 
if ;ftfu f.mfur ~ ~ ~ f'l> 
'1fqQf it m~;;IT ~ ~ 
~ 'fiR'ifu-~ it ~ m.: fm 
firim ~? if ~ I 

Shri Warior (Trichur): Sir, I heard 
the arguments put forward by the 
hon. Deputy Minister of Finance while 

introducing this Bill, but unless he 
has got more reasonable arguments, I 
do not know how I can support this 
amending Bill. From 1951- onwards 
til! now the States enjoyed a con-
cession in the customs and excise 
duties. Then what is the reason for 
having a sudden change introduced 
after twelve long years now? Why 
not let the States enjoy these con-
cessions precisely for the reasons men.. 
tioned by the han. Deputy Minister 
himself? He mentioned certain rea-
sons for bringing forward this ilmend-
Ing Bill but the very same reasons 
are against the introduction of an 
amend:ng Bill like this. 

Secondly, the States have not agreed 
to this. Some of the States have gb-
Jected to the introduction of these new 
customs and excise duties on certain 
articles imported or produced by them. 
In the face of their objection the Cent-
ral Government should have thought 
it wise to let these things go after 
convincing the States of the neces-
sity for the removal of whatever 
anomalies there might be in the work-
Ing of these concessions to the States. 
But that has not been done. 

Thirdly, the revenue expected Ur 
quite negligible compared to the huge 
amount of customs and excise duties 
collected by the Central Government. 
[t comes only to a few more lakhs of 
rupees, that is, Rs. 20 lakhs by way 
of customs duty and about Rs. 3 lakhs 
by way of excise duty. It is such a 
negligible amount. That means that 
the things wh;ch the States import on 
which customs duty is levied or the 
things which they produce on which 
excise duty is levied are of very little 
value and are ignorable from the point 
of view of the amount realised. 

The onlv' argument that the hon. 
M'nister h;'s got for it is that it is nol 
unconstitutional. Quite true. it might 
not be unconstitutional and Govern-
ment had also taken the precaution 
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of seeing that it was not unconstitu-
tional. They had taken recourse to 
the advice of the Supreme Court and 
the Supreme Court has said that there 
is nothing unconstitutional in it and 
that it does not infringe the rights nf 
the States. But that 'Ioes not mean 
that this is to be allowed because the 
Central Government might be entitled 
to introduce this amending Bill. It 
should be seen whether there is any 
necessity for it and if there is ab-
solutely no necessity for it, why should 
the Government all of a sudden take 
this legal opinion and, without even 
legal opinion, introduce such a mea-
sure if there is no necessity. The 
Constitution does not ask for an 
amendment of this sort. The proce-
dure to be adopted by the Customs 
Act and Central Excises Act also do 
not call for such an amendment. Un-
less there is an absolute legal neces-
sity for that, Why should you bring 
forward such a measure which will be 
irksome? That is the most important 
point in the whole thing. With the in-
troduction of this measure, the proce-
dure adopted by the States now with 
regard to import of certain articles 
and also with regard to productiOn of 
certain articles which were mentioned 
in the speech of the hon. Deputy 
Minister will become irksome so that 
they will not be able to do the things 
in time. 

Then, there is another point also. 
As compared to the States, the Central 
Government is not having the same 
sort of imports and same sort of pro-
duction. For instance, the Central 
Government is undertaking huge im-
ports Of machinery and such other 
things and the Central (;overnment is 
also producing steel and some such 
commodities which are not actually .. 

The Deputy Minister In the !Uinistry 
of Finance (Shri B. R. Bhagat): 'I'hey 
have to pay duty. 

Shri Warior: Yes, 1 know. The 
Central Government is Importing a 
huge amount of material and the Cent. 
ral Government is also undertaking 
in the public sector huge factories for 
production and naturally the Central 
Government caIUlot lose money from 
the excise duty. That I can under. 
stand. But the duty is also eoming 
to the Central Government. The 
Central Government has noth:ng to 
lose in it. Once the duty is imposed 
on the States, it is the Central Gov-
ernment which is receiving the cus-
tons duty or the excise duty. Rather, 
the States have to forego at least a 
smaller amount for this, the amount 
coming to the Central Government. 
So, there is a vast difference. More-
over, what are these imports? These 
imports are intended for milk supplies 
to the occupants or the inmates of the 
jails, for the training of people in 
Shoe-making or some such thing. These 
are very very small items. One argu-
ment that has been put forward is 
that the State Governments are un-
dertaking certain business with these 
things. Take, for instance, production 
of certain items for jails. It is well-
known that it is the State Government 
that comsume most of the things-they 
supply to jails-say, for example, 
milk supplies. Is it with the profit 
motive that they are doing it? No. I 
do not think so. The milk supply 
scheme is a very popular sCheme un-
dertaken by the Government in or-
der to ward off so many malpractices, 
adulteration and such other thing in-
dulged in by the private milk sup-
pliers. It is not the scheme for the 
profit alone. It is not that the State 
Governments are making huge pro-
Ats out of the milk supply scheme. In 
order to have a smaller plant or mac-
hinerv for the milk supply scheme, 
should the State Government pay an 
amount of excise duty to the Centrai 
Government? 

The only anomaly that has nOw been 
found out is that the State Govern-
ments are do:ng business along with 
private enterprise. Can they be put 
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[Shri Warior] 
at the same level or in the same or-
der? Can they be compared together? 
The private people have got so many 
advantages which the public, sector 
has not got. As a rule, even in the 
highest sector of economy, like, coal 
or steel the private enterprises have 
got certain advantages over the public 
sector whether legal or illegal which 
the public sector have not got. More 
than that, the private sector can do 
away w:th much of the procedural 
drawbacks or d'fficu1ties which the 
public sector cannot do. So we can-
not compare any public sect~r under-
taking, whether big or small. with 
the private sector undertaking. I say, 
more advantages legal advantages, fin-
ancial advantages and fiscal advantages 
should be given to the public sector. 
The private sector can compete even 
otherwise in a cut-throat fa,hion with 
an.\' public sector undertaking. Take, 
for instance, the milk supply "cheme. 
If proper advantages .Ire not guaran-
ted for the public ;ector .nilk supply 
sc he:n~. the whole scheme will fail be-
cause the private sector ha. got so 
many advantages. Take, for example, 
the De'hi :Milk Supply ,cheme itself. 
That had been the point of criticism 
here. Many had rai,ed certain objec-
tions and many had pointed out cer-
tain an0malies in that sch.~r.1e. fiut no 
private sector organis9.tion Cvmes like 
that under the limelight for criticism. 
Hence, Government ShOllid not think 
that giving certain advant~~es, either 
fiscal or financial to the public .ector 
is anomalous to the entire mixed eco-
nomy that they are fo1l0w:ng. That 
argument, I think, will not stand. 

Further, some of these things are 
intended for educational purposes. 
Now, under the general concessions 
given by the Tariff Act, there are cer-
tain items which are now taken away 
or whiCh are not included in the Jist 
of those articles on which customs 
duty should be levied. Now, if for 
getting thOSe things for the educa-
tional institutions, the Central Govern_ 

ment is to be approached and the Cen-
tral Government has to process all 
these things, then, I think, it wili' 
delay matters and that will be an im-
pediment in the smooth working of 
the educational institutions. I do not 
think that this is an item which 
should be taken up now. The Central 
Government can carryon without 
amending this Act and the State 
Governments should be left alone in 
this matter. Unless there is some 
other cogent reasons some other very 
reasonab'e argument with the Govern_ 
ment, I do not think we can support 
this Bill as it is. 

Sh~i S. M. Banerjee (Kanpur): Mr. 
Spea!<er Sir, I haVe gone through 
the Bin and particularly the State-
ment of Objects and Reasons. The 
hon. Minister in his spl'ech has ex-
plained to this House as to why this 
amend1Ilent is necessary. Naturally. 
there is some weight in the argument 
and, unfortunately. I cannot agreE 
cent per cent with the contention of 
mv han. friend Shri Warior. The State 
Governments may feel some difficulty 
about it. But should they not be tax-
ed or should they not p"y customs 
duty or excise duty on certain goods 
which the Central Government is 
paying or even the private sector is 
also paying? Sir in the Statement of 
Objects and Reasons, it is said: 

''The question whether custom. 
and excise duties though levied 
in respect of goods, were taxa.. 
tion on property and as such when 
any goods were imported or ex-
ported, or produced or manufac-
tured, by State Governments, 
they enjoyed exemption under 
clause (1) of article 289 of the 
Constitution was examined from 
the legal and constitut'onal points 
Of view and the Government of 
Ind;a were, advised that such 
duties were not taxation on pro-
perty. It was, therefore, proposed 
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that provision be made in the 
Customs Act and the Central Ex-
cises and Salt Act for the levy of 
import duty and excise duty on 
all goods imported or exported, 
or produced or manufactured, by 
State Governments, whether such 
import, export product'on or 
m:l!Iufacture was in connection 
w:th any trade or business carried 
by the State Governments or not. 

In view of the 
the m3tter and 
raised by the 
ments ...... II 

importance of 
the objections 
State Govern_ 

Sir, it is because many State Govern-
ments ra'sed objections that they 
should not be asked to pay the cus-
to:1' duty or the excise duty on such 
goods wh:ch they produce whether for 
purpo,2 of internal consumption or 
for the purpse of export and import. 
My hon. friend Shri Warior mentioned 
certain very small items and he said 
that those items were not being im-
ported for the purpose of having pro_ 
fits by the State Governments, but for 
sociai work wh'ch :s necessary, say, 
for example, the supply of milk etc. 
I agree with such items. But what 
about the things in general? Once the 
State Governments are exempted, once 
the exemption clause applies to the 
State Governments indefinitely, I am 
sure that it will be not fair on the 
part of this Government to get the 
customs duty or the excise duty from 
the business houses and not from the 
State Governments for the items 
whiCh they manufacture or which 
they export or which they import. 

In view of the importanCe of the 
matter, objection was taken by State 
Governments. Then a reference was 
made to the Supreme Court under 
article 143 on the interpretation of 
article 289. The Supreme Court con-
firmed that the proposed provIsIon 
would be consistent with article 289. 
Actually, this question was raised be-

cause there was a controversy which. 
existed between the State Govern-
ment and the Central Government. But 
now the Court has given its verdict 
and the Bill is brought forward. 

Here I would request the Minister 
to kindly let us know whether this 
Cus:oms Act or the Central Excise Act 
is Iikelv to be amended further. We· 
havc d~m.nded in this House that the 
Customs Act should be foolproof be-
cause b' g business houses are tak'ng 
advantage of certain loopholes in the 
Act. I may not be misunderstood 
either by ,o~ or by the Deputy Minis-
ter if I refer to certain recent case~ 
where big business houses have tried 
to do:!ge Government in so many 
forms. Naturally, this does not come 
strictly w;th'n the purview of th.:s 
Act Bill. But I would like to offer 
m' comments and get some opinion 
f;~m the hon. Minister. I would like 
to know how many prosecutions are 
pending under the Customs Act, ca~es 
of big business houses who have tried 
to che3.t Government in the form of 
'mder-'nvoic'ng. This h?s beco~e .a· 
disease. a cancerous gro'\~th and If. 1S 
affecting our revenues to a I!reat ex-
tpnt. Recently. there were two or 
three cases of under_invoicing. One 
was in respect of Bird and Company. 

Mr. Speaker: So far as asking. how 
many prosecutioD5 are ther~ a~a s~ 
on were concerned. he was g(,Ing on 
all right. 

Shri S. M. Banerjee: I wanted pro-
tect" on from ~ ou. If I do not mention 
names, he will not reply. 

Mr. Speaker. If he wants to refer 
to individuals or firms, he must give 
advance notice so that the MinistE'1"" 
might be ready with the reply to those' 
cases. Without that, he cannot 3de-
quately answer it and the case would 
go by default, and it would be an in-
justice to those firms. So I cannot 
allow it. He is a seasoned parliarr.en-
tarian who knows the rules all right. 
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S!l'; n. R. Bbagat: Moreover, thi. 

eoncerns article 289, about the State 
Governments. They are :1ot under-
invoicing. 

Mr. Speaker: He need not mention 
names. 

Shri S. M. Banerjee: I am not men-
tioning names. For your information, 
I may say that questions on this were 
already answered. 

Mr. Speaker: Then he might take 
out those questions and answers. 

8hri S. M. Banerjee: It was a 
written answer which I could not 

Mr. Speaker: 1 cannot allow such 
references. 

Shti S. M. Banerjee: Let him kindly 
let us know how many big business 
houses were recently prosecuted un-
der the Customs Act, to what extent 
whether all of them have paid fi.,es 
which run to the tune of Rs. 2~22 
lakhs or some have refused. What 
action has been taken by the Central 
Government in the matte'., whether 
they are facing prosec!\tion or not. If 
he can, he might mention those case,; 
otherwise, I shall be satisfied if he 
mentions the number of cases. 

8hri B. R. Bbagat: '1 am glad hon. 
Members have given support to this 
Bill. Whatever doubts have been ex-
pressed by the hon. Member who ini-
tiated the debate are, 1 think, more 
an illusion than doubts with real basis. 
Firstly, he said that State Govern-
men ts should run ther enterprises not 
as departments but on a corporation 
ba,is. He mentioned the case of 
transport corporations, and said it 
should be done on a commercial basis, 
either as a limited companies or as 
.corporations, and not as departmpnts 
.of Government as some Stat" Govern-
ments are doing. 1 think thi~ problem 
is more serious in respect of the 
transport organisation in the States 
which started as departm~nts and 
have continued so. We have been try· 
ing to persuade them to convert thelI' 

into corporations; some have done it, 
others are still not doing it. But we 
arC' trying and using whatever powers 
of persuasion we have. But we do not 
have the constitutional power to force 
them to do it. It is not desirable to 
force them to do iL 

As for the debinition of Govern-
ment', he said it should be 'State and 
Central Government'. We have bE-en 
legally advised that 'Government' in-
cludes both State and Central Govern-
ment. So it need not be ch1JDged. 

Then Shri Warior said that the 
reasons given by me for 'ilringing in 
this Bill are not convincing enough. 
PrObably he has not followed me. 
Whatever he said has no bearing cn 
thi" point. He asked-if it was not 
necessary, why was it introduced in 
1951? A, 1 explained very clearly, 
when the Constitution was inaugurat-
ed, article 289 took effect providing 
that the property of the State Gov-
ernment should· be exempt from taxa-
tion by the Union. Our constitutional 
experts gave the limited interpretation 
that customs and excise duties levied 
were taxes on property. Th"refore, at 
that moment, we thoullht it prudent 
to exclude it. But in the last t.m 
years, for various reasons, the State 
enterprises and undertakings are 
growing and they are coming in com-
petition with various other undertak-
ings. The Central Government is pay-
ing duties on the products of the latter 
undertakings, while the products of 
the State undertakings are immune 
from that. So we entered into con-
SUltation with State Gov~rnmcnts. 

Some of them held the view that cus-
toms and excise duties came within 
the meaning of article 289. There-
fore, under article 143, the President 
referred the matter to the Supreme 
Court. The Supreme Court gave the 
decision that duty can be levied. 
Therefore, we have come to the House 
with this Bill. It is perfectly consti-
tutional and the rationable is very 
convincing. So 1 hope the hon. Mem· 
ber will rethink over this matter. 

Then, he said it would be procedu .. 
rally irksomE' tC' thE' States. That is 
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taking the argument too far, because 
the Central Government itself has a 
large number of enterprises in the 
public sector which are importing a 
farge number of goods and paying 
customs. They are experiencing no 
difficulty absolutely. Why should the 
State Governments, whose business is 
much more" limited than the Central 
Government, experience any diffi-
culty? I think all these grievances are 
;absolutely imaginary and illusory. 

He again referred to business under-
taken by the State Governments like 
milk supply schemes and said that 
they should not be burdened with this 
duty. The point is this, that the 
parent Act has provided certain exem-
ptions for humanitarian work, public 
charities and things like that. If the 
milk supply schemes, which are com-
mercial concerns, and things like that 
are not covered, they will have to pay 
duty on that. The case lor exemption 
is in the parent law, and to say now 
that duty should not be levied is 
taking an extremely limited view oI 
'things. 

As I said, the aim of the Bill is to 
il'emove al'l anomaly, and whether "an 
enterprise is in the private sector or 
undertaken by the Central or State 
Government, they should all conform 
to the standard practice. He has said 
that it will increase the burden. Actu-
all~', it is a question of principle. "To 
regularise it, make it a standard, uni-
form basis for all enterprises, this 
duty has to "be levied. The principle 
involved was referred to the Supreme 
Court, on which they gave a ruling. 
Actu~l1y, in the case of the Central 
excise duty, the burden will be only 
Rs. 3 lakhs, and in the case of customs 
duty only Rs. 20 lakhs or so, for all 
the States, which is very inconsequen-
tial. Actually, even if there is a great 
burden. we should stick to the prin-
ciple. but we are in the happy position 
that We serve a principle while the 
'burden is also very littl.e. 

Therefore, from alI points of view. 
the Bill should be acceptable, and I re-
quest the House to pass it. 

Shri Kashi Ram Gupta (Alwar): 
One point has been left out, whether 
the States have been advised to have 
enterprises in future on a corporate 
basis and not on a departmental basis? 

Shri B. R. Bhagat: I have fully re-
plied. I have said I am trying to per-
suade them" 

Mr. Speaker: The question is: 

"That the Bill to amend the Cus-
toms Act, 1962 and further to 
amend the Central Excises and 
SaIt Act, 1944, be taken into con-
sideration." 

The motion was adopted. 

Mr. Speaker: There are no amend-
ments. 

The question i~: 

"Tnat Clauses I, 2 and 3, the 
Enacting Formula and the Title 
stand part of the Bill." 

The motion was adopted. 

Clauses I, 2 and 3, the Enacting 
Formula and the Title were added to 
the Bi!!. 

Shri B. R. Bhagat: I beg to move: 

"That the Bill be passed." 

Mr. Speaker: The question is: 

"That the Bill be passed." 

The motion was adopted, 

MAJOR PORT TRUSTS BII.L .. * 
The Minister of Shipping in the 

Ministry of Transport and CommDDi-

"Moved with the recommendation of the President. 
:935 (Ai) LSD-"5. ." 
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cations (Shri Raj Bahadur): 1 beg 
to move: 

"That the Bill to make provision 
for the constitution of port autho-
rities for certain major ports in 
India and to vest the administra-
tion, control and management of 
such ports in such authoritics and 
for matters connected therewith, 
as reported by the Select Com-
mittee, be taken into considera-
tion." 

Hon. Members may perhaps recall 
that while moving the motion for 
referring the Bill to the Select Com-
mittee on 8th December, 1962, I men-
tioned that most of the provisions of 
the Bill largely followed the existing 
Port Trust Acts relating to Bombay, 
Calcutta and Madras ports, and that 
some of the provisions of the Bill 
constituted an improvement over 
similar provisions in the existing Acts. 
The Select Committee has considered 
the Bill very carefully. Many of the 
amendments made by the Committee 
are of a drafting or clarificatory 
nature, while some of the amendments 
are of a substantial nature. 

Clause 3 of the Bill as originally 
drafted provided for a maximum of 27 
members on a Port Trust Board con-
sisting of a Chairman, a Deputy Chair-
m"n, not more than ten persons to be 
appointed by the Central Government 
representing labour employed in the 
port, Government departments con-
cerned with the working of the port 
etc., and not more than 15 persons to 
be elected by such State or local 
bodies representing commercial, ship-
ping or local interests as the Central 
Government may from time to time 
specify. The Select CommIttee felt that 
the elected and nominated interests 
should have parity of representation. 
and accordingly the number of elected 
representatives has been reduced from 
15 to 12, so that a Board will have a 
maximum of 24 members, including 
the Chairman and the Deputy Chair-
man. Consequently, the number of 

trustees on the first Board, under 
Clause 4 of the Bill has been. reduced 
from 25 to 22, excludlng the Chairman 
and the Deputy Chairman. 

The proviso to Clause 5 of the Bill 
has been omitted, as the same is re-
peated as proviso to sub-clause (1) of 
Clause 34. 

Clause 8(2) of the original Bill laid 
down that a trustee could resign hi!> 
office by giving notice in writing to 
the Central Government. As the 
Chairman is the executive head of the-
Board, the Select Committee consider-
ed that any such resignation letter 
should he routed through him. Clause 
8 has been amended accordingly. 

Clause 10(1) prescribes that elec-
tions to fill up normal vacancies after 
the expiration of the tenure of a Board, 
should be held within two months be-
fore the expiry of the term. In view 
of this, the Committee thought that 
casual vacancies occurring within, 
three months of the date of expiry of 
the normal term of office need not be 
filled. A second proviso has accor-
dingly been added to Clause 10(3) to. 
that effect. 

An important deviation from the 
present pattern of administration in 
the port trusts IS the recommenda-
tion of the Select Committee for the 
stautory provision of a right of appeaL 
to every employee of the IJort trust 
excluding heads of department in 
cases of reduction in rank, removal 
and dismissal from service. In the 
case of heads of department, such 
punishments cannot be iroposed by the 
Board without taking the prior appro-
val of the Central Government. Thus, 
heads of department also will have-
the benefit of a second examination of 
their caSe before orders are passed. 
In the case of other employees, the 
Committee was of opmlOn that an· 
order of rednction in rank, removal 
and dismissal from service should not 
be passed by an authority inferior to. 
the authority which appOinted the 
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employee, and that the right of appeal 
should lie to the authority imme-
diately above the authority which 
passed the orders. Clauses 24 and 25 
have been suitably amended by the 
Select Committee keeping these prin-
ciples in view. Clause 29(2) is intend-
ed as a precautionary measure againsl 
any demand for compensation from an 
employee on the ground that his trans-
fer from the control of the Central 
Government to the new Port Trust 
Board constituted termination of his 
employment'under Government. Sub-
clauses (c) and (d) of Clause 28 are 
consequential to the amended clause 
25 anc!- sub-clause (f) of Clause 29. 

Sub-clauses (3) to (6) of Clause 42 
have been added to enable a Port 
Trust to authorise any third party 
to undertake and perform any of the 
services mentioned in sub-section (1) 
on such terms and conditions as may 
be agreed upon. In such cases, the 
charges recoverable by the party for 
the services rendered cannot exceed 
the amount leviable according to the 
scale framed by the Board and approv-
ed by the Central Government. The 
interests of the users for the port are 
thus fully safeguarded. The sub-
clauses have been added to meet a 
situation where a Port Trust Board 
may not be in a position to undertake 
any particular service. 

13 hrs. 

Clause 63 has been am-ended by the 
Select Committee to keep it in confor-
mity with similar provisions in the 
existing Port Acts. Clause 115 has 
been amended to safeguard also 
against evasion of rates by intention-
ally understating or incorrectly giving 
the Wl!ight, quantity, value or descrip-
tion of goods or the tonnage of a ves-
sel. 

Clauses 120 and 121 have been 
amended to give the members of the 
Port Trust Board the same protection 
as extended to the Board and its em-
ployeflS in respect of their actions as 
members of the Board. 

Clause 124(2) has been modified 
with a view to ensure that the regula-
tions made by the Board in rel\Pect of 
the service conditions of their em-
ployees are also pre-published to give 
an opportunity to their employees to 
communicate their views to the Board 
before the regulations are finalised. 

Sir, I have dealt with in a brief 
manner the nature and scope of the 
amendments suggested by the Select 
Committee. These amenct'llents are 
rasonable and have been made after 
taking into account the oral and writ-
ten representations from various in-
terests. 

With these words, Sir, I move the 
motion for consideration. 

Mr. Speaker: Motion mo"eo; 

'That the Bill to make provision 
for the constitution of port autho-
ri ties for certain major ports in 
India and to vest the administra-
tion, control and management of 
such ports in such authorities and 
for matters connected therewith 
as reported by the Select Commit-
tee, be taken into consideration." 

Shri Umanatb (Pudukkottaj): Sir, r 
welcome this Bill, because previously 
such Acts covered only major ports 
like Bombay, Calcutta and Madras. 
Now, this Bill extends similar provi-
sions of those Acts to other major 
ports. and in that respect, of course. it 
is a Bill to be welcomed. 

But I would like the hon. Minister 
to' consider certain observations or 
suggestions which I would like to 
place before this House and to con-
sider them seriously. First of all, 
there is question of representation on 
the Board of Trustee. Clause 3 pro-
vides for the constitution of the Board 
of Trustees. In all, accoming to this 
provision, 22 members, apart from the 
Chairman and the Deputy Chairman, 
are to be there. Now, thBlt clause 
provides for the representation of 
various interests on the Board. My 
submission is that this clause does not 
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specify the r.umber to be allotted to 
each interest on the Board. I am very 
particular about the representation for 
labour .. The clause does not gpecify the 
number of seats to be allotted to 
labour, wh'ereas in the Acts that cover 
MadTas, Calcutta and Bombay, which 
have ben mentioned, it is specified 
that the labcrur representation must be 
two. As the han. Minister just now 
said that they have followed mainly 
those Acts when they formulated this 
Bill, I would request him to make a 
similar provision here also specifying 
the p.u"Ilber, or at least making the 
minimum provision that labour must 
be represented ·by two seats. The Gov-
ernment stand in this respect is, that 
the labour employed in the ports, 
which will be covered wh'en this Bill 
becomes an Act, will be fewer than 
in Bombay, Calcutta or Madras and it 
may ·be that we will have to reduce 
the number from two to one or there 
must be some flexihility and we must 
have some margin for that. My sub-
mission is that the approach itself is 
wrong. It is not the total number of 
workers employed in a particular 
port that should be the guiding fac-
tor to specify the number as to whe-
the!' it should be two or one. You 
must look at the role of the contribu-
tion of the workers as far as the 
working of the port is concerned. If 
you look at the role of the workers, 
you will find that their contribution 
in the working of the port is the most 
whereas the role of other interests in 
the working of the port is the least, 
while deriving most of the benefits. 
And as for the representation on the 
Board we find that out of the total of 
22, the workers who playa ro:e which 
is the most in th'e working of the port 
get the least representation. They do 
not have even the protection as far as 
specification of the number is concern-
ed, whereas other interests that have 
the least role to play get a majority 
representation, in fact, a substantial 
representation. Added to this the re-
presentation of the officialdom of the 
port will heavily weigh againt the 
workers. In these circumstances even 

if ensured it will mean only two out 
of the 22. The proposition will con-
tinue to weigh against the workers. 
Then why should the han. Minister 
grudge even that much of protection 
to the workers, I do not understand. 
It is not fair. 

In a port there are more than one 
unions, and they are recGgnised by the 
port authorities. In Vishakhapatnam, 
which will come under this Bill after 
it is passed into an Act, there are two 
unions recognised by the authorities. 
One union represents the artisans, 
highly skilled, skilled, semi-.killed, un-
skilled and shore labour. The other 
union represents all the rest of the 
categories. If only one seat is given 
there, they will represent only those 
categories of workers withip. their fold 
and, the other categories for whom 
representation is not given will suffer. 
If it is conceded by the port authorities 
that two unions must be recognised, 
here also there must be two represen-
tatives. I do not und'erstand why that 
provision should not be made here. 
I am afraid if representation of labour 
is not specified and protected, it may 
be encroached upon by the represen-
tation of other interests. That is our 
serious fear. 

In this connection I would like to 
point out that as far as our Govern-
ment is concerned it has declared and 
shouted from house-tops that it is 
more interested in getting labour 
participate in the management. They 
have declared that they are interested 
in labour participation in management 
-that is how they pose it. Every day 
declarations are made and they show 
a huge number of schemes. My pcint 
is, yOU make declarations that labour 
mu~t have particip3tion in manage-
ment but when you face the question 
concretely as you do now in this case, 
you start hesitating and vacillating. 
Then, I would lilre to ask, wily make 
declarations of labour participation in 
management? Is it just to be a show-
case for the socialist pattern of society 
about which our government declares 
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sO often? Only the other day the Prime 
Minister declared that, the march of 
our country towards socialism cannot 
be checked. But as the country 
marches more and more towards our 
Governments' socialism, if there is to 
be resistance even to protect labour 
interests in the matter of representa-
tion, then I have my own doubts Iiha,t 
by the time that socialist society is 
compI-eted what little representation 
the workers enjoy today, they will 
lose. Is that the direction in which the 
country should march? My point is 
declarations must be reflected in prac-
tical doings. You make a declaration, 
but when you come to a practical 
question you hesitate, Joa vacillate 
and you back out. That cannot con-
vince the people and that cannot 
create confidence in the people. 

Shri Nambiar (Tiruchirapalli): That 
is socialism in the reverse. 

Shri UmallBth: So I request the hon. 
Minister to look into this question 
and specify the number of labour re-
presentations on the Board as not 
less than two especially when that 
provision is there in the other three 
Acts which, the Minister said, he has 
followed. 

Coming to clause 4, that empowers 
the Government to constitute the first 
Board by nomination of all the 22 
members whereas he provision in 
clause 3 is that 12 members are to be 
elected and 10 are to be nominated, 
apart from the Chairman and the De-
puty Chairman. Now, our stand on 
that question is, the Government, es-
pecially when it is a questicn of 11011i-
nation of labour representation, must 
consult, even in the constitution of the 
first Board, the labour organisations 
cor.ccrncd that are functioning in tuat 
port. Only then the Government lr.ust 
make the nominations. 'fhe Govern-
ment stand on that question, L, that 
after all, it is the constitutio,," c f the 
first Board and it is just for the transi-
tion period. That is .... hy there i!; this 
provision of nomination without con-
sultation. Even while the first Board 
is constituted; if the Government 
nominates all the 24 members inchld-

ing the labour representatives without 
consulting the labour unions in 
the ports concerned, what will 
happen? Government nys that in 
the second and subsequent consti-
tution of the board there will be 
consultation. The first nomination is 
then without consultation. But we must 
remember that the first nominee gets 
an advantage, rather a moral advant-
age over all the representatives of the 
other unions by the time the second 
board is constituted by consultation 
by virtue of his being the first nomi-
nee. Secondaly, suppose Gov£lnment 
nominates a representative of a mino-
rity union in the first instance. Then 
that position can be used by the mino-
rity union to strengthen its own mem-
bership position vis-a-vis other unions 
before the terms for nomination by 
consultation comes, Government would 
be open to the charge of using govern-
mental power of nomination to prop 
up minority unions. It does take place 
in the country. For instance the Gov-
ernment nominates an INTUC repre-
sentative on the ESI CDIllmittee at 
Ti"ichy Mills Ramjeenagar, in prefer-
ence to AITUC Union of which I am 
the president. The explanation was 
that there the INTUC was in a majo-
rity. But in Cauvery Mills, where 
AITUC Union is conceded to be hav-
ingthe overwhelming majority and 
which is the only recogniSed union is 
bypassed, and INTUC union which is 
admittedly minority union is nominat-
ed to the ESI Committee. Why? There 
is no answer for that. Why? Because 
they want to prop up the minority 
Union. What I mean to say is that 
this power of monination without even 
consultation can be used to prop up 
the position of a nominee belonging 
to a minority union, who in tl1rn will 
have this moral 3nd material advan-

13.13 hrs. 

[MR. DEPUTY-SpEAKER in the Chair] 

tage over the others. Thirdly, Govern-
ment gets power under cliuse 4 not 
only for choosing the union to be re-
presented but even choosing the per-
sonnel of the union. It is for the general 
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body of the union to decide who should 
be their representative on the board. 
Government may name the Union. 
Then it is for the members of that 
union to say who among them should 
be the person. Here the Govu~lment 
says: "No. I shall select ~~~ person 
from among you." l'he,eoy '.:'e Gov-
ernment arrogates :lot only t.he right to 
pitch upon a particular union but arro-
gates also the right of the general budy 
of the union to pitch upon a particular 
person. That will give handle to Gov-
ernment agencies to create disruption 
within the union and lead to interfer-
ence in the functioning of the union. 
I object to this clause and say that 
Government must accept that even at 
the time of the first constitution nomi-
nation must be by consultation with 
the interests concerned. 

Clause 111 gives power to Central 
Government to give direction on mat-
ters of policy. I hope it will be exer-
cised cautiously not to give room ior 
any justified criticism of Government's 
interference in boards' working. 

On the question ·Jf d<!velopmE:nt of 
ports, I have to say this. Wharfage 
rates in major ports like Calcutta, 
Bombay and Madras are less whereas 
the facilities available are more. At 
other ports the wharfage rate, are 
more but facilities are comparativel,. 
less. Naturally there is more conges-
tion in Madras, Calcutta and Bombay. 
This arrangement hinders the develop-
ment of other ports. Because rates 
are less and facilities, more ships are 
attracted to these three ports; even 
ships which would otherwise have 
gone to other parts are attracted to 
these ports and SO these ports are more 
congested. Thus while the already 
congested become more and more con-
gested, the undeveloped ports continue 
to be undeveloped. This question 
must be taken up by the Government. 
If this imbalance is eliminated it would 
lead to reduction of congestion in the 
ports and will create conditions for the 
real development of the other ports. 
The increase in the turnround of ships 

is dependent not merely on .the deve-
lopment of ports but also on the deve-
lopment of the railways, roads, air 
traffic and inland water ways in a co-
ordinated way. Otherwise, congestion 
cannot be relieved. At present there 
is co-oromation but it is not ad~quate. 
If there is no co-ordinated and proper 
development, it will aggravate the con-
gestion. 

During the British period, the deve-
lopment of ports had been lopsided. 
There was concentration on the deve-
lopment of Bombay, Madras and Cal-
cutta ports; the development of other 
ports was neglected. The pattern of 
development ~t that time aepended 
upon the interests of the British, to 
manitain their loot when they wer~ 
ruling our country. So, there has been 
vertical development of these three 
ports to the neglect of all the others. 
Now that we are independent and 
want the development of the whole 
country, we should think of th~," 

things on a long-term basis and imple-
ment them in the next two or three 
five-years plans. The total ~xports and 
imports of the country in the future 
should be studied and allocation made 
to major ports and minor ports so 
that all the ports can be developed in 
an integrated way. There were so 
many committees which went into the 
problem but these repons a111 investi-
gations and enquiries had nothing to 
do with the country's total needs in 
the future. They take up some minor 
ports and make some .investigations 
and recommend·ations. These reports 
are also out. We must have a total 
plan of the export import require-
ments of the country spread over a 
long term, spread over the next two 
Plans and on that basis we have to 
plan development of major and minor 
ports on an integrated basis. 

There is now the question of Goa. 
Previously Goa was not independent. 
When our naval officers visited Goa 
they were very much struck by its 
advantageous position not only from 
the commercial point of view but from 
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the defence po~t of view also. It was 
then in the hands of Portuguese. Now 
that Goa is free it is time that the 
Government takes advantage of this 
position and has same scheme of deve-
loping Marmugao not only from the 
,commercial angle but also from the 
strategic and defence angle. 

As far as the ports are concerned, so 
much of under-invoicing, over-invoic-
ing, smuggling and pilfering takes 
place. These things take place through 
the ports, where you hav ~ got all sort, 
of excise control, machinery for 
checking and controlling things and 
so on. Sometimes it may not be that 
all these things take place just at the 
port but somewhere near or through 
the ports. These things affect our 
country. Sometimes the port or the 
excise authorities check the values of 
the goods and not the weight. Son:,,-
times it happens like that. If certain 
goods are put there, the authorities 
think, 'who is going to weigh them? 
It will all take some time." So, they 
feel why they should weigh them and 
say, 'joe! us compute their value". So, 
the POrts are the key-centres or the 
fulcrum, if I may say so, of aU evil 
things that are taking place in the 
country's economy, such as, under-
invoicing, over-invoicing, smuggling 
and pilfering. So, the excise machin-
ery at that point must be strengthen-
ed. My submission is,unless you get 
the workers' co-operation in the ports 
on a voluntary basis, unless you ins-
pire them, unless the Government 
makes it a point that they should take 
the co-operation of the workers in the 
ports, however much you strengthen 
the machinery, you cannot solve this 
problem of pilfering and smuggling 
and all sorts of rotten things that take 
place. 

That is why, even whHe starting my 
speech, I said that if the Government 
do not give minimum representation 
to labour, and if the Government 
sticks to that, it will lead to the work-
ers getting more and mol'~ irritated 
and developing a feeling that thls Gov-
ernment has no confidence in them. 
After all, if they are two in the Cal-

cutta port, in the Bombay port and 
also in Madras, cannot the Government 
provide for a similar number here! 
If the Government does not a£Cept 
that position, it will lead to more and 
more demoralisation and distrust of 
Government amongst the workers. 
With alI this background, :! the Gov-
ernment sayS simply that they will 
take the co-operation irom tt,em as 
far as pilfering and smuggling are 
concerned, it will be just worse and 
it will remain only on paper. 

Therefore, my final submission 
again is that all these things must be 
taken into consideration and the han. 
Minister must give Us a favourable 
reply. With ~he"e words, I close. 
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8hri Kashi &am Gupta (Alwar): Mr. 
Deputy-Seaker, Sir. Today I rise to 
speak on this Bill in English because 
the ports are situated in non-Hindi 
speaking areas. At the same time, 1 
would request the hon. Minister to 
give his reply in Hindi so that people 
from the South may make an effort to 
understand that language after such a 
long time. 
S~ Indrajit Gupta (Calcutta South 

West): I am not from the Soul!h. 

Shri Kashi Ram Gupta: May be; 
but I am referirng to other hon. 
.Members. 

SUi Indl'a,jit Gupta: But he was 
pointing at me. 

8bri Kashi Bam Gupta: My first 
point is about the Chairman. I do not 
know whether this point has been dis-
cussed in the Select Committee but 
nothing is mentioned here about the 
qualifications of the Chairman. Will 
he be from the lAS, or a retired gov-
ernment official or some government 
servant still in service? 

Then I come to the Deputy Chair-
man. I am of the opinion that his 
designation should be changed. As 
long as no separate functions are 
assigned to the Deputy Chairman, 
there is no point in having a Deputy 
Chairman. Although the Minister may 
say that it is not compulsory to have a 
Deputy Chairman, so long as the 
Deputy Chairman acts only in the 
absence of the Chairman, and not in 
his presence, !his designation shOUld be 
changed. Alternatively, he should be 
assigned some functions different from 
that of the Chairman. 

Coming to the question of the 
salaries of the Chairman and the 
Deputy Chairman, it has been men-
tioned in the Bill that Government 
will fix them "from time to time" as 
the Government may deem fit. I am 
at a loss to understand why Govern-
ment cannot fix it and incorporate it 
in the Bill instead of fixing it or 
changing it from time to time. 

On the question of representation 
for labour, 1 agree with my hon. 
friend, Shri Umanath that two repre-
sentatives should be there in the board 
and it Should be provided statutorily. 
It is in the interest of Government also 
because in case .there are two labour 
unions Government would be able to 
satisfy both. 

Coming to the question of represen-
tation for Members of Parliament, I 
find that Shri Raghunath Singh and 
Shri lndrajit Gupta, one belonging to 
the Congress and another belonging to 
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Communists are in favour of such re-
presentation in the board. Thoug'h 
they may represent the two big parties, 
members belonging to other smaller 
parties should also be given represen-
tation. Therefore, I hope the hon. 
Minister will agree to the amendment 
as suggested by Shri Yashpal Singh. 

Shri Nambiar: am unable to 
understand why the hon. M;ember from 
Varanasi should be a member of the 
board especially when Varanasi is far 
away from any port. 

Shri Raghnnatb Singh: That is why 
I suggested that a member who repre-
sents the constituency in which the 
port is situated should be a member of 
that board. I now find that he has 
not understood my point. 

Shri Kashi Ram Gupta: Then, there 
seems to be some lacuna in the Bill. 
Suppose the elections are not held in 
timc and the Government does not 
nominate its members on the board. 
What will be the position for the inter_ 
vening period? I feel that Govern-
ment should fill up the vacancy some-
how. That is not clearly mentioned in 
any of the clauses of the Bill. 

So far as the appointment of staff is 
concerned, G<:lvernment has actually 
taken more powers than it has given 
to that body. For example, the heads 
of departments are to be appointed by 
the G<:lvernment; only consultation is 
necessary with the Chairman. On the 
other hand, sO far as disciplinary 
action is concerned, the Board will 
take action subject to the approval ot 
the Central Government. I feel it is 
wrong in procedure. It is better that 
the board is given the power and an 
appeal lies to the Central Government 
because there is a difference betwee~ 
a second 'hearing in this way and an 
appal to the Central Government. 1 
feel it is an injustice to the heads of 
the departments, because it will be 
very difficult for the G<:lvernment to 
disapprove of the action of the board 
in every case. At the same time the 
G<:lvernment should be free to hear the 
appeal and see that justice is dODe to 

the person. I hope the hon. Minister 
will agree to my suggestion that the 
board must have full authority and an 
appeal should lie with the Central 
G<:lvernment, so far as heads of depart-
ments are concerned. 

Coming to the question of disquali .. 
fication, in clause 6(d) (vi) it is stated 
that if he is having a share or interest 
in the occasional sale to the Board to a 
value not exceeding ten thousand 
rupees in anyone financial year he 
shall not be deemed to have a share or 
interest in such work. I feel that this 
limit of Rs. 10,000 should not be there, 
because it is derogatory to the prestige 
of the trustee. I think the proper 
thing to do is to delete this entire 
provision. Otherwise, the amount 
should not be so small. 

Then, regarding the appointment of 
consulting engineers it is mentioned 
that it has got to be approved by the 
Central Government. What a pity is 
it! Is it an autonomous body if even 
the appointment of consulting engi-
neers has to be approved by the Gov-
ernment? 

Then, clause 27 of the Bill does not 
fit in with clauee 23. Clause 27 says: 

"Notwithstanding anything con-
tained in section 23, no post other 
than a post referred to in clause 
(c) of sub-section (1) of section 
24 shall be created except with the 
sanction of the Central Govern-
ment." 

'l'hen, what is the purpose of having 
clause 23? It says: 

"A Board shall, from time to 
time, prepare and sanction a 
Schedule of the employees of the 
Board whom it deems necessary 
and proper to maintain for 
the purposes of this Act and suc" 
Schedule shall indicate therein the 
designations and grades of em-
ployees and the salaries, fees and 
allowances whiCh are proposed to 
be paid to them." 

Therefore, clause 27 nulifies clause 23 
of the Bill. Then, I come to clause 31 
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[Shri Kashi Ram Gupta] 
which relates to the repayment of 
capital and loans etc. by the board 
The clause provides that the intervals 
as well as the manner in which the 
repayment should be made are to be 
fixed by the Cer.tral Government. My 
suggestion is that it should be with the 
concurrence of the board. Mter a1;, 
the board is an a1!tonomous body. 
GO)vernment cannot levy a charge 011 
it which it may not be able to bear 
and Government should not dictate 
terms in this way. So, it should bl!! 
with the concurrence of the board and 
not without the concurrence of the 
board. 

Clause 34 provides that: 

"Every contract Shall, on behalf 
of a Board, be made by the Chair-
man and shall be sealed with the 
common seal of the Board: 

Provided that no contract 
whereof the value or amount 
exceel1s such value or amount as 
the Central Government may from 
time to time fix in this behalf 
shall be made unless it has been 
previously approved by the 
Board:". 

Again, I would submit that the whole 
thing should Ii~ with the board and 
not with the chairman. 

Then, I come to clause Ill, whic~ 

relates to the power of the Central 
Government to issue directions to th~ 
board on ques'ions of policy. There 
was evidence a,50 given in this regard 
by several witnpsses. I would suggest 
that it would be better to define the 
term 'policy'. F'or, after all, this has 
been go;ng on lor such a long time, 
and the term 'p.Jlicy' would have been 
well defined by now. So, instead of 
leaving it vagu"" it is better that Gov-
ernment define what the policy matters 
will be and also insert them in ihe 
Bill. 

The Bill also provides that prior 
sanction from tl.e Central Government 

is required for capital expenditure. I 
do not understand this. Mter ail, 
there is a budget framed by the board, 
and the budget can provide for both 
ca~ital and recurring expenditure, and 
the budget is approved by Govern-
ment. So, the question arises why 
there is the need for a separate sanc-
tion from Government again for capi-
tal expenditure. I fail to understand 
this. Once the thing is included In 
the budget and it is approved, there 
should be no further need to have a 
separate sanction from Government 
which will only delay matters un-
necessarily. After all, autonomous 
bodies are autonomous. and these 
bodies have got their own responsi. 
bilities. We know very well the pro-
cedure of Government. The procedure 
is that generally the different Depart-
ments execute things, but it takes a 
long time to get t'he financial sanctions. 
So, in order to expedite matters, I 
would submit that it is better that the 
board has all those powers, so that 
delay can be avoided. 

Shri lashvant Mehta (Bhavnagar): I 
welcome thiE Bill. First of all, I would 
like to speak on the points raised by 
my two hon. friends in their minute ot 
dissent, which are very important 
points. 

The first of these points relates to 
the question of representation of 
labour. In the case of the 
other port trusts also, we have 
seen during the last twelve years, that 
whenever there is a labour problem, it 
is only the Central Government which 
with the representatives of Labour 
have been able to deliver the goods. 
In the management of port trusts also, 
up till now, the labour representatives 
have played a very important role. 
So, We cannot understand why specifie 
provision has not been made in the 
Bill for representation of labour on 
the board. 

As my hon. friends who have 
spoken 'have stated already, the re-
presentation o! labour is a very im-
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" portant factor in the Major Port 
Trusts Bill. So, J hope Government 
will reconsider the question and give 
us an assurance on this point, that 
whenever Government will constitute 
the board, there will be positively 
two labour representatives at least on 
the board. Up till now, at the differ-
ent ports, the different trade unions 
have been agitating for greater repre-
sentation. But, here we find that not 
even a single representative of 
labour has been specifically mentioned 
in the Bill to indicate that there will 
be a positive provision for the repre-
sentation of labour. So, I hope the 
hon. Minister will give us an assur-
anCe that in the constitution of the 
boards for these three major ports, a 
special representative of labour will 
be there on the board. I would not 
belabour this point any further. 

Secondly, I would like to support 
my hon. friend who has spoken earlier 
who also does not hail from a port 
constituency, and I would like to 
suggest that Members of Parliament 
shOUld also be represented on the 
board. 

The third point that I would like 
to make is this. We 'heard evidence 
from the representatives of the Bom-
bay Port Trust also in the Select Com-
mittee in this regard. Day in and day 
out, we are talking of democratic 
decentralisation, and the problems of 
ports also require decentralisation. We 
find from the Bill that clauses 106 to 
111 provide for the supervision and 
control of the Central Government. 
The representatives of the Bombay 
Port Trust who are very experienced, 
and who 'have been working in the 
port trust for the last so many years 
havt given very important evidence to 
the effect that the port trusts should 
not be made merely departments of 
the Government. If we want to make 
them really effective autonomous 
'boards, then, it is necessary-I quite 
agree with what the Port' Trust re-
presentatives have urged in this con-
nection-that only in regard to 
specific matters, such as a national 

policy labour issue etc. or some major 
policy matter, the port trusts will have 
to abide by the decision and policy 
laid down by Government, and only 
on those major policy matters, the 
direction, supervision and control of 
the Central Government should be 
exercised. 

I also wish that the hon. Minister 
will give us an assurance on the fioor 
of this House that this power of 
supervision, which is a very' vast 
power, will not be utilised at random 
or utilised in such a way that it may 
prejudice harmonious relations in the 
future. 

Dr. M. S. ABey: What harm is there 
if the Central Government gives its 
directive on a major policy matter? 

Shri .lashvant Mehta: When we are 
talking of decentralisation these days, 
I think that we should allow the 
autonomous boards to function in an 
autonomous way; SO far as their day-
to-day administration is concerned, 
they should have complete autonomy, 
and there should not be any interfer-
ence by the Central Government in 
that regard. This was the point which 
was made out by the representatives 
of the Bombay Port Trust in the 
Select Committee. This is an impor-
tant point whiCh should be borne in 
mind. 

I would also like to mention that in 
1950 when the amending Bill in 
respect of the Bombay, Calcutta and 
Madras Port Trusts was brought for-
ward and discussed in this House, Gov-
ernment had given an assurance on 
the fioor of the House that they were 
thinking of bringing forward a com-
prehensiVe Bill. I would like to know 
what has happened in that matter, 
whether Government is considering 
the question of having a uniform 
policy in regard to all the major port 
trusts. We find that Government have 
only brought forward this piece-meal 
measure So I would like to know 
why Go~ern~ent are delaying the im-
plementation of the assuranCe which 
was given in 1950. 
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Shri Raj Bahadur: Assurance about 
what? 

Shri Jashvant Mehta: The assurance 
was given by Government in 1950 
that they would bring forward a com-
prehensive Bill covering all major port 
trusts. This was the assurance given 
at that time when an amending Bill 
was being discu~sed. I would like to 
know what is the policy of Govern-
ment and whether Government is 
going to act on those lines or not. In 
the present Bill, we find that only 
three ports are being promoted to the 
status of major ports. The medium 
ports are· also demanding that they 
should also come up and have the 
status of major ports. 

U:1der the Third Five Year Plan, a 
lot of money is going to be spent on 
industrial development of this coun-
try, and the tonnage of exports and 
imports will increase as a result there-
of; consequently, more and more 
majOr ports and medium ports are 
bound to come up, and increase their 
import and export tonnage. At this 
rate of development, I would like to 
know what is the policy of Govern-
ment in regard to the medium and minor 
ports and how they are going to sup-
port all the medium ports. This 
is a very important matter which re-
quires to be clarified. 

I would also mention !:hat some 
minor ports are being neglected. I 
would like to emphasise that Govern-
ment should give due importance to 
such minor ports and also give their 
proper attention for the development 
of medium ports. The hinterland and 
also the communication facilities all 
around should be developed with a 
view to develop our export trade. 
After all, in the years to come, export 
trade is going to play a very important 
part in the matter of earning foreign 
exchange, and the ports Which play a 
secondary role will also help in the 
export promotion schemes. So, Gov-
ernment should give proper attention 
to those ports as well. 

With these words, I welcome the 
Bill. 

Shri badrajit Gupta: Mr. Deputy-
Speaker, Sir, I wish to say just a few 
words in celebration at least of the 
joint note of dissent and the joint 
amendment which stands in the name 
of Shri Raghunath Singh and myself. 
I doubt whether we will have an 
occasion to meet together again and 
join. 

An Hon. Member: Why? 

Shri Indrajit Gupta: Well, I do not 
know. 

Dr. M. S. Aney: We wish maRY 
happy returns. 

Shri IDdrajit Gupta: Let us hope 
so. 

T'he point which has been raised 
about the representation of Parliament 
on this Board is one of a question of 
principle. I am not very, very parti-
cular about the number of members. 
Though we have put it in our amend-
ment concretely that there should be 
tW8 members from the Lok Sabha and 
one from the Rajya Sabha, that is not 
some thing which we would press as 
being irreducible. That is as far as 
the number goes; but there is a ques-
tian of principle and I really find no 
argument why, when Parliament is 
represented on almost all types of 
similar boards, committees and bodies 
of this type, it should not be represent-
ed on these Port Trusts. I can say 
from my personal experience because 
unfortunately I happen to be the Mem_ 
ber from !:he area in which the Cal-
cutta ports and docks are situated-it 
is not that I am canvassing for myself 
because this is not going to apply to 
the Calcutta Port at all; so, there is 
no chance of my becoming a trustee 
there-that there are innumerable 
questions and problems relating to 
the functioning of the port, conditions 
of work in the port, housing conditions 
and all sorts of thlngs on which I 
have regularly to carry on correspon-
dence with the Chairman of the 
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Calcutta Port Trust but in my 
capacity as a Member of the Lek 
Sabha, I have often felt that if a 
Member of Parliament, whoever he 
was, was able to be a trustee himself, 
he would not only be able to contri-
bute s'omething effectively to the work 
of that Board of Trustees but would 
also be able to act as an effective 
liaison between the Port Trust and· 
this House. I really do not see why, 
when 24 members are going to con-
stitute the Board, some mInImum rc-
presentation cannot be given to the 
Parliament as my hon. friend, Shri 
Raghunath Singh, has pointed out 
Therefore I am supporting this sug-
gesti"on and the amendment which 
stands in our name on that point. 

As regards the second point regard-
ing labour, I am sure, my hon. friend, 
the hon. Minister of Shipping, wiIi of 
course come forward and assurp the 
House that even if there is nO specific 
provision made in the terms of the 
Bill, it is the intention of GO't'ernmeDt 
always to see that labour is adequate-
ly represented and so on. But here 
we are concerned with the letter of 
the Bill. I am not c'oncerned for the 
moment with the intention of the 
Government at all. 

There is one question which strikes 
me at once and that is tha: ;:1 ·:'1: ":'3C 
of all these ports, even assummg that 
it is argued that the ports of Kandla, 
Visakbapatnam and Cochin are mu=h 
smaller in siZe than Calcutta, Bom-
bay 'or Madras and the total numb~r 
of la.bour employed th,ere is much 
smaller-it is a fact bE!cause at p,'L-
sent in Bombay and Calcutta, as yeu 
know, the total labour force numbers 
40,000 or 50,000 or something like 
that, whereas these. ports are much 
smaller at the moment-the whole 
object of developing these ports and 
classifying them henceforth as ·major 
ports, in the context of the dev;;.",·-
ment plans of this country and the 
way the export-imp'ort trade is ex-
pected to increase and so on, we ex-
pect that in the course of five to ten 

years these ports will go on growing 
progressively and !he tonnage hand-
led there will develop and grow and 
the number of labour employed will 
also haVe to be increased. In these 
ports almost invariably, as the hon. 
Minister of Shlpping knows very weI!, 
two broad categories 'of labour are 
there--one of those who ar" t.':Ie 
direct employees of the Port Commis-
sioners and another of those who are 
the employees of the stevedore com-
panies. In Bombay, Calcutta and 
Madras they function under the Dock 
Labour Boards, but they are not the 
direct employees of the Port Commis-
sioners. They are under the sttV~

dore companies and are regulate1 oy 
the Dock Labour Boards. Even if 
these two broad categories are to be 
given a minimum representation of one 
~ach on the Port Trusts, it wou!d re-
quire two people. I am putting it as 
the very minimum. But even that 
provision 'or guarantee is not here in 
this Bill. 

Sbri Raj Babadur: What minimum· 
is not there? 

Sbri Indrajit Gupta: I am saying 
that even if these two broad catego-
ries of dock labour and Port Comis-
sioners' labour are to be given a 
minimum representation of one each, 
even then it will require two people 
unless the Government is 'of the view 
that it is not necessary to give repre-
sentation to them. 

In clause 3 it provides for not more 
than ten persons who are to be appoin-
ted by the Central Government and 
that includes the Mercantile Marine 
Department etc. Let Us say, for argu-
ments' sake, that one representative 
each is taken from the Mercantile 
Marine Department, the Customs De-
partment, the State Government, the· 
Defence Services and the Indian Rail-
ways. That still leaves five possible 
seats upto a maximum which couId 
be left for the representation of such· 
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other interests as in the OpInIOn of 
the Central Government ought to be 
represented on the Board. With this 
margin of five seats I do not see any 
difficulty in stating clearly that at 
least two will be representatives of 
'labour. That will still leave possible 
three seats which could be filled up 
.by any other interests whom the Cen-
tral Governments wishes to bring in. 
,On the face 'of it this position is really 
very dangerous in the sense that the 
wording of the Bill is 'persons who, 
in the opinion of the Government, are 
.capable of representing the following'. 
I can visualise a Board among these 
new Boards which are growing up 
where, maybe for argument's sake, it 
·may be said that for the time being 
labour is not properly organised or is 
inadequately organised or that there 
is no trade union or there is one union 
.which is O'ot very strong or influen-
-tial or that its complexion is not 
liked by the powers that be and they 
may come to the conclusion that there 
is nobody who is capable in their opi. 
nion 'of representing labour and under 
·the terms of this Bill there need 
not be a single labour representative 
'On the Board in that case. 

Therefore my argument is that when 
'broadly the pattern of the existing 
Calcutta Port Trust Act, the Bombay 
Port Trust Act and the Madras Port 
Trust Act is being foHowed, I find 
that in the matter of compositio,-, of 

"the Board this is the only item in 
which We hsve departed. - I do not 
know why. AU the other hterests 
who find representation in the exist-
ing Major Ports Trusts Acts are 
guaranteed their representation here; 
>vnly in the case of labour a de-
parture is made. A specific provi-
sion which is there in the existing 
,Acts is done away with and we are 
left with no assurance that there will 
be some minimum representation. 

Therefore, in conclusion, I just once 
'again wish to appeal to the hon. Minis_ 
'ter. He may say very wel! that if 
'there is only one representative and 

somebody says that that will lead to 
inter-union rivalry or labour unrest, 
the same thing may happen if there 
are two. That is true; but we are 
not entirely resp'Onsible for the state 
of labour relations in the country. If 
there was a law in this country or if 
there was a provision Or if it was the 
pOlicy of the Government to select one 
union and say that that is the only 
union with which they will deal as a 
representative union, .1 can understand 
something. But what is the state of 
affairs? It is true that in these big 
ports there are two or three unions 
functi·oning. It is also true that aU 
those unions are registered and more 
than one union is recognised by the 
local port authorities. The hon. 
Minister of Shipping knows it. In the 
port of Calcutta there are two or 
three unions which are recognised on 
the Port Trust side and there are two 
unions which are recognised on the 
stevedore labour side. But the au-
thorities do this recognition in this 
way. The same thing more or less 
exists in the other ports. 

So when even with the existing 
provisi'on of two seats for labour 
there is a certain amount of a sort 
of bitterness, rivalry and c'ompetition 
created, if you reduce that stiU fur-
ther and say that there may be only 
one seat or no seat at all, I do not 
think it is going to create a very 
good atmosphere when you want to 
set up new port trusts for these places 
and enlist the co-operation of labour. 
I am sure, the Government wants to 
d'o that and therefore from the very 
outset it is very necessary. Whoever 
else you may leave out in the parti-
cular place-you may leave out the 
Defence Services if they are not very 
important in a particular area; you 
can leave out somebody else-how 
can you ever leave out labour? 
I do not follow that, if the port is to 
funchon properly? Yet, the strange 
anomaly is that everybody else is 
mentioned by name-the Defence Ser. 
vices, the Railways, the Mercanme 
Marine Department, the Customs De-
partment and t3e State Government 
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are mentioned by name---only the 
labour is mentioned but without any 
provision. 

Shri Raj Bahadur: Without any 
specified number. 

Shri Indrajit Gupta: We are going 
back from the existing position. What 
is the need for going back. It is only 
something which will give a . . . 

Shri Raj Bahadar: Which will give 
yOu a handle for . . . 

Shri Indrajit Gupta: Why do yOU 
want to give anybody a handle? I do 
not unders,tand it. Therefore I am 
appealing to the hon. Minister t'o re-
consider this question and even at this 
late stage to try to accept the sugges-
tions which are being made by hon. 
Members, I thi:lk, in agreement on all 
sides of this House and to see that it 
is accepted so that the Bill when it 
comes into force will really be able to 
enlist the co-operation of everybody 
and work properly. 
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Shri S. C. Samanta (Tamluk): Mr. 
Deputy-Speaker, Sir, we are glad that 
the object of the Government to give 
the same status to the smaller ports 
also other than the major ports is wel_ 
comed and the report of the Select 
Committee has come out well. But 
only 'One note of dissent has 
been added to it. About the note 
of dissent, all friends have agreed 
that the representation of Parliament 
should be there in the major port 
·trusts. I cannot find out why it 
was not thrashed out in the Select 
Committee itself. However, amend-
ments haVe corne before us. The 
Members 'Of the Select Committee are 
bringing forward amendments and 
they are favouring the inclusion of 
the Members of Parliament in the 
major port trusts-those who were 
not for it. We feel that it should be 
taken up and the Government will 
have no difficulty. When the Bill was 
.introduced, the Government proposed 
in the first Bill that the number of 
trustees should be 27. In clause 
3 (vii) it was mentione": 

"such other interests as, in the 
opinion of the Central Govern-
ment, ought to be represented on 
the Board;" 

These have been kept and I know in 
c»mm'odity committees where there 
are such provisions, generally Mem-
bers of Parliament get a place-they 
are nominated. So, the Government 
had some intentiOn that Members of 
Parliament who are really dealing 
with ports in Parliament discussions, 
If thgre is no difficulty, sh'Ould be 
included. ,1 would like to know from 
the han Minister whether there is 
any such thing in the mind of the 
Governme;:: that these trusteeship 
posts will corne under office of profit. 
If it comes under that, I kn'Ow there 
are so many bodies in which Members 
of Parliament are represented and the 
office of profit has been exempted. So, 
I think, there will be no difficulty in 
accepting this amendment whi~h has 
been brought before the House about 
the representation 'Of Members of 

Parliament. The number which the 
Government have in mind-the Gov-
ernment had in mind 27 trustees-
has been reduced to 24. So, there is 
a place for 3 and I would request the 
Government to go back to the word 
they gnve in the past. 

Shri Indrajit Gupta: The cat is out 
of the bag. 

Shr.i S. C. Samanta: The Calcutta 
pbrt, the Madras port and the Bom-
bay port are major ports and in the 
statement of obi~cts and reasons of 
the Bill it has been said that except-
ing these three major ports, the other 
three ports will be taken in as major 
p'orts as soon as this Bill is passed, 
and any other port that will be dec-
lared afterwards by the Government 
will corne under the purview of this 
Major Port Trusts Bill. In this con-
nection, I would like to ask the han . 
Minister to explain what will be the 
fate of the Calcutta port and the 
Haldia port. I want to know when 
the Haldia port will corne into exis-
tence and whether both of them will 
be declared as major ports. 

Shri Indrajit Gupta: The Calcutta, 
Bombay and Madras ports are ex-
cluded. 

Shri S. C. Samanta: They are ex-
cluded now. Now the Government 
has entrusted the work of construct-
ing the port of Haldia to the Port 
Trust of Calcutta. The Calcutta Port 
Trust is managing it at present. 
Afterwards, if only one port is going 
to be recognised namely, the Calcutta 
port, and Haldia remains as a sub-
sidiary port, then what will happen? 
There will be so many difficulties 
arising about labour representation. 
If Haldia happens to be only a sub-
sidiary port to Calcutta, then the 
demand for labour representations 
and other things will grow up there. 
Then, what will be the fate of that 
port? I would request the hon. 
Minister to think about it and settle 
the matter right now. 
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Parliament is generally represented 
in bodies which are generally created 
by the Acts passed by it. Government 
have not hesitated to give the right to 
the States in which the port exists, as 
regards representati'on of the legisla-
ture and also the State Government 
concerned. But I do not know why 
the Central Govern:"~"t have for-
gotton the right of P,rliament, where 
this Bill is going t,.> be d"cussed and 
then passed into an Act, to be repre-
sented in a body which is going to be 
created under t~,c very Act passed by 
it. So, I think that there will be no 
difficulty, and Members will agree 
that this proposition should be accep-
ted, that the Members of Parliament 
also shOUld be represented, and J re-
quest Government to accept it. 

Sbri Umanath: The hon. Minister 
will give a dissenting note on that. 

Dr. Gaitonde (Goa, Daman and 
Diu): I rise to make one or two re-
quests. I was a M"mber of the 
Select Committee and I had made 
those requests at the first meeting of 
the Select Committee, and those re-
quests were regarding the port of 
Marmagoa. After all, the port of 
Marmagao is being developed, and 1 
think about Rs. 20 to 23 crores are 
being spent or will be spent within a 
few years on its development. So,.t 
really do not understand why that 
port has not been included among the 
ports mentioned in this Bill. 

As far as the exports from that 
port are concerned, they are more than 
6 million tons, and the figure can 
easily be increased to about 10 million 
tons. All the facilities for this pur-
pose are there. And the area is also 
going to ·be developed. 

Yesterday or the day before, the 
Railway Minister had told us that the 
area is going to be surveyed for a 
broad gauge railway line. That means 
that very shortly, all that area is 
going to be developed. In those cir-
cumstances, I fail to understand why 
Government have not included the 

port of Marmagoa within the pur-
view of this Bill. 

My second point is as regards what 
the hon. Member who spoke just 
before me had said. and that is about 
the inclusion of Members of Parlia-
ment in the Trust. I do think that it 
is a good idea, and a good suggestion 
to inclde Members of Parliament as 
also representatives of labour etc. in 
the Port Trust Board. 

Shri Raj Bahadur: I am grateful to 
the hon. Members who have taken 
part in tI1is debate and who have made 
certain C'onstructive suggestions . . . 

Shri Umanath: Constructive, but not 
for acceptance, of course. 

Shri Raj Bahadur: Constructive 
suggestions and observations have 
·been made. Whether .1 shall accept 
them or not will follow in the course 
'of m~.- observations. I anl duty bound 
to pay my tribute to the hon. Mem-
bers who 'have taken part in this de-
bate. 

Broadly speaking, the debate has 
revolved round three points. The 
first is: Why not specify the number 
of labour representatives on thc pro-
posed Port Trust Boards? The second 
is: Why not give representation to 
this august Parliament on the Port 
Trust Boards to be created? The 
third is: Why are Government taking 
wide powers for issuing directions to 
the Port Trust Boards to be created? 

As I have observed in my prelimi-
nary observations while making this 
motion, the pattern of this legislation 
closely follows the existing Port Trust 
Acts. In fact, it is fashioned on the 
lines of the Madras Port Trust Act, 
more specially. No doubt, some im-
provements have been made, and we 
propose that in course of time those 
improvements should also ·!;Ie incor-
p'orated in the existing Port Trust 
Acts of Bombay, Calcutta and Mad-
ras. So the uniformity or homoge-
neity that was needed so far as the 
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administration of. ~he ports was con-
cerned, will be ensured by this par-
ticular device. 

If that is so, then the question 
c'omes as to why we make an excep-
tion in the case of the constitution of 
the board and why do we not specifl: 
the number of labour representatives. 
The reasons are quite obvious. ;If I 
may just remind my hon. friend, Shri 
Indrajit Gupta wh'o has tabled an 
amendment on this subject, that he 
himself has said that he does realise 
that there is a lot of difference and 
a lot of di'parity between the volume 
of traffic handled by the different 
ports. For instance, the port of 
Calcutta handled last year as much 
as 11 million tons 'of traffic and the 
port of Bombay handled as' much as 
13 million tons of traffic, and by the 
end of the Third Plan period, their 
handling capaCity will go up to 14 
million tons and 15: 5 milJi'on tons 
respectively. As against that, the 
total traffic handled by the three ports 
that we have now in view and for 
which we want to create these port 
trusts was as follows: Cochin: 2 5 
million tons; Visakhapatnam: 2:3 
million 1'ons: and Kandla: l' 3 million 
one. Even after the completion of 
all the schemes of development in-
cluded in 3rd Plan, the total capacity 
of the three ports would only be 4 
million tons in the caSe of Cochin, 9 
mllJion tons in the case of Visakha-
patnam, and 2' 5 million tons in the 
case of Kandla; and these are the 
figures regarding the capacity of the 
Ports as that would be at the end of 
the Third FiVe Year Plan. It is pvi-
dent that the number of labour em-
ployed in these ports would be limi-
ted by the volume of traffic. and, 
therf>fore. it also folJows as a natural 
t!orollary to that that we cannot 
aff'ord to have large and inflated boards 
for ports which have just come up 
or for which we are just creating 
these port trusts. Naturally, We have 
used a certain phraseology in the body 
of clause 3, which gives a very good 
scope for us for future expansion of 

the boards. The wording at present 
is that "the board of trustees will 
consist of a chairman, a deputy chair-
man and not lIlore than ten persons 
to be appointed by the Central Gov-
ernment" and "Itot more than twelve 
persons to be elected by such agen-
cies as the Central Government may 
specify." It may not be necessary 
for a port like Kandla to have a fuJl-
fledged board of 24 members, and we 
may not find 24 members necessary 
at all for being appointed on that 
board; We may 'Only find that eight 
or ten people would do. If only eight 
or ten people are sufficient for that 
board, then to have two members 
specificalJy for Jabour would rather 
not fit into the scheme of things. 

Shri Umanath: Why not? 

Shri Raj Bahadur: Evidently, it 
would not, because it should have 
some relationship with the number of 
other representatives, representing 
the various departments of Govern-
ment, representing various commer-
cial and shipping interests and sO on, 
and in the context of a board having 
only eight or ten members, one mem-
ber for labour may be quite sufficient. 
Therefore, we have said that there 
shall be ample flexibility in this res-
pect for us. But certain doubts, mis-
givings and apprehensions have been 
expressed by my han. friend, Shri 
Umanath. He says that we are deny-
ing a right, and we might be creatinr 
a feeling in the mind of labour that 
we are not playing fair to them, and 
we are not giving them their dt'~ and 
so on. I think that the very phraseo-
logy used in the clause does not leave 
any scope for Government to deny 
representation to labour. 

Shri Indrajit Gupta: Of course, it 
does. 

Shri Raj Bahadur: It would not. It 
is impossible; it would be impossible 
unless and until a false and unrealis-
tic impression is sought to be created 
that boards may be created without 
labour. 
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8hri lashvanteMehta: Please give 
us a categorical assurance that labour 
will be represented. 

Shri Raj Bahadur: That assurance 
has been given in the Select Commit-
tee and I repeat it here, that labour 
shall be represented on these boards 
adequately. duly keeping in view the 
size of the board and the volume of 
traffic handled. If you want that 
even though a port like Tuticorin, 
which is now coming up, and to which 
this Act might be extended, or a port 
like Mangalore Or in course of time 
Pradip or Porbunder, will have to 
start with a traffic of, say, 5 
lakhs or 7 lakh tons or a million tons 
tons at the most, there must be a full-
fledged board of 24 members, that 
would not be desirable; it would not 
be in consonance with accepted prin-
ciple or convention. Whatever 
board we constitute should be com-
mensurate with the requirements of 
the situation, the traffic, the labour 
that is employed in the port etc. 
Taking all that into account, I think 
that the doubts, misgivings and 
apprehensions expressed that we would 
not be fair to labour are ill-founded. 
I can only say that in case the size of 
the board grows, naturally the num-
ber of labour represented will also 
be increased. May be---as Shri Gupta 
has said, we have got a good deal of 
ICOpe and we may find it possible to 
fill up all the ten posts; and in that 
case We may not have as many as 
three or four vacancies left and in 
case it is so there may be three or 
even four places reserved for labour, 
keeping in view the requirements of 
the situation. But in Calcutta, where 
the number of labour is forty to fifty 
thousand and in Bombay where it is 
about 35,000, you can very well ap-
preciate that the existing number is 2. 
If the number of labour in Kandla is 
only 3,000 or 2,000, the representation 
will have to be commensurate with 
the requirements. 

I1Iri UIMII&tIl: mven if it is 3,000, 
there ill division, •• 8hri Indrajit 
o.pta .. id, between .ttlYed~ labour 

and other labour. Will both be rep-
resented? 

8hrl Raj Bahadur: After all, the 
interests of labour are generally well 
known and it is quite possible to 
devise a system by which we can do 
it. But I take note of the strong 
feelings expressed and the fact that 
this amendment has been moved by 
the Secretary of the Congress Party, 
Shri Raghunath Singh and Shri lndra-
iit Gupta together. I have explain-
ed that there is not much of a case 
for it, but out of deference to the 
wishes expressed by Members, I am 
accepting the amendment tabled by 
Shri Raghunath Singh and Shri 
Indrajijt Gupta, that is, No.7. 

Shri Thirumala Rao: (Kakinada): 
That is the collective wisdom of the 
House. 

Shri Raj Bahadur: But I am not 
quite" sure whether we are on equal-
ly strong ground in regard to the 
other amendment. 

8hri Indrajit Gupta: Should we 
take it that in future if any amend-
ments are moved together .... 

8hri Raj Bahadur: I accept amend-
ment No.7, namely that the number 
of persons so appointed shall not be 
less than two. 

Shri Indrajit Gupta: If the Secre-
tary of the Congress Party and some 
other Member move an amendment, 
will it be accepted? 

Shri Raj Bahadur: They will be 
given all respectful attention. That 
goes without saying. If a resolution 
is unanimously moved in the House, 
of course, it will be accepted. If an 
amendment is moved, in which all 
parties join together most probably 
it will be accepted, 

Shri ladrajit Gupta: Has the Sec-
retary of the Congress Party been 
guided by the party in this respect? 
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Shri Raj Bahadur: The Secretary 
knows it better than I do. 

Shri Indrajit Gup~a: Are you taking 
it that way? 

Shri Raj Bahadur: I nm gl';rled by 
the collective wisclo:n of the House. 

Shri Hari Vishnu Kamath (Hoshan-
ga bad): Is the House to understand 
that the Minister gives more res-
pect to a Congress P.J.rlv amend-
ment than to the amendments of 
other parties? I am not able to 
follow. 

Mr. Deputy-Speaker: It is signed by 
Shri Indrajit Gupta also. 

Shri Raj Bahadur: I can assure my 
han. friend. who is a seasoned parlia-
mentarian, that it is net because Shri 
Raghun:<lh Singh, the Secretary of the 
Party has mCJved it, but it is beca,use 
that is t:'e consensus of opinion. It 1S 
an amendmonl moved or tabled jointly 
by Shri Indrajit Gupta and Shri 
Raghun::lih ~ .. '~h. r0oT('senting two 
parties. That is one factor. 

With regard to the other amend-
ment about representation being 
give~ to this House on the board of 
trustces, I am ""t sure if it stands on 
the same foo!!:;:'. There are sound 
reasons (lg~inst accepting ji. Firstly, 
so far as the scheme of things in the 
existing Port Trust Acts are concern-
ed, all aleng representation has been 
confined to departments of the Cen-
tral Government Or labour working 
in the port or persons elected by such 
state Or local bodies representing 
commerce, shipping or local in-
terests-ali of whom are intimately 
connected or concerned with the day-
to-day working of the port and are 
available at the port. 

There are three factors here: per-
80ns representing Central Govern-
·ment departments and representa-
tives of commerCe or shipping in-

terests in the StatE'3 C ~,'cted by State 
Or local bodies, secuntiiy tilO';; ~ who 
are concerned ",;:'1 the de"-lo-day 
working of the port, and hL',y that 
they should be available on the spot 
at the port. What happens in the 
case of MPs? Reference has been 
made to the Merchant Navy Train-
ing Board, the National Shipping 
Board, the Dufferin Committee and 
other bodies on which MPs are rep-
resented. Then there are the ICAR, 
the Oil seeds Board, Cotton Board, Tea 
Board, Coffee Board and Rubber 
Board. But what is the nature 
of these boards? The governing 
councils meet normally once a 
year and deal with maj or policy 
matters. In this case, the port 
trust board meets often every week 
Or at least once a fortnight, So it 
is not possible for MPs to leave their 
important business here and be there. 
Secondiy, the presiding officer of these 
port trust boards is a civilian officer. 
He is in charge of the management 
and administration of the port. This 
august HOUSe is the sovereign Parlia-
ment of the country and We who con-
situte it are members thereof. We are 
essentially a deliberative and legis-
lative body. We have a hand in 
shaping policy, in formulation of 
policy. When you want a hand in 
the management of departments or 
institutions, you are essentially chang-
ing the fundamental character of the 
functions for which MPs stand. It 
will constitute a departure from ac-
cepted principle Or convention. That 
is the whale point. 

So Members will kindly consider 
whether they would like to make 
that fundamental departure. In 
other bodies like the National Ship-
ping Board, there is a non-official 
with a standing in public life who 
presides and MPs are also represent-
ed there. This is a body which 
formulates policies or' advises 
Government in regard to the for-
mulation of policies. The same is 
the case with the Merchant Navy 
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Training Board, and the other bodies I 
mentioned. • 

Shri S. C. Samanta: The eoir Board 
constituted by this House meets every 
three months and formulates every-
thing connecter; '~err,·:;t"'. There the 
Chairman is also an official. If there 
parliamentary reprer,pntation is grant-
ed, why not in this case? 

Shri Raj Bahadur: Is it a delibera-
tive or executive body? That is the 
whole question? It formulates polic-
ies, and the policies must be execut-
ed by the executive wing or the exe-
cutive branch, whatever it is of that 
body. I am stating a point of princi-
ple whether you would like to have a 
departure from the accepted parlia-
mentary institution, namely, this: we 
are a deliberative body; there are 
three wings, the judiciary, the exe-
cutive and the legislature; if the 
members of the legislature want to 
have a hand in the management of 
the departments, well, it is a matter 
of policy. 

Then, the question was raised that 
the membership of a port trust may 
be considered to be an office of profit, 
because it has got so much patronage 
in its hands, the day-to-day granting 
of licences, the granting of lands, the 
granting of contracts, making appoint-
ments, etc. It will be for this House 
to direct and to lay down whether 
the membership of a port trust board 
is not an office of profit. 

Shri ThiramaJa Rao: There is so 
much of patronage in the hands of 
Members. We are confusing this with 
profit. Is it any profit-giving patron-
age that these Members enjoy? You 
said it may become an office of profit. 
The number of contracts which are 
disposed of according to the rules and 
regulations-does it amount to having 
a place of 'profit? 

Shri Raj BahaAlur: Patronage is 
considered to be profit. One who 
can either get some proftt in mone-
tary terms or one who can get some 
advantage in the form of enjoying 

some patronage, giving of some pat-
ronage to some people, that amounts 
to the same thing. And that is a 
point which has to be settled by the 
House, because if any exemption has 
to be made, the Parliament Secr~ 

tariat has to go into this question 
and will have to find out whether 
membership of this will constitute 
an office of profit or not. If it is an 
office of profit, Members may not 
like that they should be considered 
for this purpose. 

"" ~" ~: ",,')m;r .ftfoTlf 
'Il1t ~o \1.<;0 ~o ~r ;;rmr f ;:;~~ 
f.\'7i' lI"il ~fq;~ mq; 5I1ftr.c ~ liT 

~? 

Shri Raj Bahadar: I have made 
that enquiry. No Members of Legis-
latures are going to be appointed on 
this port trust board. 

Shri Raghanatil Singh: It is not in 
the law; it is nowhere there. 

Shri Raj Bahadur: The clause is: 
"not more than twelve persons to be 
elected by such State or local bodies 
representing commercial, shipping or 
local interests as the Central Gov-
emment may, from time to time, by 
notification in the Official Gazette, 
specify". 

Shiri Raghunath Singh: The local 
body member can be elected here. 

Shri Raj Bahadur: If he is elected, 
all those considerations that I have 
pointed out will apply in his case 
also. I had stated just now-Shri 
Raghunath Singh was not here-that 
we are a sovereign body, We are a 
deliberative body; should we depart 
from this particular convention or 
accepted principle of Parliamentary 
tradition and take a hand in the 
management of departments? That 
is the whOle question. 

With these words I would like 
to lay that so far as this particular 
amendment is concerned I may find 
it di1!Icult to accept it beca\Ue of 
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[Shri Raj Bahadur] 
the legal complications, because of the 
practical difficulties and also because of 
the difficulty that the Members of 
Parliament, if they were so appoint-
ed, would thems~lves be confronted 
with. A, I have said, the port trust 
meets a""ost e\"~:'y fortnight, and if 
they meet e\'cry fortnight or every 
week an:' n"a! with the day-to-day' 
managemen: c: t'lings, it is obvious 
that they cannot spare time when 
Parliament is sitting for more than 
seven months. 

The last point is about Govern-
ment's powers under clause 111. Some 
doubts have been expressed that the 
autonomy that is proposed to be 
granted to the port trust under the 
provisions of this Bill will be diluted 
to the extent that the Central Gov-
ernment will enjoy powers to is sue 
directions. And the question has 
been raised: what is a question of 
policy, can it or can it not be defined? 
An objection has also been taken to 
sub-clause (2) of clause 111 that "the 
decision of the Central Government 
whether a question is one of policy or 
not shall be final". Sir, it is evident 
that a question of policy is not a 
question of day-to-day management, 
it is not a question of day-to-day ad-
ministration. Policy is poliCY, and I 
think the accepted meaning or conno-
tation of this word as found in any 
dictionary should satisfy the needs of 
interpretation. An act of administra-
tion or an act of management is not 
an act of policy. So I would say 
that so far as the question of policy is 
concerned we have learnt by experi-
ence that such a power to be vested 
in the Central Government is abso-
lutely essential and indispensable. 
Why? Because, we have now enter-
ed into some sort of arrangements 
with the World Bank far huge sums 
of money to be advanced as loans for 
the development of ports, whether it 
is Bombay, Madras, Calcutta, Visa-
khapatnam or any other port. We 
might' continue to do that in future 
alia. We have to ensure that the 
loans that are advanced to thele port 
wlh are properly utilised, that an 

• 
the arrangements about their servic-
ing and about their repayments are 
properly assured and that the port 
finances are kept in good trim so that 
our commitments to the Word Bank 
are fully respected. In that parti-
cular context we have to take care of 
the rates pOlicies also. We have to 
take care that the expenditure and 
the budget .are well balanced; other-
wise it will not be possible for these 
ports to repay the loans and to meet 
their obligations or commitments 
under those loan arrangements. 
Apart from that, we found-just to 
give an example-that in certain cases 
We come up against a problem which 
because almost insoluble. I refer, 
Sir, to the Port of Bombay and what 
came to be known as a minimum deve-
lopment scheme. The minimum 
development scheme was pending for 
a long time-I do not know for how 
many years-and the port trust was 
divided between itself. They could 
not come to a final agreement and a 
final decision about it whether to 
adopt it or not to adopt it. The re-
sult was that the development of the 
port of Bombay was largely held up 
throughout the First Plan period and 
a large part of the Second Plan period. 
And it was towards the end of the 
Second Plan period that we had to 
intervene and some sort of arrange-
ment was made by which a new 
scheme known as the modernisation 
scheme' was adopted and approved, 
on the 'basis of which We went to the 
World Bank and got a loan. There-
fore, so far as this is concerned, there 
should be ample powers with the 
Central Government to issue direc-
tions in certain cases. 

Then, on certain occasions we found 
that in labour disputes also we were 
asked to intervene. Certain Members 
who claim to represent labour here 
have taken objection and asked why 
we should have those powers But 
We should have those powers. But 
labour itself in many casel. So, this 
provision is absolutely essential. It 
has been accepted by the Select CODl-
aKtee, IlIUI I hope th. H4H1sa will 
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bear with me it I say that there Is • 
strong case to retain this provi&ion ail 
it has been worded. 

Then, some doubts have been ex-
pressed by my hon. friend Mr. Uma-
nath about the lack of, what he cails, 
balanced development in respect of 
major and minor ports. He has made 
out a case for, what he calls, an in-
tegrated cievelopment oi major and 
minor ports. He says that whereas we 
have continued to develop the major 
ports of Bombay, Calcutta and Madras 
we have neglected the other ports, and 
particularly the minor ports. As we 
all know, the development of ports has 
to go hand in hand with the require-
ments of the trade. If the trade con-
tinues to develop for minor ports there 
is no reason, and there is no factor 
which could come in the way of their 
development. Naturally, if the port of 
Calcutta or Bombay or Madras have 
developed, it is because the hinterland 
has been well developed. It is because 
the channels of trade have been open-
ed to these ports and they have served 
the cause of trade. Indeed, they have 
served the trade very well. And, 
naturally, we took good care to see 
that these major ports which were the 
main gateways for our trade, import 
and export, are well kept. It would 
be rather unfair to say that we have 
not cared tor their development ade-
quately, because even today, on the 
completion of all the projects in the 
Second Plan, Or to the extent these 
could be completed, the total capacity 
at these six major ports is in the vici-
nity at 37 million tons. And the 
maximum level of traffic, the peak 
traffic, that has been obtained for all 
these six major ports is 33 million 
tons. At the end at the Thiro Plan 
periOd the anticipated capacity to 
which all these ports would be deve-
loped, all put toget:h.er, comes to 50: 30 
miUion toriS. So it would be ~pre
ciated that 80 fer lIB the needs at trade 
B1'e concemed, our ellJPOl"t 1Intde and 
our import trMe-that has· been well 
~ in mind ano:I tIie .port ·cmpacity 
wiU DOt be found lafginf bebiDcl 11M 
__ ... aI ~ .... ftd 

assurance 
hesi tation. 

can give without any 

Now, it may be said, it that has 
been done for major ports, what about 
minor ports. But minor ports handle 
mostly the coastal trade. They do not 
":..,,dle our export or import trade, 
generally. 

Shri Indrajit Gupta: What about 
Mormugao? I _ . 

Shri Raj Bahadur: I will come to 
that also. I would say that so far as 
minor ports are concerned we have 
done all that we could to encourage 
the State Governments, who are pri-
marily responsible for the develop-
ment of minor ports, to go ahead with 
their development. It was with that 
end in view that we appointed the 
Intermediate Port Development Com-
mittee, and created the category of 
intermediate ports. That Committee 
made recommendations for their deve-
lopment, and I am hapPy to say that 
it is going apace, barring certain ex-
ceptions here and there. We are also 
anxious that minor ports should be 
developed, because we think that with 
the rapid increase in our commerce, 
trade, ·agriculture and industry, apart 
from the accepted three lines of com-
munication, namely rail, road and 
inland water transport, the fourth 1i~ 
of coastal sea transport has also to be 
developed, which can be done only if 
we develop the minor ports. FOr that, 
two things are essential; firstly, that 
the necessary facilities should be pro-
vided in these ports, and secondly, 
the type of craft that can go directly, 
into those ports and load and unload 
is necessary, so that the cost of load-
ing and unloading may be minimised. 
We are encouraging the sailing vessels 
trade to mechanise sailin gcraft, and 
to build new mt!chanised craft of 500 
to 1,000 tons capacity, with a draft at 
8 ·to 10 feet, which can go to many or 
In08t Of :the minor ports. If that can 
be achieYed, coastal trade thrC)ugh 
min1)r ports can be well developed. 

~ Goa, - baYe already 

~--- ...... -..... 
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[Shri Raj Bahadur] 
development of Marmagao port, cost-
ing about Rs. 20 crores. We have re-
.commended the schP.llles to the Plan-
ning Commission, and the outlay for 
the Third Plan is of the order of 
Rs. 8,5 crores. We hope that in due 
coursl:! they will be approved and we 
will 'be able to go ahead. 

So far as the present development is 
-concerned, as yOU know, there was the 
question of dredging of the channel 
which was required to be taken in 
hand, and some other works are also 
Eoing to be started. 

Regaromg Mangalore, the doubts 
i!Xpressed by my hon. friend opposite 
are totally unfounded. There is no 
question of ret.hinking on this. The 
Mangalore port has been included in 
the Thlrd Plan. We included a speci-
fic allocation in our Budget for this in 
the fir.;t year of this Plan, as also in 
the second ye&,o In this third year 
of the Plan, as you know, there was 
an allocation of Rs. 10 lakhs, but on 
representations by us this was in-
creased to Rs. 50 lakhs. We have 
already appointed an administrative 
officer and the Chief Engineer for the 
port. We have already given sanction 
for the acquisition of land, we have 
already approved the site that was 
selected for this purpose We have 
also approved certain schemes f:>1" 
dredging, etc. So, there should be no 
doubt or misgivmgs about it. The pity 
.of the matter is that sometimes, much 
.capital is made of .the news that 
appears in the press, and I was really 
surprised that an observation was 
made in regard to it even by Acharya 
Kripalani. My han. friend Shrl Siva-
murthy Swamy has again referred to 
it. I do not know whether it is appro-
priate to il'aise such points in the 
House and create suc!h doubts. By 
that we do not create any gOOd cD-
mate in the country or in the regicm 
concerned If such doubts &'e raised, 
people feel lack of eonfidence not 

. only in the assurance of 4Ihe Govern-
ment and the schemes of the Govern-
ment wtUch are going through, but 

• 
also in the wards and utterances of 
the Opposition who raise such points. 
I can assure the House that there is 
no question of dropping the Mangalore 
port project. We shall go ahead with 
~t fully, and there should be hardl,. 
any room for doubt about it. 

Shri Jashvant Mehta made the 
point that some assurance had been 
given on the floor of the House that 
We would bring forward a comprehen-
sive Bill to cover all the major ports. 
In fact, this Bill to a very large ex-
tent S3Jtisfies that assurance, because 
this is based on the Madras Port Trust 
Act. and, as would be noticed from 
clause 1(3), this will not only apply 
to the three ports mentioned therein, 
namely Kandla, Villhakapatnam :lnd 
Cochin, but the Central Government 
may by notification in the Officlal 
Gazette, apply the provisions Of this 
Act to any other major port, not bein, 
the major ports of BomJ:Say, Calcutta 
and Madras, with effec!; from such 
date as may be specified in the notifi· 
cation. So, whether it is Tuticorin, 
Mangalore, Goa, Porbunder or Para .. 
deep, this very Act can be made appli-
cable to them, and port trusts created 
without difficulty. 

As far as Haldia is concerned, at 
present it has ·been started as a subsi-
diary port to Calcutta. We have to 
bear in mind the supreme need of 
seeing to it that the interests of Cal-
cutta and Haldia do not conflict ovith 
each other, and that they remain sup-
plementary and complementary to 
each other xat.D.er than rivals. So, 
some sort of co--ordination will be 
necessary. The qUEStion whether 
Haldia should be administered as a 
subsidiary port of Calcutta by the 
Calcutta Port Commissioners, or whe-
ther a separate -port trust should be 
created, is a mat1ei!' of detail, and we 
Shall have to examine :It in the fulnEeB 
of time in the ligbt of experience and 
according 10 the elrigencies of the 
situation. I Cllllnot say anything ape-
ci1Ic 01:' positive about it _ to wbel:ll$' 
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we will create.a separate port trust 
for it or not. That will depend on 
the requirements of the sftuation. 

I do not think the points raised by 
Shri Kashi Ram Gupta call for a 
reply. He says the Central Govern-
ment has taken the power to be con-
sulted when the consulting engineer 
is appointed. The consulting engineer 
is not a permanent Chief Engineer of 
the port. Consulting engineers are 
appointed to advise a port on some 
special proj ect, technical, engineering 
project of a complicated nature. 
Clause 26 says that a BOIIll'd may 
appoint any person as consulting engi-
neer to the Board otherwise than on 
the basis of <payment of a monthly 
salary. So, he is not a permanent em-
ployee, and when they make selection 
of a consulting engineer, we have to 
be sure that they have made full use 
of the talent available in the country. 
If we do not make full use of the 
talent available in the country, it will 
not he1p Us in creating a nucleus of 
'experts which we so badly require 
fOr engineering purposes. That is 
why we are very seriously consider-
ing whether We should not give all 
possible encouragement to our retir-
ed engineers to constitute themselves 
into hodies of consulting engineers to 
advise the ports as also road construc-
tion and other projects, to obviate 
:spending foreign exchange on foreign 
experts. We cannot endlessly de~nd 
on foreign experts, but where it is 
necessary ·to avail of foreign engineers, 
the Central Government must be 
consulted with a view to have some 
sort of liaison, co-ordination and pro-
per control in reganl to this matter. 
Shri Kashi Ram 'has also raised the 
point that ·the head of a department, 
if he is either removed from. service 
'Or reduced in rank or otherwise 
'Pu!lished, he will have no right to 
appeal, in the nature of things since 
'the head of the department is appoint-
i!d by the Central Government. I 
1hink there is a provision made in 
·clause 25 also. I" should be sufficient 
'for the purpose he has in view and 
flhat is alltllat could be done and 1IhD 

point has ·been considered in detail by 
the Select Committee. 

Shri Kashi Ram Gupta: According 
to the provision, the head of the de-
partment can be remOVB!i with the 
approval of the Central Government. 
This does not mean that he has got the 
right of appeal. 

Shri Raj Bahadur: In the first 
instance all the proceedings when 
they are taken will be by the Board. 
The proviso to this clause is there. 

Mr. Deputy-Speaker: Let it be 
governed by rules and regulations. 

Shri Kashi Ram Gupta: Then about 
the qualifications of a member, clause 
6(d) refers to a member having a 
share or interest in the occasional sale 
-to the board, to a value not exceeding 
ten thousand rupees in anyone finall-
cial year of any article in which he 
trades. 

Shri Raj Bahadar This is a salu-
tary principle. There should not be a 
sweeping disqualification for alI. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill to make provision 
for the constitution of port autho-
rities for certain major ports in 
India and to vest the administra-
tion, control and management of 
such POrts in such authorities and 
for matters connected therewi~h, 
as reported by the Select Comroi·t-
tee, be taken into consideration." 

The motion was adopted. 
Mr. Depaty-Speaker: The question 

is: 

"That Caluse 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bin. 
Shri Yashpal SiD&"h: I m8ve amend-

ments No. 1 and No. 2 to claUile 3. 

(i) Paee 4, line 34, 
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[Shri Yashpal Singh] 
for "twelve" suostitute "nine" (I) 

(ji) Page 4, 

after line 37, add 

"(e) three members of Parlia.· 
ment, t~ from Lok Sabha and 
one from RajY'a Sabha to be 
elected by respective Houses". (2) 

Mr. Deputy-Speaker: I shall put the 
amendments to the vote of the House. 

The amendments were put and 
negatived. 

Mr. Deputy-Speaker: Amendment 
No.6 is the same as No.2 and so is 
barred. I think the Minister is accept-
ing amendment No.7. 

Shl'l Raj Bahadur: Yes, Sir. 

Shri Indrajit Gupta: I beg to move: 

Page 4, line 33,-

add at the end-

"and that the number of per-
sons so appointed shall not be less 
than two." (7) 

Mr. Deputy-Speaker: The question 
is: 

Page 4, line 33,-

add at the end-

"and that the number of per. 
I!OIIs so 8!ppointed shall not be 
less than two". 

The amendment was adopted. 

Mr. Deputy-Speaker: The question 
is: 

"That c1ause 3, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 3, as amended, was added to 
the Bil!. 

8lIrI YMbpal 8b1P: I move my 
amendment No. II to clause 4: 

Pa .. 11,-

after line 32, insert--

"(d) three members of Parlia-
ment, two from Lok Sabha and 
one fram Rajya Sabha". (3) 

Mr. Deputy-Speaker: Is he pressing 
it? 

Shri Yashpal Singh: No, Sir; r 'With-
draw it. 

Mr. Deputy-Speaker: Has the hon. 
Member leave of the House to with· 
draw? 

The amendment was, by leave, 
withdrawn. 

Mr. Deputy-Speaker: The question 
Is: 

"That clause 4 stand part of the 
BilL" 

Th-e motion was adopted. 

Clav.se 4 was added to the Bill. 

Clauses 5 to 8 were added to the Bill. 

Shri Yashpal Singh: 
amendment to clause 9: 

Page 7.-

after line 30, inseTt--

have an 

''Provided that no person shall 
be a Trustee for more than two 
consecutive terms". (4) 

Mr. Deputy-Speaker: I shall put 
the amendment to the vote of the 
House. 

The amendment was put and 
negatived. 

Mr. Deputy-Speaker: The question 
t.: 

"That clause 9 .stand part of the 
Bill." 

The motion was /ldopted. 
Clause II was added to the Bill. 

ClaUSel 10 to II were added to the 
Bm. 

811r1 Y ....... lHIIP: I have amend-
..... No. I to eliau. UI: 
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Page 9, line 38, 

for "five" substitute "eight". (5) 

Mr. Depil~y-Speaker: I shaH put 
the amendment to the vote of the 
House. 

The amendment was put and 
negatived. 

Mr. Deputy-Speaker: The question 
IS: 

"That Clause 16 stand part of 
the Bill." 

The motion was adopted. 

Claus-e 16 was added to the Bi!!. 

Clauses 17 to 134 were added to the 
Bill. 

Clause 1, Enacting Formula and the 
Title were added to the Bill. 

Shri Raj Bahadur: Sir, I move: 

"That the Bill as amended be 
passed." 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

14.59 hrs. 

PERSONAL INJURIES (COMPEN-
SATION INSURANCE) BILL 

The Deputy Minister in the Ministry 
of Labour and Employment aDd for 
Planning (Shri C. R. Pattabhi 
Raman): Sir, I beg to move: 

"That the Bill to bnpose on 
employers a liability to pay com-
pensation to workmen sustaining 
personal injuries and to provide 
for the insurance of employers 
against such liahility, be taken 
into consideration." 

Mr. Deputy-Speaker: You may 
continue your speech tomorrow. We 
shall take UP the next business now. 

15 hrB. 

MOTION RE: REPORT OF STATE 
TRADING CORPORATION OF INDIA 
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~ ~ ij lfIlf flT( ~ ~ ~ m 
lfIlf ~-~ '11': ~ ~ ~ "4T m 
~'Rm'R~~~ 
~ m-?Wr '1.j(·j'j@1 if ~ ~ 
fit;l:rr ~ I 

~~, ~r~'fiT 
~ ~ (~ '!1irtt) if 
m '1t-.. o ij~~'Rmn:fit;l:rr 

'IT 'IITl: m- ?fulT ~;; ~ ~ 
ij ~ <mf ~ Siffl~;; l{ ~ ~ I m-.r 
qil" h<fti Ht,'1-t,~ '1ft ~1lrt ~ 
~'lfttT{~ I ~if~if~~ 
mlf.r ~ '1ft I ~ if ~ '!1iti't 
'1ft fuftt 'IITl: ;;.r 'fit fu"!!iT'fuff 'fiT ~ 
m ~ ~ I ~ iIIcf ~ ~ f.!; m<rnIT;; 
0lIT'IT( ~ if l% ~ '1ft '1ft 'IITl: ~ 
~ 'fiT wt lI1l: 'IT f.!; m- ?Wr 'fiT'(-

cf\"(w;; if; m if ~ ,r~ ~ ~ tT{ I 
l%;ftfu'lft~;;{~'fiTtT{~if; 

W!,lJn: ~ <mf '1ft ~ Cf'f<f ~ if; 
~wrflr<;r~~~m'fiTf.!; 

m~ ~ <t1't ~ ~ m9" '111T 
~ 'IT I ~ t;~" 'toiler 'fit h<fti 
<t1't~&lITif~~m~ifWli'~if 
~~ fit;l:rr tm ~ I ~ ~ if'~ 
if~ "'I ('fl'(~I"1 if; WImf ~r m 
~ 'fiT ~ W!'1" ~ tm 'IT ~ if If~ 
iIffi'ITIfT tm 'IT f'll ~ '1ft lJ'fuf.rfa-
~ ~ ~ CI'f; ~ itfl:m wrr 
'fTf~~ '1ft, ~ msr, 'filfu:'Il "I'm, 
mf~m~,~'IITl:~ 

Trading COTPOTation of India 

~ qJft I ~ ~ ~ CI'f; f.\"lricr 
'fiT W!'1" 'IT lI1l: ~ tm 'IT f.!; ~ iIIcf 
'1ft ~ ~ >;fllf f'll "'1(41'(~1'1 "fT'il'-
~ ~ ~ m, 'Il"m 'fiT aor, 'PT<'iT ~ 
'IITl: ~ • if; ~ 1ffi'f qJft if; 
f.\"lricr 'R mn: ~ I lI1l: ~ f.!; 'fiT'(-

cf\"(w;; W ~ ~ ~ ~ • 'fiT 
Oll'l<m: ~ ~ ~ ? ~ ~ ~fs1T 
"'1(4I"(~I'1 ~ qq'f if ~lfcr ;ftfu if; 
f«.ij ti1'f(CIf ~;:rr w ~ I ~ f.!; 
~ '!1irtt if;~ ~ if; 
~ ~.ro '1'1 itf<;ron ~f.!;~ 
~if;it~mif'lftwrn~ 
~ ~ ~ '1ft ~ WWI"''''' I ;; '1ft 
~ Wl'iI" ~ m ~ "'1(4W"I'1 if 1:!:~ 
~ ~flnii <t1't 'f1TI1 ~ ifT~ ~ ~ 
~ if qq'f if; ~ m-nfif if; 'fiT7UT 
~ qq'f l{ ~ ~ fif;1rr 'IT, 
~~'R ~'!1irtt 'Ii ~~lfg 
<fit ~ tm 'IT' fl; ;ftfu '1ft ~ ~ 
~ if; fiAT 'Ill (41 {!II '1 if ~ lTfi'f 
fcrfcr 'fiT ,!'n <rr;l1IT ~ 'IITl: Wl'iI" l11f<'f'!i 
~ ~ ~ if qf~JR fif;1rr ~ I ~ 
if; ft;rit ~ ;ftfcr '1ft ~ ~ if 
'1ft tT{ '1ft ~ ij 1liF!'f;w !tih: 'fiT m 
~ 'IT 'IITl: ~ ~ ~ .rTlic if; Oll'l<m: 
'fiT, ~ if; m fq;:r«lf rn if; fu1:( 
llT~if~rnif;fu1:(~~ 
'1ft tT{ ~T I ~ lIA-: lIA-: "'1(41'(,,1'1 
if ~ !tih: 'fiT 'f1TI1 '1ft fif;1rr 'IITl: ~ 
~ if; ~ 'fiT <'f11"I'I'r q-;mr~: 
~if;~if~1 

~CI'f;~<t1't~if~'fiT 
l{Vo\" ~ ~.11 ~ ~ ~ I m- ~fs1T 
"'1<41~~I'1 ~ 'fiTlif <t1't ~N if i.lr W ~ 
nm- ~ "U'iIf if; ~<t1't, ~ ~ if; 
~<t1't"fT'il'~ 1i.lrf.l;;;~~~iIIcf 
<t1't m ~ f.!; ~ 'fiTlif if, i'f1Fr'f;w !tih: .r, 
.r+<r.cr if 11i;~ ~ ~,f.!; ~ ~ 
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~1Il """ ~q;rr i!iT1f ~ ~ ffi 
~ ~ I ~ it; f~ it lift lJ(: t: fit; 
~i! ~ ifll(lli'hl'l ~ 'IlT'iT iflT ~ m 
f.it~'IiT~ifl~~~ 
m1f @" m1f ~ ~ ~ lJ~ iller ~ 
~ ~~ flf; ;;IT m iflT1l ifl<: ~ ~ 
~ ~ if ~'fCf crT ~ f'flllT, ~ 
'IiT~;f~eft~T~~~ I f'fW" 
'Il':~~ifiW;;mrr~~imTflr."~ 
if ~"f ~ ~ iflT1l """ ~<m f.t>lJr 'IT 
~<: ~ iflT1l ;jflf ~ eft ~ ~ ~ ~ 
~ f.rlJr I if ~aT ~ f.l; ~ Wcfi'CT it 
~ ~ 5Iifl'm ~ ~ ~ 
fit;~'IlT'iT"""~it;m;m ~~ 
~r I ~ ~ '1ft 'Ef)qvrr f.i;it ~ ~ 
iflif ~ if ft;R i!i't? ~;;IT ~~ ~ 
~ ~ ~ it lJ, ~ IfllT ~ f.l; f.Mcr 
'liTiflTl\""'1(41{~I'I it;~ifl<: ~~ I 
~m ~ 'liT forr it ~~ ~ 0lfTm 
m ~, ~ m- ~f~ ifll(<fI{$I'I it 
mmr~~~ij'f.l; ~~, 
~~, m1f ~I' ~ ~ m ij' 'iit 
om<m: m '1ft ~ ~ G'll'!{~' I ~~ 
~it;~it;mifl't'iit 

~ 'liT iflT1l ~ it; ~ ifl<: fG'lJT 
~ i I f.Mcr it; 'lit ~r """ 'iit ~ 
'1ft iITCf ifl@" l'!{ ~ I lRiflT( '1ft Jf~ ~, 
~~~it;~ifl't~1~'I'f.t 
~<:~it;~~'Ift~ 

""" 1f'osc it ~ ~ 'Il1mI' iflVfT ~ 
~it;~f.rn1:ur'lft~'iit~it; 
Wifl ~l'!{~ I ~'lftifteit 
~ fm ~ it; 'Il1mI', f.mcr 
'IItI''IT ~t;rfu; ~ ~ '1ft ~ 
m 'liT iflT1l 'iit lRiflT( if ~ ~ 
~. lift lRiflT( ~ fi!iw ~ I ~<:iflT<: if 
~m.rr<f'l;~~OO~'IiT 
GlJl'm 'iit ifll(q'I{~I'I it; ~ ifl<: ~ ~ 
~~@"~~~'Ift~flr."~~1' 
~ iflT 1;1' iflT1l ~ ~ ~ f.l; f.r;r 
iflT~iflVfT~~it;~ 

Trading Corporation of India 

it;<mvr~~~~ I 

tt~~ ~~it ~. 
~ '!llIiT if ;;IT ~ '1ft vff ~ 
"",,' ~ ~ <f'I; ~ ~ 'lit ai~ 
'CIlflfcr fiI;it i!i't ~ I ~ m1f @ ~ 
~m~<mfWiiTl'!{~~ij' 

~ ~ ~ fit; ~ fu1I;Tfui ~ 
'!llIiT '1ft 00 ~ ~ ~ """ fit; 'fU 
~ f.t>lJr ~ ~ I it ;;rr;{'ijf ~ miT 
~ij'fit;~~~~lI>'T 
ftrn;rfuff it ij' m-m ~ ~ ;;j:lfit, 

~;n<lJ ~~m-m~~~ 
~~~~~~eft~'IiT 
iflT(Uf 'ro ~ ? 

~ jf ~ ~ ifll(41{~I'I if> 
w.rrcr it ~ ~T <mf 'lo/IT ~ ~ I 
~ ~ iflT'('f'fur'l' if ;;IT iflT1l f.t>lJr 
~ ~ ;ilm flr." 9t~9-'1,~ '1ft f~ ij' 
~~~~~if<'lTil'it;~ 
i!iT1f m!iifl' ifl<:<rT J;fT(+1; ifl<: ~ ~ ~ 
~;tT~tlIT'I'~~~~'IiT 
fit; '!i<'f ~ ~ fit; lift 'Ill (4i:hl'l if '1, 
~'IiT<'lTiI'~~~~ 
;:rn; ~ ~ ~ff ~ eft ~ ~ ~ 
flr."~'1,~ifij',(~ifll'<:lIilI' 
~~ G'T ~ f~ ~ if wf.t@'IlT'iT 
ifoqlJifl<:~~ I ~ ~ ~'IiT<'IT1; 
lJTijl' l!;ifl' ~ <'IT1; ~ ~ ~ 
~ if mlJT ~ I lift ~ iflT1l f.!;;ft ~ 
if ~ 'IT oT ;nrm m !'IiTlJG'T R 
ftlif~;;rr;{'ijf"'~f.l;;q"if~ 
~ ~~ ~ ~ ~ iflT(Uf ~ 

~ ;;IT <'IT1; glIT ~ 'ro ~ WIT ~ ~ 
f.l; ~ it; iflT(Uf m!iifl' m <'IT1; \;Of ~ 
~lJT~fcr\;Of~~?~;;IT ~ 'Il':~ 
~'fllT ~ ~ 'liT f.rcr<ur m iT'll' crfri ~ 
~ f.l; ~ fif;;r fif;;r iflTlfT ~ 0lN 
f.t>lJr ~ ~ lJT ~ U'ilJ if; ifl'~ Ii ill' 

~ ~ ? ~TlJTCf I' gl ~i 'fiT ~ 
~ ifl<: ~ it; 1m: ii"IT ~TaT I ~ 
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[o.ft :q 0 <'IT 0 fa<r~r 1 
f~iI>'T~~1 ~~~~flI; 
~i't~~lIT~~~~~ 
~ ~ ~:qT <n: ~ 1RTfu;r ~ ~~ 
m ~ ifil«j'(QIi1 ~ ~ <1'Ji it wt 
~ifr ~ CI1! ~ ~ flI; ~ ~ if l3:~ it; 
f.l<ti;rur ~ it; ~ ~ I m:~ ~ifC( it; 
'fiTlf if ~ ~ it; ft;rf ~ I 
~h: "'I't'T W< ~ it; ... 'hI" if ;;it 
if·: :; ~, ififlf .. r f "';'Ff ,!fif ~ f<;ni ~ 
'f.flr ~'1 1{ f<'TllT ~r I :q~ ~ 

~ <'T~ i1"~r '1r I life:: ;i1"rq;~Rf ,,~ 
'f.T <'T~lf ~i, crT ~ crrn ~ it; "~l!lf if 
~~ ~~~I ;;y;r;fei't ~~ 
~ ~Wr ifil(41'(QI'1 'liT ifil'R it; ~~ 
iT'EI1lf<ITTiI>'T~,~~iT~~~ 
~ nT'1i i1"@ flI;lfT ¥:{T f'F l!~U iT 
~~~~~ I 

;m ~ ~ ~ flI; m ~ ifiT('1'1"-

~~ 'fOr Alff ,,~m~T 'lif. i1"'F<'\' i1"Qf 
~f~, ~ R"ff ~<fIif ~ 
GlfT'lT( if ~ l1;'F @' ~l!lf ~ ~ flI; 
" ~ f.f;;iT <'fT'II' 'liT @' .. <;Tii I ~ 
;lm~~iI>'T~iI>'T 
~~~~~TflI;~~it; 
~ mlfl(f ~ 'f>flr ~ ~ flI; <i\!: 
~~ 'liT l!<'T ~ it; 'lfl'fT <n: 
mlfrn 'fOf ~~ <t"~\l T 'f.T f<raf<:er ifi1: 
fi I ~ f.f;;iT 'J:.~ ~ ~¥:fTi1" 
~, ~T ~ ~ 'f.i't i1"@ ~ I ~ 
~oiftIT~flI;~~~~if 
~ ~ <n: m. ~ ~l, ~ m-
'tl!ri1';rit~R~ <n:@'~1 
lffu: ~ ~ mlfl(f 'f>( it; 'f>ir 

~ <n: fcrn-<vr 'f>( ~, Wfcrr <'f11T('f lIIoT 

it; lfFlIT <n: <J:fcr 'f;'(, eft iflfT ~ ~ 

~~flI;~~it;l1<'lfmfu< 
;;nii' W< ~ 'II"( if ~-m~T<Uf 'liT " 
~, lfT ~ ~ ;r;ft ~ ~, '3"f'iffl" 
<mi'f <n: flr<;r ri' I Q;m i1" 'f>( it; ifil"ifut;f 
~ ;;it mffi WfifTlIT~, CI1! ~ ~-

Trading Corporation of .ndia 

~~W<~'IiT~.~~flI; 
R<rnf ~ ~ ;;it GlfT'm 'ii<'Iit ~, iflfT \l:+r 
;r ~ 'liT ~ ~~ it; ~ 'f>flr 
~iI>'T~~'1f Ilffu:;fei't~ 
~~iITi1"~~~f'fO<'fT'II'it; 
~ ~T or.;-;:r f'lI;lfT mCTr~, ~ ~ ~ 'liT 
~~ <'fT'II' ~~, eft'~;rrn crT ~ 
<'I'Tlf'f> ~ ~ ~ I (Interruptions) 

cr~ 'f>T<Uf ~ ~t< ~ ~ <n: 
f:r;w. ~ I 

m ~ ifiT'l'Rl!Ti1" 'liT ~ ittIT 
~ 'liT ~ ~ l'f1fTi1T ~, nr.,. 'liT 
\l:+rW~~,lfTW~'f>(m I 
~ lfft ~ il;m ~ ~, nr.,. 'liT \!:If 
mft ~ it; 4liJi .. i'(QIi1 i?r, lfT ~ i?r, 
lfT ~ ~ STTtQ 'f>( it;, iI"i1"T 

m~,eft~~'IiT~~~ 
l'f1fTi1T ~ I ~ ~ m ~ itm 
~. nr.,. 'liT 1f;Ttf"fur;r ~ ~ ~ ~, 
~\l:+r~'IiT~if~'f>(m 
~ I it '.!fT'l" 'liT fW\lrr m.,- iI>'T i'ffiror ~. 
~t;'qr 1"~im~m'!fT 
~~~~~ I (Interruptions) 

R<rnit;~ifit;cr<'T ~~ ~iI>'T 

~~~~,~~T~~ 
'f>m"Jll iI>'T ;;rtq ~ I iffi mcrnr ~ ~ 
<ffiT'if<'TT~f'fO~im~ . 

li!~ "'" ~ 1i~ if a;;,--
"<T$ IIfIq'f{ 1'i;n ( •. ft ~~ 'm~) : 
~ ~ <mf it; ~ 'f>(r~ 'f>Q: 

~ ~ I 

o.ft ~o "'To fpq) : ~ im <mf I 

'Ii) ~~ 'm!r : ~ fr.!i ~ I 

o.ft "0 <'1'\0 f~{\, : ~ \l:+r ~ 
<n: m.,- ~ 'f>T ~ liTl<'T'1"T 
~, eft ~ ~ ~ W< liTl<'T'1"T 'iITf~ I 
~,,<: \l:+r ~ <n: m.,- iI"i1"T m ~ m<: 
~ it; ~ \l:+r 'liT ~ 4l1Ji .. l'(QIi1 f"'I'<'T 
~ ~, eft f'1i< \l:+r ~ ~ ~ ~TlfTCT 
rn ~? 



Moti~ re: BHADRA 4, 

r;m {Rir ~ f,lf i\" ~ ~ Ill: 
$~~~~~f;ro~ I 
illf ;;wRt ~ fit; ~ lift ~ it ~ ififf.t 
"liT ~ ifiVifT lff<'r f1r<;raT ~ I ~ 'If ~ 
<n: ifif lfimI'R Vt~, crt wit: wit: f.lf 
~ it~-f.lm~~~ I -.r~~.lf 
~:~ ~ ~fi:rc'IiT~~ 
<n: ~ rn ~, crt ~ m:"T ~ ~ fit; 
lilf wf.t ~ it ~ lfimI'R ;:r om '" '( 
~ mt cftt~ ~ 'liT ~~I 
'1tXf, it II'~ ~ ~ ~ 
~ ~ ~lf '1tq it ~ I w.t qtif it 
~ ~ ifi11r.r ~ f.r:ricr ~ ~, 
~ iiit ~m ~ fit; ~-f~ 
;ttmrrit~i\"~'Rlf~~ I 
~mm~m~fit;;;ft~ ~~it 
~ ~ ~, o;:r 'liT ififf.t ~ mrr it 
'Rlf dOTit ~ ~ o;:r it ~ it 
~-f~ ~ ~ ~ lWf fiI;In" 
~,<Ilf.t; it ~ OR ~ ~ I 

15.14 hl"!l. 

fSHRI THIRUMAL." RM in the Ch.oir) 

it ~ ~ 6q1;:r ~ <n:'fl fu;rr;rr 
~ i"lT ~ tit; ~ ifil<Gi'hli1 it ~ 
~ ifi11r.r <n: ~;;ffif ~ I ~ 'liT ~ 
~'R'Ift~;;rr~~I~~ 
~it;fi;{it~~~~~~ 
~ ~ ~ ~ ......,.... !fiT «r.fTi1T 

~itft;rQ;~~~"'" 
~ fu:jj ~? (Interruptions) 

..n~(~) :~~~ 

"ifil'ftc ~ ~ I ~ ~ it ~
Iftc 1ft ~ q;;8- ifi11r.r <n: ~ ~ I 

..n 'fo ,,"0 ~ : ~ ~ it, 
~ f.:r;IiT ~ it, ~ crt 'fi't ~ 
.m~ fit; ~ • ~ fildi.qf4dl 
~ ~ f.r;;ft ~)tr ~ ~;rr ~i"lT I 

1l35(Ai) LSD-7. 
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~ t.lf II'Q 'I>': ~ ~tT, crt w;mr it 
~mr:r~~fit; .... 

lilT ~~ <'I'i<'f ~ (~;ro 
~) : ~ ~ fm;rnr ~, 
II'Q ifi11r.r fm;rnr ~ I 

..n 11'0 ;:no fiJ;i~ : II'~ ~ '1ft 
~~ I ~'Ift~<:~*rrIlTiflI'T~ I 

Shri Nath pai (Rajapur): That is 
its only attraction. Good paper is its 
?nly attraction. Why are you against 
it? 

lilT 'fo <'1'10 ll~tT : f.lift ~ it '1ft 
w-rr @' ~ ifi11r.r ~ ~ ~ I 

~;mr 1tt~it~ ~, ~ ~ {f'fi 
~r ~ ~ ~ ~ I 11i1f"11fqql ~ 
~ ern:, ~ lflTTlf ~ >i I 

..n 'fo ","0 f!,;fi\": ~ \IT, ~
f"Ilclif",ql ~ ~ ZTlI'<:, ~ 1Pmf 
~~, ;;M;~'lT it ~ it ~ it 
m-~I o;:ritmit~~it 
ll;'" 0ilT'l'1it, ~~ 'iiJ fof<}~i."iI it lfTftfl; i\" 
~ fit;~ZTlI'<:,~~~~~~~ 
~ fit; ~ m ~ ~ ~ fit; If enn:, 
~~~~!IT~ I ~<n:o;:r~~ 
~~~~~it ~f1m1r 
i\" iR!T!IT fit; II' ZTlI'<: ~-if'f~, ~ ~ 
it; ~ ~ o;:r ~ lI7i\1r fit;!IT ;;rr ~ ~, 
~ o;:r ~ lI1it<r ~ fit;!IT iflI'T ~ 
~ ifi11if it ~ o;:r !fiT ~ 
fW iflI'T I ~lf ~fit;~it~ 
~ <'IN gm, ~ ~ gm, 
~~;mr~~ fit;~~it~it 
Ill\' m ~ I ~ ~ ;mr ~ ~, crt 
'mIT ~ fit; .nrr ~ ~ iI1t it li'mr 
~I 

"f1T {f'f' <tif"I'ii"~ 'fiT ~ ~, 
~ ~ ~ <'TN e-J '1ieffl I'''' < 



-t 
~ 

J j [ ~;g ~ tI6' 
rf r~ ~ ~. i ~ 

~ 
"'-

~:Jg~~If;~~~,1;" 
~ 

..E 
~ -€ """ &: u:. 

(I;-
1t; 

~'u:. ~. 
If 

th, 
<Iir &: 

t;: .c: J! ~ '!uy J! Ir Ir J! J! 
.. t:: 

~
 ~ 

!;-
1;1< """.~ 

I;" 
""" 1t; u:. """ 1;; .-

~.~ · 
~. ~ j 1 f l f ~ f~ i ~ r{; _ 

!; ~ 
~ 'Iii' ! 

I!:' ~ 'I? rl\!'! 
Iii 

j 
~8 

~ ! 
s: u:. 'g

 ~ ~ 'Ii ! tIIo ~ ~:. 
'" 

[t. -
'W 

• f 
.~ .c: -

Ii; 
I;;.~ 

d!! 
Ii' 

i 
'fi: """ ~:"" ~'~ 1;1<. 'IT ~ ~ 'Iir' ~ 

t;F 
(I;-

"'~ 
1f;1;'1f;!1!"'fjr~~~ 

~~'~i 
~ 

.<
!if' 

W
rfrfJ;:<

liC
-/\V

' 
1;' (I;-~ ~ ~. t;:: l,~, ~ J! ...., ~ tI6' 

. 
<Ii 
co 

i ! ~ ~f~, j ~ ~ t 
'W.E'-

ff:' i 
(I;-

~ i 
'!;: 

~
I
r
,
 

,It' 
~ 

t~tIIo~. 
',fJ~:;", 

~ ~ ~ ~ m
 ~'~ ~ ~ 

~
 ~ ~ .~ -li~, 

~ t 
~(I;-'!;: 

t;:: l~;I;",~~-
~
~
 '!;: ~ 1 If; ~ ; fc,~, 

~ ~ J! ! ~ ~ ~ 1;"'1 ~ 
~ 1'S' ,I\!' 

t;:: tI6' ~'l tI6' 1 

~': i~4fi~'li i~.l~oh~m 
~d!:ll;f!(I;-t./p"~ 

l~!ilf 
~
~
~
 

J!,fJ,.~~tI6' 
-li'li<;' 

J! ~ f 1 ;' ~ .~ 'fi: J!.~ ".~ m
 ~ 

<\;' t 
w

 
""" ~ (I;-

~ """ 'lie ...., .j;; 
~ 

rf i ~ i ~ ~ ~ .~ ~ t. i ~ i ~ 
~~ ~l~ ~~~~ ~.~ ~~,fJ 
'Ell 

It ~ i 
IftC

I J! (~~ ,; 1 t 
~ 

t 
~ .rf 1i, 

)u>' ~ ~~ ~ t 
1f: d!!' ! 

~
 

(I;-~
 i ~Jt ~

 ~ t;:: ~. t;F 1t; 

fil 5 ~ 
tI6' r;.; ,I;" 

~1ftCI '~. 

i .c: r~1i 11 ~'.-
1;1< 

~ 
~ ~'~ 

IftC
I 1 Irel 

r., Jg 'Ii<; 

~':I ~,ai m
 ~1i~!"""~ r~1t g

~
t
~
~
~
1
i
 1f:J! ~ ~~,-

i'fi: 
'If· ; 

.: ~ .c: ~ ~ i ~ ~ 'If /; '"" '"" ! 'r t ~ I ~ ~ ~ it:; ~ 
'!;. ~ 

~""" 
~1;I<iI\CI~<liC-l: 

~
 

'Co" 
~. 

~
 

.W 
. ~ ~ ~ 

~ 1fb ~ !' ihi ~ ~ ~ ~ ! ~ (I;-1 t 
~ ~ Eli ",. ~ 

It ~ 
cu 

'Z -~'i 
I;" ~ 

II>' 
... 

,IV 
IftC

I 
,II>' ~

 
ilCI 

Iir 
1 

~
 1'S''"" 

~ 1
t;! ~,~ 

o 
~ r;:,e 

&
 ,~~. "'"' \ret jg 

~ 
r:; 

"""IV
 

Iii 
~! ~jI'!!~ w

 
rl'~E~'r1i~ 

m
 

~
 

1: 
.
t
 t 

oW
 ~
 i 

IP' J! 
d!r ~ 

~
.
 

(I;-'If'1;" i· /;!; 
"'"' t tI6' 

(I;-
Ii 

i ri ~ ~ t 'I ~ ~ I'v, P b !'i t,;~ l i :~ 1i f~ ! 
t 't 

(I;-~ ~ i J! 
~,J! 'g I t i ~ ~ 1i 

~ .~ tI6' .c: i ~ ~'f;; 
"'" 

:t"" '!;: 
tI6'" 

.", 
~
~
 

1
f:!;&

 
J! 

1;1<
-

~ 
ct: 

J! 
t J!i" 

"'., ~.IP' j 
E

 IF' 
~ 

• ~ ~ 1i ~~. -t """ t i, ~ .~ IE ~ ., 
! """ 

~"""Ir 
-m(l;-~'If~~ 

~~Ii'~ 
tTl~ 

~
.
 

~
!
t
!
~
 

~
~
 

't ~ ~ ~ ! t 'W f l E
 1t; .;

 ~ 1t; ,~. t ~ w
 t tt i! ~ 'Ii ~ Ii 

~ 



Motion re: BHADRA 4, 1885 (SAKA) Report of State 2696 

~ ~~, ~~ ~ llI'RT f.m<r 
,. 7 

~"f'Ii. 

~o i!To mo i!iT <rt ~ it 
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Mr. Chairman: Motion moved: 

"That this House takes note of 
the Annual Report of the State 
Trading Corporation of India 
Limited New Delhi, for the year 
1961-62: along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon, laid on the Table 
of the House on the 4th Decem-
ber, 1962." 

There are a large number of 
speakers and the time allotted for 
this discussion is only two hours. 

Shri Nath Pai: Two and a half 
hours . 

Mr. Chairman: Here it is put down 
as two hours including the time for 
the reply to be given by the hon. 
Minister concerned. Probably he 
takes half an hour. But if the House 
desires to sit for a longer time, it can 
sit for another half an hour at the 
most. It all depends upon the mood 
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[Mr. Chairman] 

of the Houl'se theu. I, therefore, .re-
qUe"t han. Members to impose on 
themselves a severe restriction of 
time instead of my doing it. Shei 
Indrajit Gupta. 

Shri Sham Lal Saraf: On a point of 
information. I want to know whether 
you have jC'tted down the names of 
han. Membero who are going to speak. 

Mr. Chairman: 
Deputy-Speaker 
twelve names. 

Yes. 
has 

The 
noted 

han. 
down 

8hri Tya'ri (Dehra Dun): There are 
others also who are trying to catch 
your eye. 

Mr. Chairman: It was all done be-
fore I came. 

Shri Tyagi: I beg to submit that I 
take strong objection to this practice 
which is being encouraged by the 
Chair these days. Names or lists of 
names are recei ved and the old prac-
tice of han, Members trying to catch 
the eye of the Chair is practically 
given up. I do not believe in submit-
ting my name in advance. I WOUld, 
therefore, claim that the basic nght 
of han. Members must be upheld. 

Shri Sheo Narain (Bansi): I sup-
port Shri Tyagi. 

Mr. Chairman: Though I may not 
e:press concurrence with the han. 
Member, I suggest that the matter 
may be put up to the Han. Speaker 
and the hon. Deputy-Speaker who 
are really incharge of the business 
of the House. I am a stop gap who, 
of course, has a little flexibility and 
discretion of his own to exercise ac-
cording to the situation. But still in 
view of the restriction of time that is 
given to this discussion I will try to 
exercise my discretion. 

Shri Dili: May I submit that this 
practice was introduced at the sug-
gestion of Shri Tya!!i himself. SN-;-
mati Savitri Nigam stole the 'yes 
every t;me from him and he com-

plained. It was at that time that 
this practice was introduced. 

Shri Tyagi: I have been sticking 
always never to give my name. I 
always take a chadce and aiways 
expect that the han. Speaker would 
take notice. I do not believe in lists. 

Mr. Chairman: Shri Daji's memory 
is more keen than our.:;. 

Shrimati Savitri 
Do we believe 
classes? 

Nigam 
in the 

(Banda): 
privileged 

Shri Sham Lal Saraf: If Shri Tyagi's 
suggestion is accepted, 1 wonder if I 
will catch your eye. So, at least our 
two names may be put down in the 
Itst. 

Mr, Chairman: We will see how 
things develop. I cannot bind my-
self to an)' strict procedure. Shri 1n-
drajit G\1f>ta. 

Shri Indrajit Gupta (Calcutta South-
West): Mr. Chairman, since the time 
at my disposal is very little, I should 
only deal with a few broad questions, 
When discussing the State Trading 
Corporation and its activities, I think, 
there is a tendency, or a possibility 
rather, to tall into two misconceptions 
about it. One misconception, I think, 
is very deliberately being fostered in 
this country by at least certain sec-
tions of the private sector who do not 
like the idea of a State Trading Cor-
poration at all. The idea put forwdrd 
by this sector is that the State Trad-
ing Corporation is some sort of a 
huge octopus which has come into the 
field of trading and is gradually 
squeezing out all the private trade 
exporters, imP9rters and everybody 
from it. This. I think, is a totally 
wrong conception and is a distortion 
of the reality because the actual facts 
are that out of a total overall trade 
which this country has Of between 
Rs. 1.600 crores and Rs. 1,700 crores, 
the value of the overall annuai trade, 
that i., exports and imports. that the 
STC accounts for is only 5 to 6 per 
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cent. Sa, it should be seen in its 
proper proportions. In 1961-62, the 
year with which this Report deals, we 
find that out of the total exports, the 
value of which was Rs. 600 crores to 
Rs. 700 crores, only Rs. 35 crores were 
accounted for by' the STe. Therefore 
we should see this thing in it> proper 
focus and proper proportion. I, of 
course, regret it very much but the 
State Trading Corporation is still 
playing a very, very minor and negli-
gible part in the total volume of the 
overall trade of this country. 

The other misconception which is 
fo;;tered, may be sometimes irom the 
other side, that is, from the Govern-
ment's side is this. It is not only a 
question of beautiful quality of paper 
on which the Report is printed to 
which Shri Dwivedi has referred, but 
it is a question of some very beauti-
ful self-congratulations also which 
tend to give the impression that the 
State Trading Corp~ration is a highly 
efficient, streamlined and dynamic or-
ganisation and which is working very, 
very satisfactorily. This also, r think, 
is somewhat of a misconception. It is 
true I feel that if the State Trading 
Corporation is really to fulfil its pur-
pose, we would like to see it 
work and develop as a sort of 
a model enterprise. It should adopt 
modern methods of business adminis-
tration, cost accounting, market rp-
search and all that and it should .It 
least be relatively free in comparison 
with the other Government depart-
ments-of course, it is not a depart-
ment; it is a corporation-from the 
type Of topheavy administration, red-
tape, bureaucracy, malpractices and 
corruption which unfortunately have 
become a distinctive feature of many 
Government ministries, departments 
and governmental agencies. But, I 
am afraid, it is a bit too early for the 
State Trading Corporation or the 
hon. Minister of International Trade 
to make any such claim on bE:half of 
the STC, because it is a fact. Shri 
Dwivedi has dealt with it at great 
length and I do not wish to take time 
again on the fact that the private sec-
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tor traders, shippers, expo!'ters, im-
porters etc. do have to suffer to some 
~~lent in the sense that the processes 
through which the Stale Trading Cor-
poration takes them are really very 
tor~uous. You talk to any importer, 
exporter Or anybody iike that who is 
dealing with the State Trading Cor-
poration and it will be found that the 
same long zig-.lag rigmarole of bureau-
uratic procedure of endless references 
01 a case from one ftle to another 
which take months on end before any-
thing can be passed through, the 
same procedure, is repeated in the 
case of the State Trading Corporation 
also. There is a top-heavy adminis-
tration. There is a bureaucratic red-
tape p:-ocedure just as we find in 
other sectors of the Government. As 
far mal-practj<:Es, "'~ll, I have na time 
to go into various allegations and re-
ports wh;ch are abroad in the coun-
try about the State Trading Corpora-
tion. But I would just like to men-
tion two or three very disquieting 
types of reports which have come to 
my knowledge and I would like the 
Minister, if it is possible for him, 
when he replies, to t.ry to allay some 
of those apprehensions and those 
anxieties. Well, he does not bother 
to listen to me at the moment. 

Mr. Chairman: I think he has given 
you his ears. 

Shri Mannbhai Shab: Yes, sir. 

Shri Indrajit G.pta: I da not know 
how. Anyway, this is what I was, 
saying. For example, this report has 
made a casual mention in one pI:,"? 
of a very large export of sugar, 
port of sugar on a barter basis wall 
the import of fertilisers. I have no 
time to go into the details of the re-
part which have come to my ears. 
But I would just mention the essential 
part of it. Of course, I do not say 
that the State Trading Corporation 
was the sole agency concerned with 
it; there may be other Ministries of 
the Government which were involved 
in it. But it is reported and rumour-
ed widely abroad that this sugar which 
was exported was not done so on 
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[Shri Indrajit Gupta] 
the basis of the highest prices avail-
able which we could have got for this 
sugar. I want to know whether it is 
correct or not. I want to know 
whether an open tender was offered 
or not. I want to know whether in 
return for the sugar the fertilisers 
that we got were on a barter basis 
or not w hieh has left us at a dis-
advantage. I want to know whether 
a particular firm was almost given the 
entire ~ontract for the purchase of 
Indian sugar-it is a very well-known 
firm; the firm by the name of Rionda 
-as against the import Of fertilisers 
by the firm Interorr which is a well-
known firm. I am referring to the 
specific deal. I want to know whe-
ther it is a fact or not that thiS deal 
was carried out without any open 
tender but with consideration of 
something else. The whole of this 
huge amount of sugar was sold and 
exported to this firm of Rionda and 
the result was that the best available 
pdce in the world sugar market which 
we could have got on the basis of 
open tenders was not available to us. 
If that is so, the country has suffered 
a big loss and we should know exact-
ly what the position is and what role 
the S.T.C. played. 

Mr. Chairman: The hon. Member's 
time is up. 

Shri Indrajit Gupta: I have to 
finish. I have not yet begun. 

Mr. Chairman: That is the difficulty. 

Shri Indrajit Gupta: Then, there 
is the rumour abou, the tyres. I do 
n"t want to go iI"") details. It is a 
very old story. j"','erybody knows 
about it. I do l'ot know what the 
present position is. I want tc. know 
whether huge stock> of tyres are lying 
in the open somewhere and I am told 
that there is a very similar state of 
affairs in regard to groundnut oil. 
There is an explanation given here 
of a loss suffered on groundnut oil. 
But I think it hides the truth, whieh 
was that a very vast quantity of 
aroundnut oil was purchased by the 
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State Trading Corporation for export 
purposes on the basis Of a totally 
wrong assessment-and I do not know 
who Was responsible for that 
-and it was found later that it was 
not possible to dispose of these huge 
stocks of groundnut oil and as a result 
of this too the country has suffered a 
big loss of several crores of rupees. 

Anyway, these are some things In 
which it is necessary far everybody 
who has the concern of this coun· 
try's interest at heart to look into 
them. My main quarrel-I would try 
to dispose of this point in a few 
minutes-with the State "'-ading Cor-
poration is that it has not played the 
positive role which it should play and 
which it is capable of playing in the 
context Of the national economic plan-
ning policies of this country. At pre-
sent, the position is that ther" is a 
tremendous fragmentation of import 
licences in this country. Everybody 
knows it-quotas on the basis of small 
units of imports are distributed over 
a large number of importers. So, 
fragmentation takes place and the 
cost per unit is much higher than 
what it would otherwi.,c be. Second-
ly, there is the total absence of 
channels, if I may say so, for newer 
types of export commodities which 
we require because a mention has al-
ready been made of the fact that we 
cannot go on depending on traditional 
channels, traditional exports and 
traditional markets for ever. There-
fore, new export commodities, "lew 
channels and new markets have con-
stantly to be sought. Those channels 
are normally missing unless ~ome 

form of State trading takes place. 

Sbri Ranga (Chittoor): Why? 

Shri Indrajit Gupta: Shri Ranga 
wants to know why. The reason is 
that private traders are not • illing 
to take the risk of embarking on new 
channels. 

Shri Ranga: So, the STC takes the 
risk and loses crores of rupees. 
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Shri Indrajit Gupta: Then. the 
established importing houses are 
making by all accoun Is a very huge 
profit by inflating the prices. We do 
not know the wholesale rates at which 
they import, but we do know this 
much that by the time those imported 
cern modi ties reach the hands of the 
consumers, there is a tremendous price 
11lfiatlOn. There is d multiplicity of 
exporters in this country, wh<:reas I 
thmk that the trend in the world to-
day is that at the other end, that is, 
at the consumers' end, the end-users 
are tending to come together in pur-
chasers' cartels or consumers' cartels. 
These consumers' cartels arf" being 
formed abroad. But;n' country 
there is a huge multiplicity of ex-
porters. I believe that aefore the 
STC appeared on the scene in this 
country there were 830 exporters of 
iron are and 260 exporters of manga-
nese ore. But purchasers at the other 
end are forming themselves into car-
tels and combines, and are thus able 
to beat down our prices. But this 
is the pattern along WhlCh our expor~ 
trade used to go on and it still goes 
on in very many commodities. 

Then, there is the question of the 
very high profits which <ire earned by 
the foreign-owned export houses. For 
all these reasons, it is my ~ontention 
that the STC should play a positive 
role. It must leaa gradually, and step 
by step, in my view, to the totai 
nationalisation of our export-import 
trade. The State Trading Corporation 
should be the first step towards that. 
My main grouse is that the STC is not 
playing that role. It is inhibited to 
some extent by this tremendous 
volume of criticism by Shri Ranga and 
his friends who constantly try tD 
obstruct it at every step, and Govern-
ment i" their usual weak-kneed 
fashion succumbs somewhat or sur-
renders before that pressure and 
thus the STC is inhibited in its out~ 
look. in spite at the fact that the 
Minister may be a very dynamic and 
forward-looking person. I am afr::id 
that the STC is not doing the job tl:!a~ 
it is called upon to do. I do not 
agree with my han. friend Shri M. L. 
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Dwivedi that profit-making should not 
enter into the State trading corpora-
tIon, because if it is a trading corpora-
tIOn, then it has to pay its 'Nay, and 
lt cannot run on a loss. 

Shri M. L. Dwivedi: I have already 
mentioned that it should not make 
exorbitant profits. 

Shri Indrajit Gupta: It is to be used 
as an instrument also. In these days. 
we are looking frantically and des-
perately everywhere for budgetary 
resources, and the STC and the gradual 
na tionalisation of import amI export 
trade are very valuable weapons fer 
getting resources for our planning, 
for our development and for defence 
purposes. Therefore, the STC shou ld 
go in that direction. 

Then. it is necessary also for fur-
tiler diversification of trade. It is 
necessary also for another reason. 
When you get capital goods from 
abroad, it beromes more and more 
necessary to finance those lmports by 
our exports. The STC is a necessary 
instrument for correcting chronic im-
balances in the adverse trade balance 
that We have. It is necessa,-y a~sQ 
for introducing bulk buying ~nd sell-
ing, because that is the best method 
by which we can get the best prices, 
and the prices also can be stabili,ed. 
It will also ensure reasonable prices 
of imported goods for the consumers. 
It can also become a very powerful 
weapon and instrument for combating 
this evil of under-invoicing and over-
invoicing which is taking place. as 
everybody knows, in our untry. 

These are the main targets which 
the STC should keep before it!elf. 
My complaint is that it is still WOI king 
in a very simple and a very narrow 
and restricted way. It suffers from 
gross inhibitions. It ioes not look 
upon itself as an instrument of 
national policy and planning. There-
fore, I think that the Government 
and the Minister particularly should 
show a little more courage and bold-
ness and initiative in this matter, snd 
they should not be discouraged or In-
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[Shri Indrajit Gupta] 
timidated by the private sector's pro-
paganda against the STC. Though I 
agree that Government should try to 
get rid of the other things which hav(' 
been mentioned such as a top-heavy 
administratio.l, bureaucracy and COl-

ruption and so on, ba3ically I feel that 
the STC must be develop~d as an 
instr.ument of policy both for increas-
ing our budgetary resources and for 
putting our export and import trade 
on a stable basis, and I hope that it 
is with that outlook that the STC will 
mould its future activities. 

Mr. Chairman: I would appeal- t~ 
hon. Members to co-operate with me. 
lt is very difficult to control hon. 
Members, because everybody has got 
so many points to make. Let them 
not be redundant, and let everybody 
who wants to make a few remarks get 
a chance. That is the app~al that I 
would make to hon. Memben. 

8hr; Tyagi: It is a surprise that 
aometimes my Communist friends on 
the other side speak SO patriotically 
that they touch my sentiments and 
I am entirely in agreement with what 
my hon. friena has said. 

Shri Indrajit Gupta: In that case, 
it would be better if the hon Mem-
ber sits down and allows others to 
speak. 

8hri Tyagi: You, Sir, will remem-
ber that you and I had been trying, 
sinCe the Constituent Assembly days, 
to avoid under-invoicing and over-
invOlcmg and other malpractices in 
the foreign trade, and we were urg-
ing that a State Trading Corporation 
should be established with that end 
in view. It was after repeated 
attempts over a period of several years 
that at last the STC ultimately got 
established in 1956. Its functions 
mainly were to take over trade, parti-
cularly the bulk of the trade. Un-
fortunately, that idea seems to have 
been skipped over altogether. We 
never thought that the STC will be 
a Government Department. EVe.!l th6 
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Estimates Committee had once made 
a recommendation that It must be 
registered as a regular corporation. 

8hri Manubhai Shah: It is register-
ed as a separate corporation. 

8hri Tyagi: No. The Estimates 
Committee had stated that: 

"To invest the corporation with 
necessary autonomy and flexibi-
lity. it is desirable to organise it 
as a statutory corporation. In this 
connection, the Committee would 
invite Government's attention to 
the Canadian Commercial Corpo-
ration .... II 

This was the reconunendation made. 
The latest reply given by Govern-
ment is this. I hope my hon. friend 
the Minister will correct me if I am 
wrong. The latest reply given by 
Government is that Government would 
like to gain more experience before 
deciding on this issue, and they have 
also stated that the general question 
is being considered separately in the 
light of the recommendations made in 
the Eightieth Report. The committee 
wanted to invest the corporation with 
the necessary autonomy and flexi-
bilitv. But that has not been done. 1 
feel -that Government cannot run such 
a big affair by having it as a Govern-
ment Department. I do not want to 
dilate on this point further. 

The main purpose of the STC was 
to take over the bulk of the trade 
which is still going on as merrily as 
before, as my hon. friend has said, 
with all the under-invoicing and over-
invoicing and other malpractices in 
foreign exchange etc. I think that the 
STC must expand its activities to cover 
the bulk- of our trade with foreign 
countries. 

I must congratulate my hon. friend 
the Minister because he has found out 
a good way and a good method of 
establishing some good trade relations 
with the East European countries, 
with a view to push up our exports 
to those countries, because they were 
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• 
really not being touched formerly. 
The difficulty in t.he case of those 
countries was that they were not very 
;wppy to deal with individual traders, 
and they wanted to have only State-
to-State transactions. From that point 
of view, thehon. Minister has done 
well. But there are certain defeCts 
which I want to point out, not by 
way of criticism but just to highlight 
certain points which have occurred 
to me after reading this report. 

The latest turnover, as mentioned in 
the report, has been as follows: Direct 
trade: Rs. 77.9 crores; Indirect trade 
Rs 48.4 crores. The net profit is men-
tioned to be Rs. 2.02 crores. It is a 
good thing that profits are made. The 
trade with the East European coun-
tries has no doubt gone up, but mostly 
it is diversion of old trade, to some 
extent. My han. friend the Minister 
may correct me if I am wrong. The 
traditional items like jute, tobacco, 
tea, goat skin, shoes etc. were items 
which could be exported elsewhere 
\00. 

But one great defect which has 
come in is that the STC has not 
succeeded in exporting substantial 
quantities of manufactured articles, 
which, my han. friend, of late, has 
been trying to ensure. Some incen-
tives have also been offered. But in 
the case of some of the commodities, 
the difficulty that my han. friend had 
to face was in the face of competition, 
as for instance, in the case of manga-
nese are. he could not beat the trade, 
because our prices were rather high. 

What I object to seriously is that 
actually most of the trading activities 
even now are being cacried on by 
private parties, although the STC are 
the guardians of the trade, it is the 
private parties which are doing the 
whole trading in export and import. 
Those private parties are asked to 
under-invoice, in a way, I shall say in 
my own terms, in regard to manga-
nese are or something else. They show 
less price than what actually they 
cost here, and the loss is made good 
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by the STC by issuing to tl1em come 
import licenc:, on certain commodi-
ties, and on th" basis of those import 
iieenees, they import things, and they 
are then free to sell th'em at any price 
they like in India, so that they could 
make good their losses. This is a mal-
pr3ctice which the STC or any organi-
satinn associated with it shall not be 
allowed to do. It de,erves prosecu-
tion; it is a very serious affair, if it is 
true. Of course, I would like to be 
corrected. But private parties are 
asked to export to foreign countries 
things at iesser cost than what they 
buy and the losses are made good to 
them by allowing them to import. The 
consumer ultimately suffers because 
he has to pay a very high price. Levy 
of an import duty would be a better 
·.;.'ay of earning profit than this, what 
I would call, malpractice. 

Again, licences are issued to STC. 
STC gives permits to individuals to 
import. What is the meaning of it? 
It is oniy just earning some commis-
sion. So, STC is mostly doing a com-
mission agent's work. Take, for 
instance, cement. The whole mono-. 
poly of distribution is vested with 
STC. What does it do? It does 
nothing except earn some profit. The 
old agencies are distributing the 
cement as they were doing in the past. 
STC has nothing to do except of. 
course register them. It only draws 
a commission of 60 nP. per ton or so. 
But the trade is going on merrily. 
All the trade is done by the private: 
parties, those agents who were already 
in the trade. STC has not taken over 
even that distribution. 

There are many other cases. Take 
ground nut oil. According to my 
information, the local price of it is 
Rs. 1900 per ton. Freight etc. comes 
to Rs. 80, f.o.b. charges to about 
Rs. 12(); in all it cernes to about 
Rs. 2100. But it is being sold to 
foreign countries at a loss of Rs. 600 
per ton. Our trade is going on, but 
this is not the proper method, selling 
goods at this loss and again making 
good the loss to those parties by 
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[Shri Tyagi] 
.giving them an incentive by way of 
licences to import sundry things. 
Then again those people either import 
.or sell those licences here in the 
market. Tiley need not import. I 
I would insist on one thing. Anybody 

· who has been given a licence to import 
anything should not be allowed to 

· transfer or sell the permit. Some-
· times it is more profitable to sell it 
· than to import. So it must be consi-
,dered criminal if somebody does that. 
If he does not want to import, he must 
surrender it. 

Shri Ranga: Then a number of our 
friends will be unemployed! 

Shri Tyagi: My hon. friend knows 
more about it. 

As regards this link deal and barter 
system, it must be looked into to find 
out how much profit the third parties 

· are earning through this. 

I have only two more points. There 
is the case of tyres. It has upset us 
us altogether. Tyre. worth Rs. 2 
crores were purchased. My hon. 
friend came to the rescue of tyre 
users because tyre prices were gOing 
very high in the black market. I can 
well understand the good spirit in 
which he made immediate arrange-
ments for import of tyres. Unfortu-
nately, either they were not properly 
examined, or the Indian agents of the 
foreign country played the trick, 
because they were found useless On 
arrival in India. On test it was found 
that they were 12 to 15 per cent 
inferior to the quality of tyres pro-
duced in India, with the result they 
were not used. I understand those 
tyres were offered to Government 
departments, but they did not come 
forward to take them. The Indian 
agents were permitted a commission 
of 11.5 per cent, which included their 
expenditure also. I may inform my 
friend that these Indian agents have 
corrupted quite a few of the pur-
chasing agents of the Government, 
meaning thereby officers who had the 
rilht t. place orders. But the worst 

part of it was that, knowing that the 
tyres were defective, 12 to 15 per 
cent inferior in quality, quite a lot 
of those tyres were transferred to 
defence. This is most objectionable. 

Shri Kapur Singh 
Shame. 

(Ludhiana) : 

Shri Tyagi: If the defence convoy 
to the front lines goes with these 
defective tyres, and the tyres burst, 
the whole convoy stops. That is 
something very serious. I would like 
the hon. Minister to enquire as to 
who in the Defence Ministry pur-
chased those tyres, and what incen-
tive was given to that party. 

Dr. M. S. Aney (Nagpur): Were 
the tyres sent to the defence lines 
with the full knowledge that they 
were defective? 

Shei Tyagi: My hon. friend the 
Minister will be in a better pOsition 
to explain. 

The purpose of orgamsmg the STC 
was to take over important trade, and 
so I think the time has come when 
it must be organised as a regular 
independent body, working indepen-
dently, manned by persons who know 
the job. 

15.52 hrs. 

LMR. DEPlJTY-SPEAKER in the Chair] 

The hierarchy in the STC is of those 
who do not know anything of trade. 
Further, they have no agents in 
foreign countries. My hon. friend is 
thinking of splitting the STC into 
two. I do not think it is justified. We 
cannot incur this extra expenditure 
On top-heavy establishment in creat-
ing two bodies. What is the STC 
doing? Mostly, it is th eprivate 
agencies that do the job. They only 
come in to issue permits. They must 
have some direct agency to find the 
available markets. I suggest it must 
be taken up seriously. I hope the 
hon. Minister will take the benefit of 
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the advice of the Members of this 
House at least on some occasions. 

Shri Nath Pai: The report that we 
are discussing, I should be permitted 
by the Minister to say, is full of calcu-
lated evasions and camouflaged mis-
statements, and it therefore conceals 
more than it tells. and misleads more 
than it enlightens. If we tear away the 
bandages of doctrinal cliches in which 
it is swathed and shrouded. we flnd 
underneath the bare and ugly skele-
ton of business incompetence, econo-
mic ineptitude and managerial ineffi-
ciency. I think the time has come to 
have a close and hard look at the 
working of this Corporation. 

For too long, the House has extend-
ed benign indulgence to this rather 
pampered and fondled baby, it being 
p S!ate enterprise, but unfortunately, 
Ll0 STC is like a rickety child which 
goes on consuming the best of baby 
foods without showing any sign of 
health or growth. I feel that the very 
rosy picture of a very prosperous and 
ever-expanding enterprise which is 
painted in this report is not warranted 
by the close scrutiny to which we are 
going to submit it now. 

Owing to paucity of time, I shall try 
10 raise only a few questions. In the 
first place, we should have liked the 
requirements of the company law 
being fulfilled by this STC like any 
other company. Because, ultimately 
it is nct under an umbrella of our 
patronage that we can judge its 
functioning ..... . 

Shri Manubhai Shah: For the infor-
mation of the hon. Member, I may 
say that it is just like any other com-
pany registered under the Company 
Law, subject to all disciplines. 

Shri Nath Pai: I was talking about 
the articles and memorandum; it 
includes everything under the SUIl 
without specifying what exactly itl 
functions and powers were or the 
countries or the items it will deal 
with and if we are going to rectify 
these lapses none will be happier than 
myself. I shall take some specific 
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lacuna in the working of this Corpo-
ration and here again I would like to 
claim the indulgence of the Minister 
who has somehow miserably failed in 
transplanting some of his own effi-
ciency on the working of this Corpo-
ration. The STC has changed the 
country's prOfitable export trade into 
a losing one, has seriously hampered 
the mineral production and by an 
unrealistic and arbitrary price policy. 
I will give statistics for all this-
causing enormous loss to our valu-
able foreign exchange earnings 
because of the pOOr quantity of its 
exports and reduced price. It is this 
Corporation which has been to a cer-
tain extent responsible for the evils 
at Durgapur and Rourkela steel plants. 
It undertook to supply large quantities 
of iron ore of certain specifications but 
it failed several times both in resp2ct 
of quantity and quality which re;ult-
ed in increased p:cjuction costs 
as well as serious mechanical 
troubles in the plants. The quantity 
it promised could not be brought 
because the price the STC offered was 
lower than the price offered by the 
other private companies; naturally it 
had to h.'.,! larger quantities for longer 
distances-c !rtainly not an example 
of sound economics. 

I shall now try to show that the 
figures that are given are likely to 
mislead and one would feel on seeing 
them that we are doing very well. A 
note which was circulated this morn-
ing for the benefit of Members of 
Parliament says on the first page that 
the STC exported iron ore valued at 
approximately Rs. 19 crores during 
1962-63 as against an export of Rs. 16 
crores during the corresponding period 
last year. It never tells us the quan-
tity exported. What is happening is 
this. They are exporting larger quan-
tities at lower prices but are not 
giving the detailed break up and then 
they tell us that we are doing very 
well. What is the danger about it? 
I will tell you. The whole object, 
why you received enthusiastic sup-
port when you proclaimed Gover.n-
ment's intention, or when your pre-
decessor or the Government pro-
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[Shri Nath Pail 
claimed the intention to have this 
State Trading Cot'poration was that 
it would channelise profits which weni 
into private pockets into nation-build-
ing activities and put an end to mal-
practices. What has happened is this. 
The malpractices in which the Corpo-
ration, it is said, has been indulging 
are so giaring that a very unscrupul-
ous type of businessman points out 
in his defence at the nefarious acti-
vities d the State Trading Corpora-
tion, tile recent unedifying example 
being, not to say unholy and unseemly 
spectacle, to which we were subjected 
to regarding the cars sold by foreign 
diplomats. I know you will have a 
reply to it. It became a kind of 
mutual benefit dub. I am sorry to 
use harsh language particularly when 
the Minister happens to be one for 
rhose . efficiency and intelligence there 
IS g~net'al reg!l.rd in this House. But 
these bargains generated into a kL'ld 
Of mutual benefit club between Minis-
ters and officials and it was after 
some public criticism that the cars 
have been offered to the public by 
open tenders. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

t Shri Nath Pai: I have hardly 
'covered one tenth of what I wanted 
to say. Now, I will give some statis-
tics: how this so-caUed increases in 
trade have been manipulated in satis-
tical terms. Weare selling iron ore 
to Japan. Last year the price was 
Rs. 81 and now we will be getting 
Rs. 73. But we are told that we are 
actuaUy boosting up the trade. Are 
you succeeding in fu1fiUing the targets 
of export? Let me quote the figures. 

Shrl Manubhai Shah: They are 
international prices; prices cannot be 
dictated by us. 

8hri Nath Pai: About international 
prices, may I give him a reply? 
Recently research was conducted by 
the London Financial Times in j·nter-
national prices of primary product.. 

They have shown-you can refer to 
it with the help of your ex·perts .... 

16 hrs. 

Shri Manubhai Shah: Not for iron. 
OJ'e. 

Shri 'Nath Pai: They have shown 
tha t the index of prices is upward 
whereas what you have got is a down-
ward trend and we are being exploit-
ed by every country in spite at the 
fact that the quality of the Indian 
export is very high, particularly of 
iron ore, 

Before I sit down may I point out 
some very relevant figures as to how, 
in spite of all that is done, all the 
patronage and aU the monopoly that 
the State Trading Corporation enjoys, 
you have miserably failed either in 
boosting up your export or enhancing 
'Jur internal production of these com-
modities. Permit me to finish this 
paragraph. The export performance 
in regard to other commodities is 
equally disappointing. Exports have 
been either stagnant or visibly poor. 
Here are my figures. Export of iron 
ore was only 31.05 lakh tons in 1961-
62 against 30.72 lakh tons in 1960-61. 
What a tremendous leap forward it 
is? Manganese ore: 7.44 lakh tons 
against 8.65 lakh tons--actually a 
decline. Manganese dioxide: here 
again there was a decline-l,162 
tons against 1,840 tons. Chrome 
ore: 30,903 tons against 36,654 
tons. Every year there is a decline. 
In the years in which we are living, 
I am pointing out by the figures pub-
lished by his Ministry, there has been. 
a fall in the export. Kayanite ore: a 
mere 95 tons as against 1,144 tons in 
the previous year. Salt: 21,798 tons 
against 3.27 lakh tons. Thus we find 
that export earnings have been very 
smaH, because, apart from the decline' 
in quantity, the price secured by the' 
Corporation has been very low. 

Then there is this much-boosted up, 
so-called rupee transaction, whiCh ill • 
mystery to us--this link-up and uu. 
barter. You never disclose to us the' 
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~ct price Which you pay for the 
machinery that we buy for it, and 
very precio'" resources which are 
scarce to ill.S LU-t ••• ·.' c.te sold at 
prices Whiwl ar-.: luwd" tilan interna-
tional prices. And what happens~ 

What we sell to this country is resold 
in the hard currency markets. I would 
like to know from him whether it is 
a fact. 

Since you have been ringing the 
·bell-the time is short--I would like 
to ask him one thing: you went into 
the jute market. under the pretext of 
bringing price stabilisation. You pur-
chased at the prevailing price of Rs. 30 
a maund, 55,000 to 56,000 maunds of 
jute. I would hke to know whether 
it is a fact or not: that till a week ago 
not one ounce of this jute was sold. 
Maybe I am wrong. I would like to 
know also whether it is not true: I do 
not want private businessmen to pro-
fiteer at our cost, but what knowledge 
does an Under Secretary have as to 
what is the quality of the jute? It is 
a fact, Mr. Deputy-Speaker, and the 
House will be shocked to know that 
the 50,000 maunds of jute which they 
have put into their godowns is such 
talat no other businessmen would buy. 
And when they release it, I would like 
to know who is going to buy it, 
because already it has deteriorated in 
its quality. 

Finally, may I say that this State 
enterprise will have to glve up its 
crutches; it will have to give up work-
ing on the artificial blood transfusion 
which you infuse from time to time 
in terms of subsidy, and it will have 
t) justify itself purely on the only 
criterion of efficiency, economy and 
utility to the society. 

Shri B. K. Das (Contai): Mr. Deputy-
Speaker, Sir, I have very little time 
and so I shall ...... 

Mr. Deputy-Speaker: Five minutes 
each. I am calling on the Minister to 
reply at 4.30. 

8bri B. K. Das: I am only mention-
ing one or two points. 
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Dr. L. M. Singhn (Jodhpur): The 
time is 2~ hours for this discussion. 

Shri Nath Pai; The time may be 
extended, and if yOU e,.,"tend it, I 
should like to continue. 

Shrimati Savitri Nigam; Those hon. 
Members who have already given their 
names must be given a chance. 

Mr. Deputy-Speaker; If there is 
time, I shall see. I can extend the 
time up to 5'30 whioh is the maximum 
that can be given If th" House is 
willing to sit til! 5'30, I will extend. 

Shri S. M. Banerjee: We have al-
ready agreed to sit till then. 

Mr. DePUty-Speaker: Not more than 
five minutes each. 

Shri B. K. Das: Since the previous 
speaker has just now mentioned about 
jute. I will take that first. The STC, 
as a part of its price support policy, 
enters the market and makes pur-
chases to have a buffer stock. In the 
past. it has done so in the case of lac 
and now it is purchasing jute, espe-
cialiy in the jute growing areas of our 
country. What we find today is that 
though the price fixed at the mill-
head is Rs. 3, the primary growers are' 
getting very much less. Therefore. 
the STC should assume greater res-
ponsibility in the matter of helping 
the primary producers and also in the 
matter of grading of jute. Otherwise, 
the very purpose of the price support 
scheme will be lost. If the growers 
do not get a proper price, if the jute 
passes through many hands who poc-
ket the profit, in spite of the STC 
assuming some responsibilities, our 
objective will not be served. 

Then, I find that the STC is export-
ing rice, and it is on the increase. In 
1962-63 we exported rice to the value 
of Rs. 16,23,000. In 1963 between 
January and June, in a period of six 
months, we have exported rice to the 
tune of Rs. 16 iak'hs. So, the export 
of rice is increasing. I think it should 
be stopped. I do not know the pur-
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POSe of our ~port of rice, because we 
are not On the look-out for a market 
for our rice. In fact, we want rice 
from other countries, because we are 
so much short of rice. So, we have 
to preserve all the rice that we pro-
duce in this country. 

Another field in which the STC 
functions is in the matter of export aid 
to small-scale industries. It promotes 
exports by giving credit facilities and 
other concessions to the manufac-
tur!!!"s. We do not know what exactly 
is being done in this field. We feel 
that the STC should take up this role 
more actively so that our industries 
are helped in p.very way to improve 
their exports. 

The Estimates Committee has made 
some pertinent remarks about the role 
of the STC and if only Government 
had accepted and implemented the 
recommendations contained in that 
report all the points which have been 
raised today could have been avoided. 
The report says: 

"The Committee considers that it 
would be very desiNible for the 
Government to make a clear 
declaration of the policy in regard 
to the functions and the activities 
to be entrusted to the Corporation 
in the light of experience gained 
so far, more or less on the lines 
similar to that declaration of the 
industrial policy." 

think the Committee also wanted a 
re-organisation of the Corporation on 
those lines. Even though some of the 
points made in that report have been 
accepted and Government is trying to 
develop STC on those lines, still a 
declaration of policy is better. 

What we find is that the STC is try-
ing to find out new markets. But, 
instead of taking up trade in traditio-
nal items, it should find out new fields. 
So far as monopolist countrie, are 
concerned, State trading is· the only 
means and STC .is· doing business in 

-those countries. But 1 think that if 
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more new fields are found out, it will 
be all the more better for the STC. 

Shri Ranea: Mr. Deputy-Speaker, 
Sir; I have no time to cover all the 
points raised by various hon. Mem-
bers of this House, notably by my 
friends. Shri Nath Pai and also by Shri 
Tyagi. First of all, I wish to warn the 
House against the text-book maxims 
that have been read out by our friend 
from the Communist side in support 
of Slate trading and the principles 
behind it. It is all very well to go 
on thinking of an ideal thing, but it 
is quite different to fall in love with 
an ugly thing. The STC has certainly 
disappointed many people who in the 
beginning were in favour of its :foun-
dation. 

Secondly, we do not want it to be 
the sole monopolist to develop or to 
thwart or throttle the import or the 
export trade ....... . 

Shri Manubhai Shah: Why not? 

Shri Ranea: .... make all the profits 
and utilise them for their own estab-
lishment expenses and joy-rides for 
their Own variQu~ officers in their 
establishments and provide various 
other comforts also for all the other 
grandees running it. I do not know 
how far their barometer will go up--
possibly upto the ministerial level. 

It was first of all intended to help 
our country deal with the totalitarian 
countries where it is all State trading 
and with whom the small or individual 
importers and exporters would not be 
able to deal, it was thought, as compe-
tently as they ,.hQuld and draw for 
our country the benefits that we 
should derive from our expo~t and im-
port trade with those countries. So, 
we thought that the STC would come 
to play that role and help our country. 
Instead of that, just from the momen t 
it WQS brought into existence, like the 
old giants, it began to develop all 
sorts of ambitions and those ambitions 
were furthered by the MiniMer. con-
cerned also because the Ministers 
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began to WI J love with the controls, 
permits, licences and all these other 
advantages that go with them with all 
the hangers-on who are only too ready 
to appease or please the Ministers, 
these grandees of the STC and ser-
vices in various other ways, various 
political interests, We are opposed to 
this kind of expansion. 

What is the role that it has played 
except that we have clamped upon 
our trade in the country an additional 
middleman_n inefticieIllt middleman, 
a cOstly middleman, a blind and deaf 
middleman also? It is said that so 
many private merchants and other 
people speculate. STC also began to 
speculate. If the others lose money. 
it is their own money or their friends' 
or shareholders' money, but when the 
STC begins to lose money how does it 
make up for all these losses? It does 
so by raising the prices of other com-
modities which are entrusted to it for 
internal trade or internal circulation. 
Did they not put unconscionably 
higher margins of profit upon cement 
when it was entrusted to them so far 
as the internal trade was concerned? 
Did they not make huge profits? How 
can they justify them? What did they 
do with that money except to go on 
wasting on such speculative things as 
they had wasted, over oilseeds, oils and 
so on? 

Dr. M. S. Aney: Tyres. 

Shri Ranga: Has it really succeed-
ed? What we would like to see develop 
in thiS country is that the STC should 
be prepared to compete with private 
trade so that there would be some 
guarantee for efficiency. But there ia 
no such thing at all. They simply 
come in as an additional appendix and 
then charge something more and make 
our things even'more costly. The han. 
Minister can go on nodding his head. 
I would rather th1;t he uses his talents 
in order to see that STC works more 
efficiently than it does, loses less 
money, saves more and UItilises those 
savings in order to develop our trade 
further and help our private trade also 
to develop their own capacity for 
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storing various commodities that have 
got to be exported, serVlcmg also 
various commodities that have got to 
be prepared for exports. Taat they 
have not been doing. 

Mr. Deputy-Speaker: The ho". 
Member shoiuld try' to conclude. 

Shri Ranga: I am not going to 
stick to fiVe minutes. I suppose, I 
am entitled to the time that my group 
can claim. I keep my eye on the clock. 
Therefore please do not try .... (Inter-
ruption) . 

Shri SureDdranath Dwivedy (Ken-
drapara): Better not have debates 
like this .... (Interruption). 

Dr. L. M. Singhvi rDse-

Shri Nath Pai: Mr. Deputy-Speaker, 
I submitted naturally to your ruling 
becaUSe you are the presiding deity 
here, but I would like you to take up 
this thing that if debates like this 
are to be just like elocution compe-
titions that is, five or seven minutes-
to eac<h speaker, we should better not 
have them .... (Interruptions) It is 
better to have a few speakers and give 
them proper time. I could not even 
say one-tenth of what I wanted to say. 

Mr. Deputy-Speaker: The time that 
could be fixed for e motion of this kind 
is not more than two and a half hours. 
Two hours was the time fixed by the 
hon. Speaker. I have extended it by 
half an hour. The hon. Minister also 
wants some time .... (Interruption). 
To give as many hon. Members as pos-
sible an oPportunity to speak, I am 
perfectly within my right to fix a time 
limit on speeche.~. So, I would request 
the Members not to take more than 5· 
minutes each. 

Shri Snrenciranath Dwivedy: You 
can give even one minute. (Inter-
ruption). 

Shri KaDga: I do not want to waste 
my time over this matter. Let me 
complete my point. .. 
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Now, we want the export trade to 

be developed and I would like to have 
the information from the Minister 
concerned to what extent our export 
trade has been specially developed by 
the S.T.C. For instance, they have 
m.de certain profits. How do they 
want to utilis(' these profits? They 
have them5elves stated here that they 
have made so much profit and out of 
this they want to utilise Rs. 24 lakhs 
for building reserve and for the gene-
ral reserve they have appropriated a 
sum of Rs. 80 iakhs; then for price 
fluctuation reserve it is Rs. 40 lakhs 
and only Rs. 49 lakhs are for trade 
development reserve and that is all. 
So, only Rs. 49 lakhs go to the trade 
development and all tlhe rest goes 

·away for all and sundry and they take 
pride in the fact that they earn crores 
of rupees. Therefore, they are not 
developing the trade as they should; 

. they are not doing as much as they 
are expected to do in order to develop 
'our export trade in other countries. 
As my hon. friend Mr. Tylagi has put 
it, it is really not in our interest to 
have to depend on those middlemen 
in those other countries in order to 
study the export possibilities there 
and advising and assisting us in that. 
We have got to develop our own capa-
'city to study the situation there and 
advise our trade here. That we have 
not been doing. 

Shri Tyagi: 
panded their 
prefer that'? 

Supposing they ex-
activities, would you 

Shri Ranga: We should develop our 
machinery in order to gain more in-
formation, in order to establish more 
contacts and in that way it could help 
·our own trade here. That is exactly 
-the function of the S.T.C. and it has 
not fulfilled its purpose. 

Mr. Deputy-Speaker: The han. 
Member's time is up. 

i;hri Ranga: Do you ask me to sit 
liown? 
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Mr. Deputy-Speaker: You have 
taken 8 minutes. The other Members 
have even taken 5 minutes each. 

Shri Ranga: Do you not want me 
to ccmplete my point? I am the 
leader of the group. I do not want to 
be reminded so often of this. There-
fore, I sit down in protest. (Interrup-
tion). 

Mr. Deputy-Speaker: I had asked 
you to complete as early as poosible. 

Shri Ranga: This is not the way that 
our group should be treated. (Inter-
ruption) . 

Mr. Deputy-Speaker: I am treating 
every group alike, Mr. Ranga. The 
time on such discussion is not distri-
buted par1ywise. 

Shri Ra.nga: Do you want to treat 
the leader of a grouP. he being the 
sole speaker from the group, in this 
shabby fashion? I am extremely 
sorry. I protest against this. 

Shri Bhagwat Jha Azad (Bhagal-
pur): Has the time been allotted ac-
cording to grouPs even in thls matter? 

Mr. Deputy-Speaker: It is not a 
special debate. 

Shri B.anga: This is a wooden way 
of doing things. 

Mr. Deputy-Speaker: No reflections 
on the Chair. 

Shri Tyagi: I ask Prof. Ranga to 
make a humble submission to the 
Chair. 

Shri Ranga: This is the third time, 
my friend. The decorum demands 
that the Speaker should show courtesy 
to us and we should show courtesy to 
the Chair. 

Mr. Deputy-Speaker: I am appeal-
ing to every Member I1IOt to take more 
than 5 minutes. ThE' han Member 
has taken 8 minutes. Still he is 
making comments on the Chair, 



Moti~ re: BHADRA 4, 1885 (SAKA) Report of State 2724 
Trading Corporation of India 

Shri Ranga: Let it be known to 
this House that the Chair can deal 
with Us in this way only. I am sorry 
to have Chosen this time to get up In 
this House to speak. 

Mr. Deputy-Speaker: Are you 
::nishing your speech, or ....... . 

Shri Ranp: I am sitting down in 
protest. 

Mr. Deputy-Speaker: All right; 
Shrimati Savitri Nigam. 

Shri Hari Vishnu Kamath (Hos-
hangabad): I submit the time may 
be extended. 

Mr. Deputy-Speaker: I have ex-
tended it by half an hour. 

Shri Kbadilkar (Khed): Lookin, to 
the nature of the debate and the fact 
that he is one of the leaders of the 
groups, I feel it shOUld not end in 
such an abrupt manner. Of oourse, I 
would request the Opposition Mem-
bers not to be .... (Interruptions). 

Mr. Deputy-S}l8ker: The hon. 
Member does not want to continue. 
Shrimati Savitrl. Nigam. 

S1lri Tyagi: Sir, all Members whe-
ther in Opposition or on this side, 
must make it a point to see that the 
sanction of the Chair is established. 
If there is any objection to anything, 
I would appeal to Prof. Ranga and 
others that they must make a humble 
submission to you and I am sure you 
will always agree to do it. 

Mr. Deputy-Speaker: That is the 
cooperation I have been appeaLing for 
from every Member. 

Shri Ranga: You lhave reminded 
me three times. In the very begin-
ning I had said ttlat I di~ not want to 
take only 5 minutes. We must learn 
to respect each other from either' side. 
(Interruption) . 

Mr. Deputy-Speaker: Order, order. 
Shrimati Savitri Nigam. 
g3~ (Ai) LSD-8. 
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1i1<qj'(~I'1 <it ~ m ~ I 

Dr. L. M. Singhvi: I speak from a 
sort of disadvantage, speaking as I do 
after Shrimati Savitri Nigam who 
tried to combine charmingly persua-
sive advocacy with a wholesale ap-
proval and endorsement of the src 
as an institution and as an agency for 
monetary policll~$ and for increasing 
our trade. I am sory that I cannot 
agree with Shrimati Savitri Nigam 
and her all too sweeping approbation 
of the goods, the STC is said to have 
delivered. I feel that the report which 
is before us is steeped in too much 
optimism, just as the condemnation 
has been too unrestrained. 

I feel that this opportunity is 
valuaJble, although because of paucity 
of time, ~he opportunity is reduced 
greatly in proportion to the time-limit 
that is imposed yet, the opportunity it 
valuable because this is one of the 
most important agencies for our coun-
try and its economy, not because it 
represents doctrinal fuUilment but 
also because State trading is a vital 
part of our export progTamme. 

Why was the STC established in 
our country? The Government was 
very cautiou; ane! hesitant in 1954. It 
was when they realised that free 
trade was not dynamic enough and 
was not willing enough to expand and 
diversify Trade that they had to 
undertake a policy of establishing a 
State trading agency. In theory it is 
an extension of State capitalisu{, and 
in practice, it is only a little worse, if 
I may say so. I feel that the consi-
derations which led to the introduc-
tion of State trading and the setting 
up of this institution in our country 
merit close scrutiny, and this is the 
time when we must do it. The Esti-
mat"'! Committee !has mentioned four 
objectives, presumably on the' basis 
of evidence made available to them, 

Trading Corporation of India 
as the considerations which led to the 
establishm"nt of this corporation. The 
first consideration was 'the difficul-
ties experienced in diversifying 
and expanding India's foreign trade, 
particularly with Comm unist COUll-
tries'. .on this, I would say that while 
the trade with the Communist COUll-
tries has been expanded considerably, 
and one has reason to be satisfied 
with the progress already registered 
and the steps taken to further aug-
ment the volwne of trade, one must 
also admit at the same time that the 
progress in the direction of diversi-
fication has not been very satisfactory. 
This is actually conceded in one of tlle 
replies furnished by the Ministry to 
the Estimates Committee. We can 
only hope that there would be a great-
er effort at diversification of trade, the 
progress in which respect has been 
lagging far behind what is required. 

The second objective was: 'The 
need for maintaining a steady price 
level and sustaining equilibrium bet-
ween supply and demand'. That is, 
of course, a tall claim, and I think 
that it would be conceded that only 
a small measure of this objective has 
been achieved. 

The third objective 'was: 'To ar-
range for imports on bulk basis to 
bridge temporary gaps between sup-
ply ane! demand in essential commo-
dities'. The fourth objective was 'To 
supplement private trade'. I think 
that the last one would not be conced-
ed by anyone concerned. I am no ad-
vocate of unbridled private trade. As 
a matter of fact, I think that it is 
necessary and useful for the society 
to keep it within proper confines and 
bounds. But. instead of supporting 
private trade. the STC has tended to 
supplant it in a very large measure, 
and it is only as a token of their op-
position to this institution and ilo; prac-
tices that the Federation have tim!' 
and again demanded :a probe in the 
matter. 

I feel that these basic considerations 
have to be kept in our view, and I 
should like to say here that a sta~e-
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[Dr. L. M. SinghviJ 
ment made by the Minister of Com-
merce which is cited in this report 
was far from refreshing and instruc-
tive. I hope that the hon. Minister of 
International Trade, on whom now 
vests the overall responsibility for this 
corporation and all international trade 
activities would make a more compre-
hensive and a more satisfactory dt)c-
lar8otion of policy in the matter of 
State ·.rading in our country. 

Mr. Deputy-Speaker: The han. 
Member should try to conclude now. 

Dr. L. M. Singbvi: I have hardly 
begun my speech. At least, you must 
give me seven minutes which was the 
time given to the other Members. In 
this particular debate, you are not 
even making a distinction on the basis 
of aUocation of time for the different 
groups. Shri Ranga had eight minutes 
before me, and still he went away un-
satisfied. You must give me at least 
that much of time. 

Mr. Deputy-Speaker: He may take 
just one Or two minutes more and 
then conclude. 

Dr. L. M. Singbvi: Shri Indrajit 
Gupta said that this corporation was 
greatly inhibited. I am so sorry I 
do not agree. 

I think the inhibitions of any are 
entirely imaginary. There is nothing 
in the enunciation of policy, as ac-
cepted by this Parliament, which seeks 
to inhibit this Corporation; nor ;ndecd 
would it be a justified inference that 
it is because of the inhibitions in the 
funcaoning of this organisation that 
it has failed to register sufficient pro-
gress. As a matter of fact, on the con-
trary, I think it has taken upon Itself 
a musketeering role and it is neces-
sary, therefore, that it is kept within 
confines. 

I should like to add here that there 
are those who feel alarmed because of 
i~ great expansion. There are others 
who think that it ought to expand. 
Now, I think it is bound to expand; 
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it is inherent in our economic policy· 
as accepted and permitted by this Par-
liament. I think it is necessary also 
to supplement these efforts by aug-
menting exports from this country or, 
to quote the words of the Minister, to 
'inculcate export morality'. Sir, I 
would go further. I want the ·Govl'rn-
ment to provide for a compulsory ex-
port percentage in every industry. 

I am concerned particularry (0 
find that the liaison with the prj va te 
sector, the Government and the 
Corporation has been far from satis-
factory. It is true that there have· 
been, as is alleged by so many of 
my hon. friends, who preceded me, 
illicit, nocturnal dealings o",Lv.:e"n 
officials of the Cgrporation and SQme-
one or the other or that the Govem-
ment have failed to give general or 
specific directives in a sati:liactory 
manner. I would like greater liaison 
with the private sector to be foster-
ed. I would also iike ,hat this 
Corporation is able to function within 
the framework of policy directives 
given by the Government, which un· 
fortunately do not find a place In the 
annual report, as required by the 
Estimates Committee. 

One word more . . . 

Mr. Deputy-Speaker: I am sorry 
There is no time. 

Dr. L. M. Singbvi: I would like to 
say that rather than heing a rieketty 
baby, it is quite often a bully, dIld it 
is necessary that the bureaucracy in 
this corporation, the delays in the 
functioning of the corporation, must be 
curtailed and checkpd; otherwise, this 
will also go the way of other unsuc-
cessful public sector undertakings. I 
think the stranglehold of bureaucracy, 
of which the Minister of Steel and 
Heavy Industries spoke the other day, 
also looks very large on this corpora-
tion. I express the hope that under 
the competent guidance and leader-
ship of the Minister, who is nOW un-
fettered in the control of this corpo-
ration and its activities, it would bl! 
able to curtail delays. I would al8e 
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• like to mention that greater negotia-
ting skill must be imported into the 
dealings of this Corporation so that 
.... e do not suffer the kind of less we 
suffen'" in negotiating the iro" are 
transac-juns. 

There are many other points. but I 
would conclude by saying, that the 
deficiencies which confront this Cor-
poration are deficiencies which afflict 
the nation ... 

Mr. Deputy-Speaker: Shri Kakkar. 

Dr. L. M. Singbvi: I am finishing 
There is one thing I do want to say. 

,When I am concluding, you interrupt 
me and because of that 

Mr. Deputy-Speaker: The time is 
very limited. It is not possible to give 
more time. 

Dr. L. M. Singhvi: I am finishing 
my sentence. 

Mr. Deputy-Speaker: How am I to 
proceed at this rate? 

Shri Surendr3nath Dwivedy: He 
can condude his sentence. 

Dr. L. M. Singhvi: With all respect, 
I think a mechanical policy in this 
matter has never paid any dividends, 
in making the d.-bate very fruitful. 
I would pray that you be a little more 
considerav,. 

Mr. Deputf-Speaker: would 
request all Mombers to co-operate 
with the Chair. 

Dr. L. M. Slngbvi: I am prepared 
to bow to your ruling, but there i~ a 
limit to the extent to which you can 
control our right of speech. All I am 
asking 1S a fraction of a minute. 

IIr. Deputy-Speaker: Ten minutes 
have alrea,ly been taken. 

Dr. L. IIl.SI_pYi: It is not !IlY 
:lault. 

Trading Corporation of India 
I would say that the dilemma that 

confronts us is that the private sector 
is not dynamic enough, is not Vl tal 
enough and the public sector is not 
efficient ""nugh. There is need in the 
case of this Corporation, as in eVery 
other case, t.o combine efficiency with 
dynamism. I hope this will be pro-
gressively [,ccomplished by th,. 
Corporation. 
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Shri S. M. Banerjee: Mr. Deputy-
speaker, Sir, I share the criticism 
made by my hon. friends Shd Indra-
jit Gupta and Shri Nath Pai. The 
question was raised by my hon. friend 
8hri Tyagi about the tyres. I would 
only confine myself, within the five 
minutes at my disposal, to that sub-
ject. I would like to get 'orne defi-
nite answer from the hon. Minister. 
In 1959 there was a 'criminal' shortage 
of tyres in this country and the short-
age was created by Dunlop, Good Year, 
Firestone and Premier Co., etc., to get 
more prices. Then, the State Trading 
CorpOl·ation decided to import tyres 
from those countries which were pre-
pared to give us' on rupee payment, 
anI'! naturally, the tyres to the tune of 
Rs. n crores were imported from 
three countries-Czechoslovakia, 
Poland an6 Hungary. The State Trad-
ing Corporation was responsible for 
the distribution and it appointed three 
st~kis~Messr!t. General Industrial 
Stores Supply Co. Ltd., Calcutta, 
Khemka Agency and another firm in 
Delhi and authorised them to import 
to the tune of Rs. 2! crores each from 
Czechoslovakia, Poland and Hungary. 
The tyres reached this country in 1960 
and when there was a question of dis-
tribution there was a stir in the coun-
try and the monopolists like Dunlop 
Good Year, Firestone, etc., wanted to 
create an unfavourable condition for 
the tyres and they wanted to give a 
feeling to this Government that the.e 
tyres were useless. Naturally, the 
State Trading Corporation took the 
responsibility for distribution and· en-
tered into a rate contract with the 
Director-General, Supplies nnd Dis-
posals, fOr the supplying these tyres 
to Government departments and semi-
Government departments. 

I may add that the price of the im-
ported tyre was Rs. 249 per tyre and 
the mileage guarantee was 40,000 DUles 
and free replacement in the eYent of: 
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premature failute. What was the price 
of Dunlop? Rs. 400 per tyre, with a 
mileage guarantee of only 20,000 miles, 
and there was nO question of replace-
ment. I was told last week that in 
March, J 963 one of the Members of 
this House who is connected with the 
automobile industry wrote a letter to 
the Prime Minister telling him that 
because of Chinese invasion we have 
to fight the Chinese-a communist 
country-and these tyres have been 
imported from communist countries-
Poland, Hungary and Czechoslovakia-
and the tyres are also short of speci-
fication and so they should not be used. 
I am shocked that this letter was sent 
to the Prime Minister. The Prime 
Minister, as usual, did not take much 
notice of it, but 'he sent it for veri-
fication. The tyres were verified and 
inspected by the highest person in 
Defence, known as the DRD (Direc-
tor, Research and Developmentj and I 
may tell you that in the report which 
he submitted he 3tated that these tyres 
were class one and could he used. 
Still, it was not done. In May 1963, 
I was surprised to know, instructions 
were issued by the Minister of Econo-
mic and Defence Co-ordination to the 
Director-General of Supplies and Dis· 
posals not to use these tyres. ~t is 
something surprising. I would request 
the hon. Minister to see kindly that 
a committee comprising Members of 
this House is appointed to see whether 
these tyres were really defe~'!ive. I 
speak with authority and I would like 
to impress upon this House that this 
was done simply because a Member of 
this House, who had interests in the 
automobile industry and who took the 
aide of those big monopolists wanted 
to sabotage the whole thing. I charge 
the STC who entered into the rate 
contract with the DGS&D, who were 
responsible fOr the distribution, for 
this muddle. Because of this action 
on the part of the STC and Govern-
ment, now the tyres are rotting with 
IKlrne of the agents. Good Year, Dun-
lop and Firestone have issued instruc-
tions to their agents "Look here, if 
you purchase these tyrea or distribute 
th_ tyres, your agencies will be 
eaJlcelled". That waa the buIIyin, 

tactic adopted by the big monopolists 
of this country in order to increase 
their own huge profits. So, I woul~ 
request the hon. Minister to enlighten 
us on these points. We would like t() 
know whether a Member of this House 
did write t() the Prime Minister and,. 
if so, why did he write so and whether 
he is connected with the automobile 
industry. I would even request that 
the full file dealing with this case 
should be laid on the Table of the 
House, becaUSe this is a big scandal. 
This was an attempt to 3abotage our 
defence needs at a time when we want 
to have more tyres for :~1'! defence' 
purposes. 

Many of these tyres were used by 
the Defence Ministry and the Direc-
tor-General of Ordnance Factories in 
Shaktiman and Nisan, the public sec-
tor trucks manufactured at Jabbalpur 
and were found to be excellent and 
class one. So, we would like to know 
who sabotaged all this. If the Mem-
bers of this House, interested in fur-
thering and strengthening the mono-
poly which is already suffiCiently en-
trenched in this country, continue to 
act in this manner I shudder to think 
what the future of STC and the coun-
try is going to be. And all this is 
being done at a time when the very 
security of our country is threatened 
from outside. I am sorry, for want 
of time I could not supply more 
details. Therefore, I would end by 
saying that I would like to have 
a definite answer to this question 
from the han. Minister. 

An hOD. Member: What is thE!' 
name of the hon. Member of this 
House who wrot-e to the Prime Minis-
ter? 

Shri S. M. Banerjee: Shri Kamal. 
nayan Bajaj. 

An hOD. Member: Why do you 
mention nam-es? 

Shri S. M. Banerjee: Because some-
body asked fOr it. 

Mr. DePJIty-Spealter: The JiOJL 
Minister. " 
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Some hon. Members rose-

Mr. Deputy-Speaker: I am sorry, 
have no time. 

Shri Manubhal Shah: Mr. Deputy-
"Speaker, 1 am grateful to the han. 
Members for giving me this opportu-
nity to discuss the annual report of 
the State Trading Corporation. May 
I request that in such interesting sub-
jects in which the hon. House is very 
much interested, with your permission, 
the Speaker be requested to take the 
Business Advisory Committee into con_ 
fidence and allot more time? Because, 
I consider it very fundamental to the 
principle of democracy that subjects 
on which we want the future of this 
country to be built, namely, the direc-
tion and expansion of State trading, 
must be debated to the fullest satisfac-
tion, and that as much time as every 
hon. Member desires is given so that 
we can inform the country what and 
'Why we have to have State trading in 
this country and what it is. 

As the hon. House is aware, I have 
been long associated both with govern-
mental work as well as private work, 
and very few people in this country 
perhaps would have as much inti-
mate knowledge of the private trading 
industry in this country as I may 
humbly claim sometimes to possess. 

Shri Nath Pai: We concede that. 

Shri Manubhai Shah: I am fully 
convinced that if this country is to in-
crease foreign trade, particularly 
import and export there is no escape 
from larger and larger chunks of the 
trade coming into the State trading 
sector. If a few hon. Members are 
dissatisfied with one item or the other, 
because some information is lacking 
before them in one aspect or another, 
if they try to run down corporations 
after corporations in the public sector, 
which not only bring us nearer to 
socialism-that, of course ill the ulti-
mate objective, but more than any-
thing else, to promote the foreign 
trade of thi!I country in a !lCientific v 

Trading Corporation of Indil1 
manner, then, I am ''afraid, forei!lll 
trade will never expand. 

We cannot rely on individuals who 
would neither have the wherewithal 
nor the efficiency or understanding of 
long_term contracts for bulk commo-
dities and several other important 
items of import and export. We can-
not depend upon their mercy, their 
rigging capacity, their collusion capa-
city and their capacity for making 
consortia in order to bring down 
prices. I was surprised when I heard 
my socialist friend, Shri Nath Pai, 
pleading for some interests which 
bave no place in this country. As a 
matter of fact, I can quote to him the 
names of the capital. ..... (Interrup-
tion). He mentioned about iron ore. 
He was mentioning about manganese 
ore. They are vital to the country's 
interest and if I leave it to the 
private ..... . 

Shri Nath Pai: I take strong ob-
jection to his saying that I have 
pleaded for someone. I said that our 
exports of these have fallen. 

Shri Manubhai Shah: They have not 
fallen. They haVe gone up consider-
ably. They have gone up by Rs. 3 
crores. 

Shri Nath Pai: I gave your own 
statiscs. 

Shri Manubhi Shah: He read out 
the figure of Rs. 3 crores. What he 
was objecting to was that the prices 
of per unit should go uP. That is im-
possible. It is a common principle of 
trade that if you want to expand the 
trade when the world is competing 
and ~erywhere the com.etition is so 
fierce that each country wants to sell 
more of those products, the commodity 
markets are bound !o fall. That i~ the 
primary principle of trade. 

Shri Joachim Alva (Kanara): Our 
manganese ore trade was in doldrums 
tor some time. 

Shri Manubhai Shah: Yes, it was in 
the doldrums. I am c~ point b7 
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point. What I would 'lrge is that 
these are subjects of very vital im-
portance and it is better that we get 
to know each other more on the prin-
ciple of State trading SO that the 
future of this country can be assured 
In the right direction. 

I am coming to the bulk commodi-
ties first. My hon. friend, Dr. Singhvi, 
mentioned diversification. At the 
same time he was not satisfied with 
the diversification, that it was not ade-
quate. I accept that much more 
diversification is necessary. But the 
corollary which he brought at the end 
of his speech to show that at the same 
time the function of State trading 
should be limited is something which 
is contrary to the spirit of diversifica-
tion. I am pointing out these different 
types of contradictions in our approach 
to State trading. We have got to be 
clear in our minds. Today most capita-
list countries, leave alone the SocIa-
list countries doing work on the State 
trading basis, have found to their cost 
that in these types of trade instead of 
5, 10, 20, 30 or 40 individuals collect-
ing together and forming a consortium 
and rigging up the prices, it is better 
that the community does it on behalf 
of the country and stabilises the prices, 
as my hon. friend opposite mentiOned, 
g;ving price support to the grower 
and to the producer. 

Let us first take iron are. If this 
country is to sell 25 million tons or 
30 million tons, I have my own ap-
prehensiOn that if we do not go the 
right way in order to see that the 
State monopoly in iron ore trade is 
properly supported by this House and 
is completely understood in all the 
corners of the country, that no indivi-
dual miner will get any suPPOrt from 
any quarter because he wants Rs. 2 
or Rs. 5 per ton more or he wants to 
mix up some other grade of iron ore 
and manganese ore and ·brings a bad 
.ame to the country or damages the 
image of the country abroad, we shall 
not be able to sell 25 milion tons or 
30 million tons. It is a colossal quan-

Trading COTPOTation of India 
tity fetching Rs. 150 crores to Rs. 200 
crores to this country. From whom 1s 
the competition? It is from the Sovie. 
Union, Brazil, Ar2entina, the Congo, 
Australia, Venezuela, Sweden etc. 
Every country in the world is today 
trying to compete in the basic field 
of iron ore and even the private 
miners admit that it is impossible 
for them to collect together and enter 
into five or ten long-term contracts, 
arrange for road transport, true!:: 
transport, railway transport, shipping, 
transmission there, charter bulk iron 
ore carriers and carry 011 trade with 
Japan, the East European countries or 
the West European countries. There-
fore in these commodities that I am 
enumerating State trading is inescap-
able, inevitable and most desirable if 
this country is to expand its foreign 
trade. 

Then, the question of manganese 
ore came up. I may request any hon. 
Member who knows manganese miners 
to produce one single miner who will 
say that today he can export manga-
nese ore without the help of the State 
Trading Corporation that is, the com-
munity. 'When I say "State Trading 
Corporation", it means this august 
HOUSe which !'epresents the 
sovereignty of Parliament and of the 
whole nation. Unless and until we, as 
a State, can support this very. very 
falling line in a buyers' market, no 
manganese ore can be sold. It is they 
who have often come to us and have 
said, "Will you please help us and see 
that it is canalised properly and then 
it is sent out?" 

My hon. friend, Shri Tyagi, was 
mentioning that some of the transa-
ctions of the State Trading Corpora-
tion were like that of a commission 
agent. I might request him to see that 
it is not purely commission agency. In 
many things they do direct trade, but 
even commission aiency is not what 
it looks like on paper, that is, as if we 
mechanically transferred one com-
modity to another. There the price is 
properly regulated. If twenty people 
go to a foreign country, eaC\ under-
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('utting the other in order to sell his 
goods in preference to the other, the 
country on the whole loses; whereas 
if you canalise it through the State 
mechanism or through the State 
Trading Corporation, we are in a 
position to bargain for the best price, 
get the longest possible contract and 
see that every private trader's inter-
ests are safeguarded because it is the 
national interest, unless it:is con-
trary to national interest. We do not 
regard the personal interest as very 
important. But where we can pro-
tect the individual interest of the 
miner, g.~t the best prices, is it not 
necessary to work even as a commis-
Non agent? After all, that commis-
sion agency is not there that I contract 
for 'A' s~amp it and pass it on to 'B'. 
But it is to coordinate, to agglomerate, 
these various offers of 50 to 100 peo-
ple, who if they are left to themselves 
to bargain in the world market will 
go and undercut the price of Indian 
goods· and sell them at falling ~rices 
continuously and in the bargain lose 
the entire market and reputation of 
this country. That is also the func-
tion of the State Trading Corporation. 

17 hrs. 

Then, other items are mica chrome 
ore, bauxite-various types of mineral 
ores. Before I go over that. I would 
like to mention about what· the hon. 
Member, Mr. Tyagi, said regarding the 
constitution of the State Trading Cor-
poration. It is true that there can 
be an opiniOn. that a statutory corpora_ 
tion established through a regular 
legal piece of legislation can also be 
constituted and a COrpol3tion such as 
this, can also be incorporated under 
the Indian Company law. Since we 
became more and more exPanding in 
the public sector-and T think public 
lector will have to be dOltbled trebled 
and quadrupled as we 1(0 aiong the 
line-it was found that the: flexibility 
which we get by the Indian Com-
pany law, required some disciplines 
by an.v prdudence of nonnal businesl, 

that is accountability to Parliament, 
the proper valuation of prircs and pro-
duction the flexible working and the 
functioning of the public sector ror-
porations like any other individuals 
in a most efficient manner so as to 
promote nati'Onal interest. If these 
very objectives could be protected 
through the incorporation of a com-
pany or a corporation likE that under 
the Indian Companies Act, there does 
not seem to be a very much difference 
of opinion whether it shuuld take one 
form or the other. I can as&ure him-
of course, I know he i.;: v~ry anxious 
to see that pu·blic mora~ity and public 
accountability are properly protect-
ed-that We are aU also of the same 
feeling, that we must remaIn the con-
tinuous guardian of the lJublic accoun-
tability for whatever the State Trading 
Corporation does. But this has to be 
seen whether the constiltltion of a cor-
poratiOn as an Indian ,ompany under 
the Indian. Companies Act makes any 
greater disability than tbe constitu-
tin" (Of a statutory corporation. After 
having the experience of more thaI' 
65 public sector corporations of this 
country, I find very little distinction 
between the two. As a matter of fact, 
if We have more than one corpora-
tion-We are going to have anothel' 
one; maybe in a few years we might 
have the agricultural credit corpora-
tion; if I can envisage, there may be 
another three or four corporations for 
trading-they might come UD for 
specialised commodities and then it 
will be desirable for the hon. House 
to have some flexibility given to 
the State trading in~t.;ad of strait 
jacketing in a manner ~~at it loses the 
competitive capacity a"ainst the 
foreign buyers, against tho foreign 
sellers and against mighty ,"orporations 
both in the capitalist countries and in 
socialist countries with wh?m we have 
to compete. So, that is a matter of a 
shade of opinion here and there. But 
I can assure the House that from the 
practical experience W£ l1:Jd that the 
constitution, as it is today, is 
fairly flexible, fairly elllcient and 
.trona i. the tradin, 11 reneth. 
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Then, I would like t~ d:'aw the at-
tention of the Honsc-J ~m rather 
sorry that because of the .hortage of 
time, many Membe~s did 'lot go into 
the performance of thp State Trading 
Corporation-to this. 11 th;s chart on 
these pages is seen-in a very scientific 
way they have dO!le i.-you will see 
how the turnover has increased from 
1956-57. when it was hardly Rs. 9 
crores, it has gone to Rs. 80 crorl'!s in 
1962-63. There is !lnothel' sum of 
Rs. 48 cores, which is indirect trade. 
Therefore, last year we traded on the 
State account for Rs. 130 crores. This 
year we are running at Rs. 150 crores 
or Rs. 160 crores, I would request 
my hon. friend Mr. Natll Pai to tell me 
of a single corporation in the country 
either in the public !lector or in the 
private sector which with !ts. 47 lakhs 
of overheads, has a turnover of Rs. 130 
crores or Rs. 140 crores. I am not 
trying to congratulate them, whether 
they are bureaucrats, this or that. 
They are public servan:s unheard, 
unsung and not seen by the people 
and to say they are inferior, 
as bureaucrats or belonging 
to civil service, to somebody 
in Birla's concern or Tata's con-
cern is to my mind not prcper. I nave 
worked with both. I haVe found in-
dividuals quite competent in both the 
camps. I lOve the public SEctor camp 
because I know that they have at 
least the purity of heart, the account-
ability to this Parliament and all the 
profits that they make-some people 
may be corrupt here and there .... 

Shr'i Nath Pai: They should be the 
model to the private sector. 

Shri MaDubhai Shah: am not 
pleading about the model. ... 

Shri Nath: Pai: The public sector 
'should set an example to the private 
sector. That should be the aim. 

Shri MaDubhai Shah: I do not say 
that we are a model, but if I say that 
we are better, then also, perhaps, my 
han. friend wiII not accept it. But I 
can certainly say tha t we are more 
publicly informed, and we are more 

publicly accountable, and whatever re-
sult the public sector produces is for 
the benefit of the whole country and 
not for a few individuals who want to 
take the profits away and who risl the 
prices up and then put everybody to 
trouble. I am not saying this to 
castigate the private sector. What I 
say is that we have chosen this path 
deliberately, and I think that this 
pa th is the only correct path along 
which the country could progress, 
namely that the public sector will have 
to have a more and more dominating 
influence and a more and more domi-
nating control on the economic appa-
ratus of the country. If we merely 
leave it to thousands and thousands of 
traders, at least so far as foreign trade 
is concerned, I can say that we snail 
be the smallest and the weakest pos-
aible link in the world. 

Even in the most advanced coun-
tries where free enterprise has been 
enshrined to a certain virtuosity, 
which we do not believe in, they have 
realised the usefulness of such an in-
stitution. For instance, take the case 
Of the Commodity Corporation of the 
USA. The entire barter on ferro-
manganese ore or stock-piling etc. is 
done through them. As far as I am 
told, more than sixty corporations of 
that type operate in that country. Why 
do they do so? That is because when 
you have to handle such gigantic am-
ounts, when you have to rol! over 
crores and crores and billions and 
·billions it cannot be entrusted to an 
individual enterprise, and it is beyond 
the capacity of an individual enter-
prise also to do it. There is also the 
jealousy which exists in the private 
industry. Competition when distorted 
into a sort of naked vice becomes jea-
lousy and it tries to, run down every-
one; each person tries to run down 
tIe other, under-cuts the price and 
tries to sell each other out, tries to 
buy each other out, and sO on; tholle 
vices will 'have to be avoided in foreign 
trade, if we have to expand. , 

I am not saying anything a bout pl'o-
fttability, but 8hri Nath Pai ...... 
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riihtly mentioning about the transac-
tion in tyres, and Shri S. M. Banerjee 
also felt very much concern~d. I may 
tell him that it ;5 neither a Member 
of this House nor an/body else who 
has been respo:lsible for anything of 
that sort. There was a real acute short-
age of tyres in this country at that 
time. At that time, it was not this 
tyre company or that tyre company 
which came forward. We were short 
of foreign exchange, and we got it 
from the East European countries. 
We do not certify that everything that 
We buy frerm every country is going 
to be actually according to standard. 
The Indian roads as a whole are some 
Of the roughest roads in the world, 
and therefore, the Indian tyre specl-
fica tion has been the strongest pos-
sible tyre. Those countries from whicb 
we generally used to import-there are 
several of them-are familiar with our 
road conditions. In this particular 
case, I thmk, We imported 60,000 or 
70,000 pairs of tyres from one coun-
try, namely Hungary; I do not remem-
ber exactly the total quantity that we 
imported from Poland, but from both 
of them, tyres not exceeding a crore 
and a half Or two were imported, of 
which 70 or 80 per cent has already 
been sold. The prices then were abso-
lutely go;ng up and they were going 
sky-high. And the consumer was 
protected by these imports. My han. 
friend Shri Khadilkar is not here. He 
will confirm me when I say that in 
those days, even though I was not per-
sonally looking after the STC, I used 
to get requests from SO many peo-
ple, saying 'Release 200 pairs of tyres 
or 400 paors of tyres, for this cO-
operabve transport company or that 
transport corporation' and so on, and 
the tyres were released to them. It is 
true that those tyres were not as good 
as we wanted. Once, we bought some 
tyres frer,n China also, which just tore 
off. And similiarly we had bought 
from other countries also, and some-
time s, they were good, and sometimes 
thJy were .pad. Similarly, here also, 
they were not of the same standard; 
they were not either too good or too 

bad, but they were not of the same 
strong standard as we produce in our 
OWn country. 

Smi Tyagi: Were they regularly 
examined and fQund to be lacking? 

Shri Manubhai Shah: About 12 or 
15 per cent was inferior as compared 
to the local make. I shall eXIllain the 
position to my han. friend. In this 
instance, while most Of the things got 
distributed, some Of the tyres still re-
mained. about 25,000 pairs or 40,000 
pairs still remained between the two 
people or two parties who imported. I 
may straightway tell my han. friend. 
Shri Nath Pai that they were not 
functioning as if they were the agents 
of the STC, but they were direct i.n-
porters who undertook to import JJ.e 
tyres on their Own behalf and on their 
Own account. If a private importer is 
allowed to import, only because he im-
p"rts from a rupee-payment country, 
the STC ·cannot De held responsible 
for that transaction. If they want to 
make a profit of a reasonable nature, 
they will have to take also alI the 
risk antecedent to that trade, and if 
they lose the money, We cannot weep 
for them, and we cannot compensate 
them for that becaUSe we never want-
ed to compensate them for th -'. "'hey 
traded for profit on their on 1 esponsi-
bility. 

I have also heard something about 
distribution to Defence. The STC d(>€s 
not corne in that picture. The Minj.'!-
try of EconClmic and Defence Co-ordi-
nation, who, perhaps, looks after The 
supplies part of it might have thought 
that the few tyres that remain .... 

Shri S. M. Banerjee: Was it a rdte 
contract? 

Shri Manubhai Shah: There was no 
rate contract at all. This was pure 
import from the Communist countTles 
on rUPee payment, and most of tne 
tyres has already been sold out. and 
only a few remain, and the reason tor 
that is this. By that time, in t .. o 
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years, our production had soared up, 
and, therefore, there was not that 
much of demand for tyres as in the 
past. So, they found that selling 
those tyres was very difficult. Per-
haps, they aPproached some of the 
people in Defence as they buy various 
other goods, and they might have 
found out whether the tyres Wfore 
suitable to them or not. I am expla\n-
ing the position only for this purpose 
that in the STC they had no direct 
hand in the dispooal Of the balance of 
the tyres which were not sold by ~he 
private i'mporters who imported. whan 
the scarcity was too great. 

May I tell the House that if ih~ae 
public sector corporations have III 
function, then I would crave the in-
dulgence only to the extent of one per 
cent of the indulgence which we give 
to the private sector? So far as the 
private sector is concerned, no ac-
c~unts of theirs are known, and n~
body knows what purchases they make 
and what sales they make, and this 
House does not come to know any of 
these things. If your own corporaticn 
which has to do such work under an 
enormous amount Of limitations, whe-
ther it is in this trade or the other, has 
to do that, in that we should not take 
an unduly a serious view of it. If the 
priCe of lemon grass oil is falling, 
Members from Kerala write to me 
saying that it should be supported. H 
jute price is falling, Members from 
the four States where it is grown ask 
for the same priCe support. And wh·';} 
We support it, my hon. friend, Shri 
Nath Pai, comes and says: 'You 
bought this jute and this is what has 
come of it'. I can assure him that 
every single bale of it will be sold. 
The Indian jute industry is buying it. 
And we will give that support of 
Rs. 30 per Bengal rpaund, delivery at 
Calcutta. I can tell him that it w:u 
only a limited operation we had last 
year, only 60,000 bales or 3 lakh 
maunds. Next time it may be a mH-
lion bales. We are prepared to buy 
more than a million _bales. If the jute 
growers in Orissa, Bihar, Assam amI 
Bengal are to be !uppor1ed-peopl~ 

who work in the worst poosible con-
di tions; there is no agricultural pro-
duction or trade that I know of wruch 
is as difficult as that concering jute; 
the men have to work in fields full o! 
water fOr 8, 10 or 12 hours a day, take 
out that fibre which is so difficult t" 
cut, then ret it, wet it, purify it and 
dry it and then take it out-it will bl! 
done. If the STC do not come to their 
assistance, what is the STC meant for? 
What is it meant for if we cannot hdp 
the lowliest of the low in this country? 
This is a .product which earns Rs. 150 
crores of foreign exchange for us. Ii 
farmers are supported and if I !laie 
with me 20 or 100 bales left over, what. 
does it matter? I am prepared to bLlY 
1,000 or 10,000 bales or 10,000 bales in 
tha t manner, because it is done for the 
good or the producer, the grower. I 
would crave the indulgence of my hun. 
friend who is very progressive in hIS 
outlook to see that activities like ~nis 
are most sympatheticalIy considere·d. 

Certainly, if the Corporation makes 
a mistake-we all make mistake-ii 
must be pointed out. If any official of 
the corporatiOn is guilty of nepotism-
because thele is nepotism-if there IS 
corruption, all that must be looked .nto 
and those responsible caught. There· 
have been wrong types of transact!ons 
which must be ~hecked. But we 
shOUld not judge by 10-20 transactions, 
Does the House· know how many 
transactions they pqt through in one 
day? I have transacted on behalf of 
private industrialists Rs. 10 
crores-Its. 20 crores worth of husi-
ness and I k-now how difficult it is. In 
these transactions, the price is some-
thing today but after three days ;t is· 
changed.. We do not know what the 
background was. 

My han. friend referred to the sugar 
transaction. I can assure him that but 
for that transaciion, We would no~ be-
earning so much foreign exchange 
that we are. India is earning 
Rs. 30 crores fore:gn exchange-
from sugar. In all our history, wh~ 
did We export SO much sugar at the' 
best international price: the London· 
daily price plus the premium of $19.00' 



Metion re: AUGUST 26, 1963 Report of 'State 2754 
Trading Corporation of India 

[Shri Manubhai Shah] 
for Canada, if it is for Japan another 
premium, if it is for UK or USA, 
another premium and so on. Every-
where, the best price has been earned 
because we sold It. Today uniformly 
we are able to get the London daily 
price. If a ship from India is leaving 
ioday, it will be at today's pric'!, if it 
'leaves ten days after, it will be at the 
price ruling then. 

This is One of the best transactions. 
1 can assure the hon. House that that 
1S why we have now got a foothold 
in the sugar market Of the world. 
Our export is 5 lakh tons this year; 
it may be 71 lakh tons if the p~oduc
tion is good next year. In this way, 
we want to reach upto a million tons, 
if we can alford to produce more 
.sugar, sO that We earn more foreign 
<cxchaage. 

Shri bdrajit Gupta: Was there any 
'.open tendering for prices? 

Shri Manubhai Shah: Yes. There 
'were many offers. Barter firms gave 
their quotations and We selected the 
'best one whiCh was in the national in-
terest. After all, we have to go by the 
stability of the finn, their experie!lce 
in the field and the price that we get 
per ton, how much is the price another 
firm is quoting etc. We took the high-
,est price. 

In regard to the fertiliser also, it 
"was at internationally competitive 
price. Only 50 per cent was taken on 
'barter, the rest was on cash. 

We are glad that today, we have 
'come to know tha t there is an increase 
in foreign trade to the 

,extent of Rs. 55 crores. 
This is not just a miracle; it is all work 
.done by the various officials in diff-
.erent parts of the Ministry in con-
nection with small, small i te'll1S, a 
little bit of sugar here, a little bit of 
iron ore there, a little bit of engineer-

Aiing goods etc. All tliese have been in-
.creased, and I am not sure whether 
rthis rate can be maintained, because I 

am myself surprised that in :seven 
months this year We have increased 
Our exports by Rs. 55 crores, an aver-
age Of over Rs. 8 crores per month. 
I cannot forecast what will happen in 
future, but eVen if We can maintain 
Rs. 40 to Rs. 45 crores extra, which is 
the national target, We should be 
thankfUl for that in the pre-
sent state of intense competition in the 
world market, when our local demands 
are rising becaUSe of the population 
increasing faster than our national 
production. I need not elaborate on 
that now. 

The State Trading Corporation has 
been doing work in different direc-
tions, and I am glad to have the bene-
fit of the advice and observations of 
the hon. Members. I shall be grate-
fUl if they take continued interest in 
this activity, not only' once in six 
months or a year when the debate 
comes up. 

Shri Nath Pal: I nave also referred 
to the car deal. Please give a fair deal 
without twisting what I said. We 
want the STC to succeed, not to fail, 
and that is why we are offering criti-
ciS'lIl. 

Shri Manubhai Shah: I really wel-
come your suggestions and with the 
greatest humility accept the comments 
you have made. I believe yOU have a 
living interest in this matter, and that 
you are offering constructive sugges-
tions. 

Coming to the car question, this is 
something which is not really the 
function of the State Trading Corpora-
tion. The House was raIsmg this 
question often and was even angry 
that those cars coming from various 
sources should be sold at such high 
prices in the country. It was a two-
fold loss. The gentlemen who used to 
bring the cars because of certain in-
ternational obligations, used to Ben 
them at three Or four times the price. 
All that money used to go away ~gain 
in foreign exchange. Because of their 
immunity, we lost both the rupee and 
the foreign exchange. I can assure 
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the House that all these malpractices 
have been put an end to. They are 
sold to the highest tenderer, and only 
those who can afiord can buy them. 
We are not giving them to Ministers, 
Officials or even Members Of Parlia-
ment. Even though requests came, 
we said that there would have to be 
bid for the cars and buy them at the 
highest price. We are doing this not 
because we want to make a profit. 

Shri Natb Pai: You said you are not 
giving. I said you were giving. 1 
know today the practice has changed, 
but in the initial stages when the STC 
took over this business, it was a closed 
shop, the cars being sold only within 
certain circles. Am I :Jot right? 

Shri Manubhai Shah: In the early 
stages, one of the understandings With 
those people was that we would not 
sell the cars. Then we had to explain 
to them that this would not work. We 
had to go gently and gradually. I can 
assure the hon. Member that even at 
that time, excepting one or two cases, 
the cars were sold to the Tourist De-
partment, Raj Bhavans, Rashtrapati 
Bhavan or Ministries of the Govern-
ment of India and the State -Govern-
ments. About two to three hundred 
cars have been disposed of, as I £aid 
in answer to a question tabled by an 
hon. Member. It was not our function, 
but we have taken it up because you 
friends desired it, because the public 
in this country' wanted it, wanted that 
the prOfiteering, racketeering and 
black marketing should be stopped. 
We have put a total stop to that. It 
is quite possible that the vested in-
erests who have been hit hard will 
Come and complain to you, but I am 
prepared to look into every individual 
case that yOU may bring to my notice. 
After all, I cannot vouch for every 
officer. If there is collusion, I may 
assure you that, whether it is in _ this 
car deal or anything else, he will not 
'remain there. When we . entrust 
them with so much public money, they 
cannot dare flout the opinion of this 
House or this Government. I have 
been watching the disposal of cars 
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even personally, and I have not come 
across any instance of malpractice or 
collusion. 

However, this is not a subject to be 
too mUch debated about, because it 
was a complicated job which we have 
taken up in the national interest, to 
remedy the harm it wa.. doing. If any 
improvement in the procedure can be 
suggested, I shall be grateful. 

Shri TJaci: I had posed a question 
which has not been answered yet. May 
I remind the hon. Minister of a serious 
allegation against the STC? The STC 
exports things at a much lower price 
and the exporter is given a licence in 
exchange for import so that he can 
sell thOse commodities in the market 
at a higher price and thus cut his 
losses. Is that practice carried on or 
not? 

8hri Manubhai Shah: Sir, I bad 
missed that point. What the hon. 
Member says is different. I Will ex-
plain it. Suppose manganese ore is 
exported. The price ot ore in this 
country according to the lowest price 
of the miner would be, let us -suppose, 
Rs. 120 or 24 US dollars. The world 
price is today 17 to 19 dollars· or 
Rs. 80-95. On this there will be "a loss 
of 5 dollars per ton; he cannot afford 
to sel! ore like that. It is no uSe if 
we do not give him the minimum rea-
sonable profit which could keep hi. 
labour going and hi~ mind working. 
There is in such cases what i~ called 
the counter patronage Of barter. We 
allow him to import sO'mething at a 
fixed premium. It is not an import 
licence or profiteering at the cost ot 
the consumer nOr is it allowed in 
foreign exchange. Since he suffers a 
loss of Rs. 25 per ton, to that extent 
from the goods that may come maybe 
some machinery or certain thin,s like 
chemicals etc. he is allowed to make 
good that loss. The price is absolu-
tely competitive; not one rupee more 
is allowed to him and then he aets 
this in terms of India rupees to· the 
extent of Rs. 20 or 25 when he tr_l-
ters the goods to the actual use]'s 01' 
people who actually consume it. I can 
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assure the han. Member that there is 
no blackmarketing or profiteering. 

Shrl Tyagi: Is the sale price fixed 
.ad does he sell at that partilular 
.rice? 

Slad Manubhai Shah: Yes, Sir. If 
.. y tr.nsaction like that comes to the 
aotice of the hon. Members I request 
lIIa_ ~ write to me. There is the 
pric. fixed; he cannot charge more 
than that legally. This is the common 
practice ali over the world. One-third 
.r one-fourth of Japan's whole foreign 
trade is based on barter like this or 
link deals. There is no hanky-panky 
about it. These link deals are based 
an well-known business principles and 
they do not smack of any type of COl-
ruption or malpractice. 

Shrl Nath Pai: We raised the ques-
tiOIl whether it is not profitable to get 
•• es. licence. and sell them in the 
epell market in Bombay or Ahmeda. 
lnd? What they do is that they sell it 
eut rather than import it and they 
.ad it lucrative. 

!IlRi llaaubhai Shah: It does not 
.. ao«n the STC but as a general ques-
... aoncernini import-export trade, I 
.... oertainly answer it. It is true that 
_etimes in this scarcity market such 
lIIain&s happen even in respect of actual 
UMB' licences who haVe no corres-
Jl&ndini obligaticm to export. That is 
w.y w. penalise them, we have taken 
people to court under the Indian Sea 
Customs Act and under the Export 
Control Act. But the malpractices 
wherever they are, are far more exag-
gerated than they really are. Our im-
ports are RI. 1,250 crores and exports, 
RI. 750 or 800 crores altogether about 
Rs. 2,000 crores II year and we have 
more than 7-8 lakhs of export-import 
licences. If some few Of them are 
trading in a bad way, I can only ask 
the forgiveness of the House. We can 
eatch a few but we cannot put a 
.q::ceman behInd every citizen Of this 
aOUutry. I do not think that my CO\lD-
tr)' ia SO lUltrustworthy. Shri Indrajit 

Gupta may say that the whole trad. 
should be nationalised. But we can 
trust the men of this country; they are 
trustworthy. - In the past they traded 
all over the world, from generation to 
generation, frOm grandfather to father 
and from father to son; the pll,hted 
word Of "the forefather was hDnoured 
and respected by the sDn or even the 
grandson withDut any written docu-
ments-only the wDrd of mDuth. 
Goods from this country reached acros. 
the seven seas; they traded and never 
faltered in payment Dr in deliveriea or 
in quality Df gODds. That is the tradi· 
tion which yOU have tD bring back. 
And therefore goOd mixture of sDcial 
discipline in t~rms Df State trading in 
the public sector and a regulated 
private sector is the Dnly answer to 
a mixed economy which this cDuntry 
has accepted, which this hDn. House 
has approved, and whIch this Gove~. 
ment is permitted tD adopt as a policy, 
and within that framewDrk the State 
Trading Corporation functiDns. 

Shri S. C. Samanta (Tamluk): Shri 
B. K. Das referred to the export at 
rice by the State Trading CorporatiOn. 
Will the hon. Minister thrDw some 
light on it? 

Shri Mannbhai Shah: It is a litUe 
delicate matter, but we are produclng 
SDme basumatl rice, very high in 
quality, which fetches RI. 2 to RI. II, 
and we export it at 14 annas, 12 annal, 
or even 10 annas. It is good to forgo 
a little lUXury and earn BDme fDreign 
exchange and get three times the rice 
Df the same value. It ia the Dnly eco-
nomics. 

Shri Tyagl: Is that Dehra Dun riee? 

Shri Manubhal Shah: Ye •. 

Shri Tya,l: Then you can gD ahead. 

Mr. Deputy-Speaker: Does Shri 
M. L. Dwivedi want to reply? 

Shri M. L. Dwivec1i: ND. (InteffUp-
tion) . 



2759 Motion re: 
• 

BHADRA 4, 1885 (SAKA) Repart of State 276e 

Mr. Deputy-Speaker: The question 
ins: 

Som. ROD. Memhers: There is nO 
\'Gtin, on this. 

Mr. Depaty-Speaker: I have to put 
it to the House. The question is: 

"That this House takes note of 
the Annual Report of the State 
Trading Corporation at India 
Limited, New' Delhi, for the year 
1961-62, alone with the Audited 

Trading Corparation of India 
Accounts and the comments at tlu! 
Comptroller and Auditor General 
thereon, laid on the Table of tba 
House on the 4th December, UI62." 

The motion was I1doptea. 

l'U8 hrs. 

The Lok S~bha then w;ournecl titl 
El.even of the Clock on Tueldav, 
Augu.st 27, 1963/Bhadra 5, 1885 (Saka) , 



2961 DAlLY DIGEST 

[Monday, AuglUt ~6, I963/Bhadra 4, 1885 (SAKA)] 

COLUMNS 

ORAL ANSWERS TO QUES-
TIONS . 2499-2532 

S.Q. Srlbject 
No. 

273 
274 

Defence equipment 
Prohibition Study Team 
Avro-748 
Tata Committee on A VRO-
748 

Welfare Organisations 
Indians in Ceylon 

275 Fresh Chinese intrusion 
in India 

~76 Hostile Nagas 

WRITTEN ASNWERS TO 
QUESTIONS 

S.Q. 
No. 

277 Committee on Transport 
Policy and Coordination. 

278 Ordnance F actorie. 
279 Officers Training School, 

Poona 
280 Srinagar-Leh road 
281 Accident at Junawani Man-

ganese Mines 
282 Raid by Pak. riflemen 
283 High cost of living in C,I-

cutta 
284 B~h!ro State Electricity 

~85 

286 

~-orld Congress of Wo-
men at Moscow 

Chinese Embassy in New 
Delhi 

287 Code of Discipline 
288 Kidnapped Indian DOctor 
289 Delegation to U. N. O. 
290 Military Training for stu-

dents 
291 Bihar 
292 Production of defence sto-

res 

2499-2500 
2501-06 
2506-07 

2507-12 
2512- 14 
2515-20 
IfII 
2520-28 
2528-32 

3532-33 
2533 

2533-34 
2534 

2535 
2535-36 

2537 

2537 

2537 

2538 
2538-39 
2539-40 

2540 

293 Soldiers at high altitudes . 
294 Emergency Production 

Committee 

2542-43 
2543-44 

2544 
2544-45 

2545 
2546 

295 Trucks and jeeps 
198 Indians in Aden 

a>9 Mass Communication 

WRITTEN ANSWERS TO 
QUESTIONIS-contd. 

U.S.Q. Sub;ect COLUMNS 
No. 
823 Rural Industrial Projects . 2546 
824 Bharat Electronics Ltd 
825 Review of Second Plan 
826 Mininwm Wages Act 
827 Workers Education Cen-

tres 
828 Unemployment in Rajas-

than 
829 Radio sets 
830 Air hostesses 
831 Aid for Nepal.se projects 
832 New AIR stations 
833 Floods in Orissa 
834 Registered unemployed in 

Andhra Pradesh 
335 State Planning Boards 
836 Indians in Portuguese ter-

ritories 
837 Bengali broadcasts 
838 National Defence Fund 
839 Newsprint for 'Patriot' 
840 Air Technical Team 
94' E. S. I. C. hospitals in 

Kerala 
842 NEFA 
843 Ilmenite 
844 Bhoodan 
845 Labour's participation in 

management . 
846 Play 'Kohinoor Ka Lu-

tera' 

2547 
2547 
~547 

2548 

2548-49 
2549 

2549-50 
2550 

2551-52 

2552-53 

2553 
2553-54 

2454-55 
2555-56 

2556 
2556 

2557-58 

2458 
2559 
2559 
2560 

2560-61 
847 Special Alloy Steel Plant 2561 
848 Uranium 2561-6z 
849 Naga rebel problems 2562 
850 Indian. in Singapore 2562-63 
851 Indians in South Africa 2563 
852 Manufacture of planes in 

HAL 2563 
853 Anti-Indian propaganda. 2564-65 
854 National Mine Safety 

Council 2.165-66 
855 Multipurpose Institute at 

Kothagudium 2566 

856 Quarters for collieries . 2566-67 
857 Ex-servicemen in NEFA . 2667 
R58 District Soldiers, Sailors 

an Airmen Boards 568 



• WRITTEN ANSWE)~S TO 
QUESTIONrS-contd. 

U.S.Q. Subject 
No. 

859 Cantonment Boards 
860 Building for Indian Em-

bassy in Kabul 
861 "Designing Sections" for 

Defence production 
862 Ex-servjcemen 
863 Family pensions 
864 Boundary dispute between 

Assam and Nag.land 
865 Indian Embassy magazine 

in U.S.S.R. 
866 Naal Aerodrome 
867 Dohna Aerodrome 
868 Consumer goods' prices 

in Delhi 
869 Refugee children from 

Tibet 
870 Trespassing by Pakista-

nIS 

871 Tcc:hno-Economic Survey 
of Assam 

872 Soldiers' Sailors' and 
Airmen's Boards 

S73 Dock Labour Housing 
Scheme 

874 M.E.S. Barrackpur 
875 Border ·Operations Relief 

Fund 
876 Surplus M.E.S. workers 
877 Indians in Mozambique 
878 Low cost room cooler 
879 Experiment in international 

living 
880 Occupational Wage Survey 
881 Non-plan expenditure -
882 Situation in Laos 
883 Telephone lines in Leh 
884 Recruitment to Defence 

services 
885 Foreign Missionaries in 

Nagaland 
886 Television Programmes 
887 Recruitment in Punjab 
888 Backward areas of Punjab 
889 Film on removal of un-

touchability . 
890 Aircraft Depot, Kanpur ;. 
891 Bhojpuri folk dances 
892 Air Wing for N. C. C. 

cadets 
893 Emergency Commissions. 
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2570 
2570-71 

257[ 

2572-73 
2513 

2573-74 

2574-75 

2575 

2576-77 

2577-78 
2578-79 

2579-80 
2580 

2580-81 
258[-82 

2582-83 
2583 

2583-84 
2584-85 

2585 

2586 
2586-87 

2587 
2587-88 

2588 
2588-89 
2589-.. 0 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. 
No. 

Subject 

C. H. S. Sdtemefor defen-
ce employees 

Industrial Dispute. Act, 
1947 

Kidnapped Indian 
897 War Bonus 
898 Accident at Kargali 
899 Labour Laws in PORdi-

cherry 
900 Rifle factory near Tiru-

chirappaIJi 
901 Conference of State Chief 

MinisterS and Miaisters 
of Industries 

902 Delhi Employment Ex-
changes 

903 Employment situation in 
Assam 

904 Pensions for Army OiIiI%rs 
905 Mountain divisions 
906 Chinese Military Otri<:ers 

at Pak. border 

CALLING ATTENTION TO 
MATTER OF URGENT 

CoLUMNS 

2S92-93 
Z593-94 

ZS94 
2595 

2597 

PUBLIC IMPORTANCE ,3I6GID-02 

Th e Prime Minister laid 0 n 
the Table a statement in 
response to the caIling atten. 
tion by Shri S. M. Banerjee 
on the 22nd August, 1963, 
regarding the hoisting of 
Pakistani flag in Latitilla 
area of Assam on the 14th 
August and firing by Pakis-
tani Riflemen on Indian 
citizens there on tbe l!llh 
August, 1963 

4. PAPERS LAID ON THE 
TABLE z60z.03 

(I) A copy oach of the fol-
lowing Notifications under 
sub-section (2) of section 7 
of the Employees' Provident 
Funds Act, 1952 :-
(i) The Employees' Provi-

dent Funds (Ninth Am-
endment) Scheme,' 1963, 
published in Notification 
No. G. S. R. 726 • ,ed 
the 27th April, 1963. 

(ii) The Employees' Provi-
dent Funds (Eleventh 
Amendment) Scheme, 
1963 pllblillMd.in NGti-
fication No •. G. S. R. 8.12 , 
dated the lIth May,J963. 
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PAPERS LAID ON THE 
TABLE-contd. 

(iii) The Employees' Pro-
vident Funds (Twleftb 
Amendment) Scbeme 
1963 publisbed in No ti-
fication No. G. S. R. 
852 dated the 18tb May, 
1963· 

(iv) Tbe Employees' Pro-
vident Funds (Tbirteen-
tb Amendment) Scbeme 
1963 publisbed in Notifi-
cation No. G. S. R. 853 
dated the 18th May, 1963. 

(v) Tbe Employees' Pro-
vident Funds (Fourteen-
th Amendment) Scbeme, 
1963 published in Noti-
fication No. G. S. R. 879 
dated the 25th May, 1963. 

(2) A copy eacb of tbe fol-
lowins papers :-

(i) The Minimum Wages 
(Central) (Third Am-
endment) Rules, 1963 
published in No tification 
No. G.S.R. 1324 dated 
the lotb August, 1963, 
under section 30A of tbe 
Minimum Wages Act, 
1948. . 

(ii) Annual Report of tbe 
Central Coal Mines Res-
cue Stations Com-
mittee, Dbanbad, for the 
year 1962-63. 

COLtIMJCS 

(3) A copy each of the follewins 
Bills as passed by Ra;ya 
Sabha :-

(i) Tbe Employees' Provi-
dent Funds (Amend-
ment) Bill, 1963. 

(ii) The Code of Civil Pro-
cedure (Amendment) Bill, 
1963. 

MESSAGES FROM RAJYA 
SABHA 
Secretary reportd tbe fol-
lowing messages from Ra;ya 
Sabha :-
(i) That at its siningheld on 

the 21st August 1963, 
Rajya Sabba had passed 
the Employees' Provident 
Funds (Amendment) Bill, 
1963. 

(ii) That at its sitting held 
on the 22nd August, 
1963, Ra;ya Sabha had 
passed the Code of Civil 
Procedure (Amendment) 
Bill, 1963. 

,. 
PETITION PRESENTED 

Shri C. Dass presented a pe-
tition signed by a petitioner 
rc1ating to the IndlRD Post 
Office Rules, 1933. 

STATEMENT BY MINIS-
TER . *7-1, 
The Minister of Planning and 
Labour and Employment 
(Shri Nanda made a state-
ment with reference to certain 
statistics of consumer expen-
diture and aI.o laid on the 

Table a statement showing 
average per capita con.'UIDer 
expenditure per month by 
fractile grO ups, based on 
17tb Round of National 

. Sample Survey, Sep-
: tember, 1961-July,I962 

BILL INTRODUCED 2613-14 

Appropriation <Railways) No. 
S Bill, 1963. 

BILLS PASSED 3614--113 

(i) Discussion on the motion 
to consider the Custom. 
and'Central Excises (Am-
endment) Bill, 196) 
moved on 23-8-63 conclu-
ded, and tbe motion was 
adopted. After c1ause-
by-clause consideration 
the Bill was passed. 

(ii) Tbe Minister of Ship-
ping in the Ministry of 
Transport. and Com-
munications (Shri Ra; 
Bshadur) moved that the 
M~;or Port Trusts Bill, 
as reponed by the Select 
Committee be 
liken into conside-
ration. The motion was 
adopted: After c1ause-
by-clause consideration 
the Bill, as amended, wa, 
passed. 

BILL UNDER CONSIDERA-
TION 

The Deputy Minister in the 
Ministry of Labour and 
Employment and rlanning 
(Shri C. R. PattabhiRaman) 
moved for CODBideration of 
the Personal In;urieI (Com-
pensation Insurance, BilL 
The discussion was not COil-
c1nded. 
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MOTION RE: REPORT OF 
STATE TRADING COR-
PORATION OF INDIA . 2684-2760 
Shri M. L. Dwivedi moved 
the motion reo Report of 
State Trading Corporation 
of India for the year 191'1-62 
laid on the Table on 4-12-62. 
Mter 80 me discussion the mo-
tion w .. adopted. 

AGENDA FOR TUESDAY, 
AUGUST 27, 1963/BHADRA 
S, 188S (SAKAl-

Consideration and passing of 
the Appropriatwn (Railways) 
NO.5 Bill, 1963 and discus-
sionon the motion reo Report 
of Scheduled Areas and Sche-
duled Tribes Commiasion. 

CoLUMd 
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